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LOK SABHA

Saturday, August 29, 1959/Bhadra 7,
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock

{Mg. SpraKEr tn the Chair]
ORAL ANSWERS TO QUESTIONS
Sterilisation

+
ool  8hri 5. C. Samanta:
" '\ Shri Subodh Hansda:

Will the Minister of Health be pleas-
ed to state:

(a) whether the State Family Plan-
ning Advisory Board, West Bengal,
has requested the Central Government
to amengd the Indian Penal Codec so as
to make sterihsation by operations
permissible,

tb) 1f <o, what are the grounds put
forward, and

(c) the action Government proposc
40 take in the matter?

The Minister of Health (Shri
Karmarkar): (a) No Sir

(b) and (¢) Do not anse

Shri 8. C. Samanta: May [ draw
the attention of the hon Mmuster to
the Amrit Bazar Patrika of the 10th
April, 1858, where it has been declared
that the State committee sat and sug-
gested that some action should be
taken by Government for such sterili-
sation purposes?

Shri Karmarkar: The position is
this that the Health Minister of West
Bengal stated in the course of the last

of the Central Health Council
Beld in Shillong that sterilisation

186 LSD-1.
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operation was not legal as it would
amount to grievous hurt. Subsequent-
ly, the Government of West Bengal
requested the Government of India to
review the legal position regarding
sterilisation and also to resolve the
difficulty by suitable legislation or
otherwise. The matter was thereupon
referred to the Law Ministry for ad-
vice, So, the case 1s at present under
the consideration of the Solicitor
General of India. But in the mesn
time I would hke to add that such
sterilisation operations, when made
with the consent of both the husband
and the wife in the hospital, are made
on medical grounds and I do not think
that any State Government will take
notice of that matter because it is a
perfectly lawful thing.

Shri 8 C Samanta: May I know
whether any State Government has
pointed out this matter to the Gov-
ernment?

S8hri Karmarkar: No, Sir. No other
State Government appears to have
devoted that much attention which the
West Bengal Government is unneces-
sarily devoting

Raja Mahendra Pratap: In this con-
nection I had once suggested that
advanced TB. and leprosy patients
and criminals who have been in
prison for a long time or who were
sentenced for murder or anything of
that kind should all be sterilised

Has the Government any plan to do
that?*

Shri Earmarkar: No, Sir, neither
in those cases nor in the cases of
people who make such suggestions.

Shri Thirumala Rao: From the
answer read out by the hon. Minister
it seems that the consent of both the
wife and the husband is necessary for
the operation. Is there any penal law
against it?
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Shrl Karmarkar; No, 8ir. I do not
think so.

Shri Thirumala Rao: But from the
answer read out just now it appears
that if a man wants to get himself
sterilised it is necessary that he should
get the permission of the wife.

Bhrl Karmarkar: It is done as a
matter of precaution because ultimate-
1y it concerns the happiness of the
family. 1f the man gets it done for
himself and the wife comes and
complains, it will rather make for
domestic unhappiness. Therefore we
say that with the consent of both the
man and the wife in a proper and
fitting case on grounds that it will
conduce to the health of the man and
the woman hospitals are undertaking
it I am very happy to say that such
cases are increasing.

Mr. Speaker: Otherwise it may be
a ground for divorce

8hri B. Das Gupta: One question,
Bir.

Mr. Speaker: What 1s the use,
unless hon. Members are very anxious
about sterilisation? Next Question

Rehabilitation of Persons Displaced
by DVC

+
[ 8hri 8. C. Samanta:
‘| Shri Subodh Hansda:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 3818
on the 1st May, 1850 and state:

(a) whether the rehabilitation of the
persons displaced due to the construc-
tion of Damodar Valley Projects has
since been completed;

(b) if not, the reasons therefor; and

*915.

{e) how long will it take to complete
this work?

The Deputy Minis‘er of Irrigation
and Fower (Shri Hathl): (a) Yes,
8ir; except in the Panchet Kill ares.

AUGUST 3y josp
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(b) and (c). The persons displaced
in 1958 in the Pagchet Hiil area have
been resettled by the Damodar Valley
Corporation/State Governments on
sites selected by them. All persons
likely to be displaced during the
current year, when the dam is ex-
pected to impound water to the maxi-
mum level, have been moved out of
the submergence area and are resat-
thng at sites selected by themselwves,

Shri 8. C. SBamanta: Is 1t not a fact
that near Maithon in Jamtara sub-
division 498 displaced families wanted
land and the land offered by the Cen-
tral Government was not acceptable to
them® May 1 know whether the
Siate Covernment bss coms forwsrd
to help them?

Shri Hathi: In Maithon 1n the.
Jamtara sub-division there were some
difficulties about resettling the people
who had opted for land and then did
not want that land Ultimately, it
appears from reports, people hawve
sought for compensation. Awards
have been given and out of Rs. 185
lakhs, about Rs 163 lakhs have been
paid.

Shri 8. C. Samanta: May I know
whether in Dhanbad Sub-division they
have been settled?

S8hri Hathl: Yes This question of
opting for land and then not taking
that land did arise, hut I think there
also compensation has been paid in 37
villages

Dr. Ram Subhag Singh: How many
of the DV C displaced persons have
been settled on land which has been
brought under irrigation by the
DVC?

Shri Hathl: Most of the people have
opted for cash compensation.

Or. Ram Subhay Bingh: Not a single
person has been settled on irrigated
land? ’

Shri Hathi: It is not a question of
frrigation. For example, in Panchet
Hill area, 49 familles asked for the
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land reclaimed by D.V.C, and § dis-
placed families have resettled them-
selvey on cultivable waste land. I do
not knew whether

Dr. Ram Subhag Singh: On non-
irrigated land?

Shri Hathi: Some of them have
been seitled I do not know how
many.

8hri Jaipal Singh: You will recall,
8ir, that the Leader of the House gave
the assurance, which has been repeat-
ed year after yea:, that in the case of
all these projects 1t will be land for
land and housc for house and morc
It was because of the inordinate delay
by the DVC that the displaced per-
sons had no other choice but to opt
for cash What I want to know i~
whether the Government will consider,
because I do not accept the hon
Minister’s figures that people have
been resettled as I come from that
area and I know the facts better than
he does and can assure the House that
people have not been resettled, con-
ferring with the sister nunistrv, that
15, the Ministry of Rehabilitation with
a view to offer land in the Danda-
karanya project to those who are still
roamung about

Shri Hathi: It 1= a suggestion for
action.

Shri B. Das Gupla: May I know
whether the Ministry has got any
figure as to how manv persons have
been displaced and how manv have
been rehabilitated up till now?®

Shri Hathi: For a particular project
or for all” If he wants for a parh
cular project, I can give

Mr. Speaker: There are four pro-
jocts.

Shri B Das Gupta: In the DVC
project.

Mr Speaker: There are four pro-
jects. There is Tiahya, Panchet .

Shri B. Dag Gupla: For all the
projecis.

BHADRA 7, 1881 (SAKA)
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Shri Hathi: I would require noll.e
for all the projects (

Mr. Speaker: Hon Mem have
got free passes They should go'.ard
see as to how many projects there are
m DVC and so on

International Sngar Agreement

+
[‘Shﬂ 8., C Samanta:
Shrl Barman:
Shri Subodh Hansda:
Lshrl Ram Krishan Gupta:

*916

Will the Minuster of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question
No 1535 on the 28th March, 1959 and
state

(a) whether Government have
decided to join the new International
Sugar Agreement,

fb) if sn, whether any gquantity of
sugar hag been exported under this
Agreement and

(¢} to wh'ch countries”

The Deputv Minister of Food and
Agriculture (Shri A, M. Thomas): (a)
No not yet

{b) and (c¢) Do not arise

Shri § C. Samanta: Why 1s the
Govellunnt nu. siymng the agree-
ment?

Shri A M Thomas: According to
the agreement we have been allowed
a basic export tonnage of one lakh
tons and a special reserve quota of
50,000 tons, that 1s, altogether one and
a half lakh tons But, as you know,
the general ponition of sugar 1s rather
difficult we have cut down our quota
which was onginally fixed at 25,000
tons The balance now remaning ie
15,000 tons and we are doubtf:l whe-
ther we will export that quantity So,
there is no urgencv at all about the
matter and we shall leisurely decide
whether we should join or not

Shri 8§ C. Samanta: The hon
Minister said that a basic export quota
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has besn allowed to India. May I
know what other facilities we will
recelve when we jomn the Agreement?

8hrl A M. Thomas: The main idea
of the agreement s to ensure supphes
of sugar to importing countries and
also markets for the sugar exporting
countries at reasonable prices If we
jomm the agreement, we will have
facilities to export our sugar to the
mmporting countries which join the
Agreement Otherwise, those coun-
tries cannot ymport sugar from us

Shri Bam Krishan Gupta: In view
of so many facilities, what are the
considerations which the Government
are thinking ahaut _in gy the
Agreement?

Sbhri A M Thomas: As I said, we
have not come to a defimte decision
on this matter There 1s absolutely
no urgency because we are not
seriously in the export market now

Dr Ram Subhag Singh Last vear
when the sugar Fxpori Ordinance
was promulgated ertain markets
were created for our sugar May I
know whether the Government pro-
pose to maintain those markets or not?

Shri A M Thomas' Unfortunately
production decreased We thought
we would have & production of 21
mullion tons during the current sea-
son But, production dwindled to
round about 19 mulhion tons so that
our expectations did not come true
We could not export the requisite

quantity

Shri Braj Raj SBingh. Some time
back, the Food Minister sad that there
were cetain agreements which were
going to be fulfilled and by that way
we were going to export some sugar
May 1 know whether the Government
will categorically state that they are
net going to export any sugar this
year and if need be, they will import
some wsugar to meet the difficulty
ereated by suger shortage in the
eountry*

AUGUST 30, 19  Oral Anmvers 4504

Shri A M. Themas: With regard o
the latter portion, I am not in a posd-
tion to say anything now. With
regard to exports, 1 have definitply
indicated in this House ag well as In
the other House that, as far as poesi-
ble, we will try to see that no further
exports are made and even the small
export we have made 15 only for the
purpose of maintaining our cofntact
with markets hike Mzalaya

Dr. Ram Subhag Singh: I= it that the
production of sugar alone has gone
down or production of sugar, Khand.
sam and gur, all have gone down?
What are the prospects for the
coming year?

Sfirf A M Thomas. Tlere are nof
availab'e definite statistics with regard
to the product on of gur and Khand-
sart. Whatever information we have
got indicates that preduction of gur
and Khandsar: has gone up and that,
to a certain extent, has affected the
production of crystal sugar

Shri C D Pande May 1 know
wherther, apart from shortage m voro-
duction of sugar the real factor 1s the
low price of supar” It has come to
£ 31 1n the world markety whereas
our sugar, even with the doing away
of excise comes to £ 37

Shrj A M Thomas. That i1s correct.
Even 1f we export, we may have to
meur a loss of Rs 277 to Rs 304 per
ton All the same, 1t was thought thsat
it would be worth while 1f we are m
a position to export to have some

export

Shri Ramanathan Chettiar: From
the replies given by the hon Deputy
Minister, are the disadvantages more
than the advantages in regard to
joiming this International Sugar Agres-
ment?

Shri A M. Thomas: It cannot be
said that there are any disadvantages.
We think that the advantages are
more than anv disadvantages in the
form of restrictive clause which find
a place m the International Sugar
Agreement All the same, I hawe
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alrendy sald, there is absolutely no
utgency in this matter at all. We can
lelsurely consider the advisability of
joining the Agreement,

Dr, Ram Subbag Singh: In several
places, the price of sugar at present
rules at about Rs 1'25 per seer

An Hon. Member: Rs. 1-50

Dr. Ram Subhag Singh: When the
Food Minister says that the production
of gur and khandsars has gone up,
may I know whether the Government
propase to so arrange distribution of
sugar, gur and khandsan that all the
markets are given adequate supplies
of either of these three matenals?

Shri A M Thomas: As the hon
Member knows, we have put some res-
trictions 1n the matter of licensing of
these khandsar units and other things
But, as far as possible, we are seeing
that the consumer s not put to diffi-
cultic, Gur or khandsor: will be
available or crystal sugar

Shri Braj Raj Singh: May I know
whether the Government are aware
that therc are large stocks of khand-
sary in the UP on account of the
ban which has been imposed in the
U.P on the movuement of khandsan
outside, and whether the Government
will think about the advisability of
removing the ban to allow free fow”

Shri A. M. Thomas: We have no
such information as has been stated
by my hon friend

Wt gww @ W@ A o
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The Minister of Transport and Com-
municafions and Food and Agriculture
(Shri 8. K. Patil): 'The proposal has
come to our notice very recently, only
yesterday and we were very seriously
considering it.
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Third Thermal Plant for D.V.O.

+
Bhri 8. C. Samanta;
Shri R. C. Majhi;
517, { Shri Subodh Hansda
Shrl Ram Krishan Gupia:
Shri Mohammed Elias:

Will the Minister of Irrigation and
Power be pleased to state:

(a) how far the setting up of the
Third Thermal Plant of the Damodar
Valley Corporation at Chandrapura
will ease the power shortage of
Damodar Valley Corporation;

(b) whether any foreign exchange
will be involved n setting up this
plant, and

{c) if so, the amount thereof?

The Deputy Minister of Irrigation
ang Power (Shri Hathl): (a) The
entire power to be generated by this
unit 1s earmarked for track electrifica-
tion of the Eastern and South Eastern
Railways

(b} Yes Sir,
tc) Rs 7'5 crores

Shri § C. Samanta: May I know

the position at present' how far it has
Proceeded”

Sbri Hathi: Tenders have been
invited for this project

Shri §S. C. Samanta What will be
the capacity?

Shri Hathi: 125,000 Kw

Shri Ram Krishan Gupta: May I
know to what extent this shortage will
be met after the completion of this
project?

Shri Hathi: To some extent But
still, there would be shortage in that
area

Shri Harish Chandra Mathur: May 1
know whether these projects are
considered independently or in the
overall picture of the entire country?

Shri Hathi: In the overall interests
of the entire country. In this area,



from Indian firms or it is global
1ender?

Shri Hathi: Global
generators, etc

Parlakimedi Light Railway

tenders for

*918, Shri Sanganna: Will the
Minister of Rallways be plased to refer
to the reply given to Starred Question
No. 1836 on the 15th Aprnl, 1958
regarding Parlakimedi Light Railway,
and state-

(a) whether protective measures to
safeguard the raillway line aganst
high floods have since been taken, and

tb) if not, the reasons therefor?

The Deputy Minister of Railways
(Shri 8 V. Ramaswamy) (a) Not yet

(b) The question of the piovision
of protect've measure: was discussed
at the 10th meeting of the State Com-
mittee of Engineers, Orissa, held on
25-7-59 when the Commutiee was of
the opinion that the railway track 13
not endangered by the floods in  the
river, and no steps are required to be
taken for any protective measuree

Shri Sanganna: Are the Govern-
ment aware that the Government of

Omnssa have been conlemplating to
take some measures to protect the
damaged portion of the hne”

Shri S V. Ramaswamy: W« are not
aware

Shri Panigrahi: The line is an old
linee May 1 know whether any
improvements have heen effected in
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this Parlakimedi t Rallway
during the ot 30 g o

Sbrl 8. V. Ramaswamy: This deals
wi-th & limited gquestion, About the
gl'm' ine, a separate question may

put.

Shri Panigrahl: 1 want to know
whether any improvements have been
effected 1n this Light Railway line.
It comes within this guestion.

Shri 8. V. Ramaswamy: This deals
with the specific question of an
embankment and repair to that. So
far as that 15 concerned, I baye
answered. With regard to improve-
ments to the Parlakimedi rallway line
ag such, a separate question may be
put .

Mr Speaker: He wants notice

Shrl Sanganna: Is the Government
aware that this portion of the line
was submerged in the floods of the
vear 1858

Shri § V Ramaswamy. Yes, Sir.
It was submerged There was no need
to strengthen the embankment It is
all right Tramns are runming

Chinese System of Minor Irrigatien

-+

{ Shri D. C. Sharma:
Shri Ram Krishan Gupla-
Shri Bhakt Dar-han:
Shri Raghunath Singh;

919 Shri Assar:

1 Shri Kediyan:

| Shri Parulekar:

| Dr, Ram Subhag Singh:

| Shel Subodh Hansda:

[ Shri R. C. Msjhi:

Will the Minister of Food and Agrl-
calture be pleased to refer to the
reply given to Starred Question No.
1284 on the 17th March, 1959 ang state:

(a) whether the Indian team which
visited China to study munor irrigation
svetems and soil coiservation in that
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sountry has submitted ita report to
Govermnent;

(b) if so0, whether 1t has been
exanined;

(c) the nature of the recommenda-
tions made; and

{d) the decisions taken thereon?

The Deputy Minister of Food and
Agriculture (Bhri M. V. Krishnappa):
{a) Yes, Sir.

(b) and (d). The Report is being
printed for circulation to State Gov-
ernments, Meanwhile, the main recom-
mendations are bewng taken into
account while preparing the Third
Five Year Plan.

{c) A slalement showing the prn-
cipal recommendations made by the
Delegation 1s placred on the Table of
the Sabha [See Appendix III
annexure No 52)

8hri D. C. Sharma: In the recom-
mendations, 1t has been said that deep
ploughing and close planting, as prac-
tised mn China, should be closely
studied on an experimental basis May
I know if this experrmment 15 being
tried anywhere or will be tried any-
where m the near future?

Shri M. V. Krishnappa: As 1 rephed
ts whole repori is being circulated
to the States it 15 the States that
have to implement most of the recom-
mendations In the meanwhile the
Central Government 13 keeping them
in view m preparing the Third Plan

Dr. Ram Subbag Singh: Hic que--
tion was different

Shri D. C. Sharma: May I know
what action Government propose to
take to have an agricultural exhibition
of a8 permanen! nature at the Centre
and also 1n the Siates”

Mr. Speaker: It 1+ a wiggeston for
action,

Shrl Harish Chandra Mathur: 1t i
oneg of the recommendationsx
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Shri M. V. Erishaappa; Yes, 8 &
ane of the -recommendations. 1 said
we were keeping the recommendations
in mind in preparing the Third Plan.
It is too early to say anything.

Dr. Ram Bubhag Singh: Of the nine
chief recommendations given by the
delegations, recommendations Nos. 7
and 9 are regarding deep ploughing
and agricultural exhitition, May 1
know what 13 the novelty mn the
remaining seven recomemndations
which the agriculturists in Inda do
not know, and what was the purpose
m sending such a delegation to China,
why did the Government send this
delegation and waste money on it?

Shri M. V. Krishnappa: 1 do agree
with Dr Ram Subhag Singh when he
says that there are so many recom-
mendations—not only seven, even
more than seven—which our agricul-
turists are already practising, and they
are dong them much better than
some of the other farmers. But the
average Chinese and Japanese agricul-
tunists have always been efficient
agriculturist because of the circurm-
stances there; because of limited land
available and over-population, the
Chinese had been skilful farmers even
before the Communist regime came
there and they are known for their
efficiency But a Chimese delegation
also came to India and they have gone
back with the impression that they
have got so much to learn from India
also Seo, it is not that we have to
learn everything from them It is a
question of visiting each other's coun-
trv and learning from each other

Mr. Speaker: The hon Minister
evidently meanc that only after send-
ing a delegation vou learn that there
1= nothing new

Shri D. C. Sharma: May I know
how much money was spent on the
delegation to learn that we can learn
noth ng from China®

Mr, Speaker: By answering this
question, the money is not going to be
recovered There is nothing there
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- Shrl Hariah Chandra Mathur: May
1 know why further money iz being
in printing this report?

M. V. Krishnappa: The Cabinet
and the Planning Commission felt, in
view of the fact that China was
clajming that it was taking a leap for-
ward in agricultural production, that
we should send some of our agricul-
tural experts to study the exact
reasons why they could make s0 much
progress. All the money we have
spent is only Rs. 10,000

Shri Jadhav: May I know whether
1t is a fact that this tvpe of minor
irrigation 1s prevalent in some parts
of Bombay State?

Bhri M. V. Krishnappa: Certainly
The conditions being identical in China
and India, both in minor irrigation
and agricultural practices there are so
many common points. We are under
identical conditions both mm China and
India—same rice, same land, only
difference ig excess of population

Handling of Foodgrains at Gauhati

+
w928, f Shri Ram Krishan Gupta:
\ Shri Vajpayee:

‘Will the Minister of Food and Agri-
cnltare be pleased to refer to the
reply given to Starred Question No
1310 on the 17th March, 1939 and
state:

g}

{a) whether investigations in regard
to grant of contract for handling and
transport of foodgrains at Gauhati
have since been completed; and

{b) if so, the results thereof?

The Deputy Minister of Food and
Agriculiure (Shri A. M. Thomas): (a)
Yes.

(b) The investigations disclosed that
an the award of the contract there was
no irregularity. No malpractice could
also be established

applied for grant of contract for
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handling transport of foodgraing =t
Gauhati and their quotations?

Shri A. M. Thomas: In response %
the advertisement for the handling of
transport of foodgrain, thirteen tenders
were received, and it was found on
examination that the tender of
Bajanka Brothers wasg the lowest, and
the contract wa. awarded to them.

Shri Ram Krishan Gupéa: May 1
know whether the Assam Government
nad also made any recommendation in
favour of any one of them?

Shri A, M. Thomas: The Assam
Government has not made any recom-
mendation The only thing was that
this fico, ace also contractars to Aseam
and have been fulfilling their contracts..
satisfactorily

Shri Vajpayee: May I know who
conducted the investigation and whe-
ther th ror="1inant was asked to pro-
duce documentary evidence m support
of his allegations”

Shri A, M. Thomas: The Special
Police Establishment conducted the
enguiry, and all 1investigations were
made by them

Shri Vajpayee: My information s
that the complainant was not asked to
appear before the enquiry Is it a
fact?

Shri A. M. Thomas: According to
the report, severa! persons were irnter-
viewed and all relevant facts were
ascertained

Mr. Speaker: He only wants to
know whether the complainant him-
<elf was 1gnored

Shri A. M. Thomas: The complainant
produced two letters on the basis of
which this inquiry started. The alle-
gations in those letters indicated that
some money had been spent by thia
contractor It was found on investiga-
tion that there was no indication
all that monev had been spent

thai

-

pribing any officer or anything
that, and it was also found
favouritism at all had been shown.

1A
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Mz, Speaker: All that the hon. Mem-
ber wants to know 1z whether the
complainant was given an oppor-
tunity before the investigating officer
to establhish his case

Sbhri A. M, Thomas: As you know,
the Food and Agriculture Ministry
had no control over the :nvestigation

Mr, Speaker: No body accuses the
Mimstry It 8 only information that
13 wanted, whether he was examined,
whether he was given an opoprtumty
or not If the bon Minister 15 able to
look into the records and say, well
and good, otherwise, he may say that
he does not know

Sbri A. M. Thomas' [ have gone
through the report of the Senior officer
of the Specal Police Establishment
who conducted the enquiry, but the
persons inteiviewed are not men-
tioned in 1t 1 do not know whether
the complainant was interviewed or
not

Power Houses in Punjab

*921. Shri Ajit Singh Sarhadli Will
the Minister of Irrigation and Power
be pleased to state

{(a) whether the Pun)ab Govern-
ment has approached for permission
to establish 5 more Power Houses
with a view to meet Industrial and
rural requirements of the State

{(b) if so, whether such permssion
has been given, and

(e) the Central aid that is proposed
to be given in this connection®

The Deputy Minister of Irrigation
and Power (Sbri Hathl). (a) No, Sir

(b) and (¢) Do not anse

Shri Ajit Singh Sarhadl Is it not a
that the Pun)asb Government has
a complamnt that the heavy load
for Dellu and Nangal Fertilisers
starving the small-scale industries
sector as well as rural electrnfication
the Punjab? This was in the pres

g EEE
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Shri Hathi: In fact, the shortage of
power is everywhere, in all the States.
They have approached us for the right
bank power house on the Bhakra
Dam For that the project report has
been received There is shortage,
there 13 no doubt about it

Shr; Ajit Singh Sarhadi: 1s 1t not a
fact that with this Bhakra mushap
there will be further shortage and the
small-scale industries sector would be
further starved” May I know what
steps are being taken by the Govern-
ment to remmburse the small-scale
industry in Punjab?

Shn Hathi: We shall try to augment
the power supply as much as possible
within the resources available

8hr; Ram Krishan Guptas. The hon
Deputy Minister just now stated that
the Punjab Government has applied
for thc establishment of a second right
bank power house May I knmow the
nature of the decision taken in this
regard?

Shri Hathi: The project report has

been sent to the Rajasthan Govern-
ment

Shri Achar. May I know on what
cntena or basic principle these sanc-
tions arc granted or refused?

Shri Hathi Generally, the plans are
formulated by the State Governments
theinselves They take into considera-
tion the over all needs of the State
concerned

Shri Harish Chandra Mathur: Only
the other day the hon Minister said
that the Rajasthan Government had
nothing to do with this right bank
power house in answer to a question
of mine Now he 13 making a very
different statement As a3 matter of
fact, 1 gave notice of a short notice
question

Shei Hathi: I have corrected the
answer Perhaps the hon, Member
wag not there when I corrected the
reply
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Mr. Bpeaker: The correction has
alrcady been made, and therefore, 1
have disallowed the further guestion.

Shri Achar: When the State Gov-
ermment recommends a scheme, on
what basic principles or criteria does
the Central Government either sanc-
tion or does not sfinction 1it?

Shri Hathi: The State Government
generally formulates the plan as I
said, and the Central Government
sees whether the need for power ls
justified, whether it will be econo-
mically sound, whether it is tech-
nically sound These are the con-
siderations.

Shri Ajit Singh Sarhadi: In view of
the admutted fact that there is short-
age of power in Punjab, 1s there any
proposal to exploit further the poten-
tial of the Bhakra project for more
power?

Mr. Speaker: That 1= what he said
Shri Hathi: That 1s what I said

Mr. Speaker: There 1. ar attempt
to increase the power

Electric Supply in Bombay State

*922 Shri Pangarkar: Will the
Minister of Irrigation and Power be
pleased to state

(a) whether 1t 1» a fact that the
estimates made by the Central Water
and Power Commission have revealed
a severe deficit of electricul power 1n
Bombay State, and

(b) if so. the action propused to be
taken to provide more power facili-
t1es 1n Bombay”

The Deputy Minister of Irrigation
and Power (S8hri Hathl): (a) Yes, Su
The survey veveale power deficit in
Bombay State

¢(b) A statemsent 12 lsid on the
Tahle of the Houre [Ser Appendix
TII, annexure No 53]

Shri Pangarkar: May I know the
power potential of Godavari river and
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how much of it is utilised in Bembay
State?

Bhri Hathi: I will require notice Ser
the potential of each particular river.

Shri Jadhay: Klectrification of the
Igatpuri-Bhusaval rallway irack s %o
be taken up. May I know whether
this Bhusaval thermal station will be
wsed for this purpose?

Shri Hathi: I do not know that. But
the Bombay Government are oon-
sidering a power scheme at Bhusaval.

Shri D. R. Chavan: What 15 the
extent of the defiest?

Shri Hathi: I believe the han. Mam-
ber wants the deficit in respect of the
Bombay State, In 1960-61, the demand
would be 997,750 k w, and the power
that would be generated would be
£,74800 kw . the deflcit would be
122,930 k.w.

Shr Damani: How many applica-
tions have been received from indus-
tria]l units for starting new industries
in that State, and how many have been
zanctioned so far?

Shri Hathi: Generally, these appl-
cations would be 1ecetved, if at all, by
the State Goverrment, and the State
Government approach the Centre for
the schemes to be included in the

Plan

Mr. Bpeaker: Next guestion Shn
Raghunath Singh-

Shri Raghunath Siagh: Before 1 put
the question, I would like to point out
one thing In the printed liat of
questions, we find in Lne 3 from the
top ‘Tucsday, the 20th August, 195§
1 do not se¢ why in such & huge
gecretariat as we have here, even the
word ‘Saturday’ was not put hers It
cshould be corretied

Mr. Speaker: What is the trouble?

Shri Raghumath Simgh: It s printed
#¢ Tuesday’ in the printed list of
guestions It should be correcied to
‘Saturday’



007 Orsl Amswers BHADRA 7, 1881 (SARA)

Some Hom. Members: It has been
corrected already.

ety Suw @ foer gt e wodt
& JuT ww

+

ﬂwm:
oft g wwew -
oft we wo wewn :

aqr tew wof q® A WY Far
woy fg:

() wr ug ww @ f& ve =,
e e FY wferr IS TEUOR BaA
(aravrft, o3fy7 ) 97 gdEIe
D @ N TR o foew wwh A
T g, A

(w) afx g1, @ gz *1 wav
¥y ar ”

Tk IeEt (& Fo ¥o vt ) :
(%) ft & Afer sz TR
q7

-*qn.

() FU2AT § §770 &7 419 A
AT TET X

ot vemw fag & @ s
s, & tur o wda Ao
FrTie B GTATH ¥ qEAT 9P A Aq
¥1 wawn feaeft sartr gt AmE7 0F0
go TE A
Shn 8. V. Ramaswamy: I would
require notice

Fish Freexing Plani, Kerala

4

. { Shri Narayanankwtty Memon:

kshﬂ Pusnoose:

Will the Munister of Food and Agri-
caltare be pleased to siate

ta) whether any facihties are grant-
ed in the freezing plant of the Indo-
Norwegian Project mn  Kersla for
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M;angatﬂshmt:nded!nrupwt;
an

(b) i not, the reasons therefor?

The Depuly Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) No facilities have so far besm
made available for freezming of fish
intended for export.

(b) The aim of the Indo-Norwegun
Projeet is to use the freezing plant for
den,onstration purposes and not to run
it for profit on commercial lines.

Shri Narayanankutty Menon: May I
know why when the freezing plants
dre giyving facilities for freezing fish
stipplied for internal trade, no facili-
ties are given for the particular variety
of fish which 1s to be exported?

Shri M. V. Krishnappa: The
Norwegian plant here is for demon-
stration purposes; in fact, they are
freezing and «toring fish caught by
the;r own fishermen whom they have
trajned 1n mechanisation of fisheries,
because whenever they train fisher-
men m mechanisation of fisheries, 1t is
the;r duty to preserve the fish caught
by those fishermen by mechanised pro-
ressps: and they are giving that aid
for thic purpose But, since there is
additional capacity also, we are think-
Ing that some co-operative szles orga-
nisation has to be formed there, s0
that all these people could come under
a tp-operative umion; and we intend
to deal with ther then

Shri Narayanankutty Menom: Is it
not a fact that facilities are given to
certain private companies there who
are dealing with frozen fish for
intprnal consumetion®

Shri M. V. Krishnappa: No- a num-
ber of them had applied. but it was
de¢ided that we <hould not entertain
these commercial people On the other
hand, we <should encourage a co-
operai-ve wales organisation to do it.

Shri V. Bacharan: May I know when
these facilities will be extended fto
the other private people?
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Shri M. V. Erishnappa: We have a
etries of freexing plants that are com-
ing up 1in the West Coast, and they
will be just like the Norwegian frees-
ing plant.

Licences for Co-operativeg

*925. Shri Panigrahi: Will the Min:s-
ter of Community Development and
Co-eperation be pleased to refer to
the reply given to Starred Question
No. 734 on the 27th February, 1959
and state:

(a) whether any decision to issue
Icences only to Co-operatives for
setting up of processing units has since
been taken; and

{b) if so, the nature of decisions
taken?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): (a) No such general
deciston has been taken

(b) Does not srise

8kri Panigrahli: The hon Mimnuster
had stated that the Ministers of the
State Governments and the Registrars
of Co-operative Societies were to
attend a meeting to be held in March,
and it was decided that they would
thrash out the enfire problem, so that
these things could be given to the
co-operatives, that 1s, the food process-
ing umts May 1 know what happened
to that conference, and what are the
decisions”

Shri B. 8. Murthy: A conference of
the State Ministers of Co-operation
was held in Mysore last month, and
they have endorsed the decision that
has already been taken that all faci-
lities should be given for setting up
co-operative processing units

Shri Panigrahi: May I know how
many such food processing units have
been established by now in the com-
munity development areas and
national extension service blocks?

S8H B. 8. Murthy: I cannot say
zbout the community development
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blocks, but we are baving 8§ sugar
factories and also other processing
societies totalling to 584.

Shri Thirumala Rao: What is this
processing? We are not able to under-
stand the question Is it processing
of fish or anything else?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
It is agricultural process

Mr, Speaker: The hon. Member
refers to an earlier question in his
main question. Anyhow, since Shri
Thirumala Rao wants to know what
exactly this processing 1s, the hon.
diaisder may expizin.

Shri B. 5. Maorthy: 1 thought the °
hon. Member knew what this pro-
cessing was

Mr. Spesker- He does not know.
Otherwise, he would not have asked.

Shri Thirumala Rao: There 18 pro-
cessing of fibre slso, and not merely
of food

Mr. Speaker: What i1s the meaning
m assuming” The hon Member does
not know ‘Therefore, the hon Minis-
ter may say what 1t 1s

Shri B. 8. Murthy: I thought he
knew, if he does not know, I shsll
now reply It is processing of all
foodgrains, setting up of oil proce«s-
ing units

Shri Panigrahi: May I explain what
this processing 1-»?

Mr. Speaker: The questioner can
explain.

Shri B. 8. Murthy: It relates to set-
ting up of co-operative rice mills, co-
operative <ugar factories, oil mills,
pinning factories ete

Shri Damani: May 1 know whether
the co-operative sugar mills or rice
mills are processing uniis or they are
producing units?

Shri M. V. Kvishaappa: They come
under processing.
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Mr. Bpenker: They are processing
tice mills; 1 dn not know about the
sugar mills,

Shri Raghubir Sabai: I would lke
%0 know whether it is the policy of
Government to entrust this kind of
work or any other only to co-opera-
tives, even when they are not working
on sure and sound lines, and have not
become popular?

Shri B. 8. Murthy: It 1s not the
policy to entrust these co-operative
processing units only 1o the co-opera-
tives, but as far as possible, encourage-
ment will bhe given to the
co-operatives

Foodgrains in Rajasthan

*926. Shri Harish Chandra Mathur:
Will the Mimister of Food and Agri-
culture be pleased to state

(a) what kind and quantity of food-
grains are being moved out of Rajas-
than dunng 1939 and

{(b) what system has been  evolved
for the regulation of tlus movement?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b). The export of wheat from
Rajasthan 1s prohibited but there 1«
no restriction on the movement of
other foodgrains out of the State. As
statistics of movements of foodgrains
on trade account are not available, 1t
is not possible to indicate what quan-
tities of foodgrains have been exported
from Rajasthan

Shri Harish Chandra Mathur: May
1 know what lessons Government have
learnt from the indiscriminate move-
ment of foodgrains last year, and what
regulaiory measures they propose to
adopt now?

Shri A. M. Thomas: I have already
stated that there is no restriction ex-
cept restriction with regard to the
movement of wheat. As far as move-
ment of wheat is concerned, Rajasthan
is cordoned off into a separate zone;
with regard to the other things, I can-
not siate anything definitely at pre-
sent.
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Shri Harish Chandrs Mathur: Is the
hon. Minister aware of the procure-
ment prices of foodgrains which are
moved out of Rajasthan, and how this
free movement has affected the mar-
ket prices as against the procurement
prices?

Shri A. M. Thomas: The market
prices have not been affected in
Rajasthan. The prices in Rajasthan
are low.

Shri Harish Chandra Mathur: Is the
hon. Minister aware that the market
price of gram 1s Rs. 13 per maund,
whereas the procurement price is
Rs. 10 per maund, and this Jeads
directly to corruption and harassment,
and 1if so, have Government taken
any steps in this behalf?

Shri A. M. Thomas: It is true that
the procurement prices are generally
lower than the market prices, but
that cannot be helped.

Shri Rarish Chandra Mathur: When

the procurement prices are lower
than, .

Mr. Speaker: Order, order. I am
not going to allow a discussion on
this subject In the form of questions.
The hon. Member wants to instruct
the hon Mnis‘er

Shri Harish Chindra Mathmr: I
know the position... ..

Mr. Speaker: If he knows the posi-
tion, he should keep quiet. The ques-
tion hour 1s only for eliciting infor-
mation If the hon. Member knows
the position, then there was no justi-
fication for asking a question.

Shri Harisk Chandra Mathur: 1
know the position regarding the prices
but I want to know whether Govern-
ment are taking any steps, and if so,
what they are. I do not know what
Government are doing.

Shri A M Thomas: As far as gram
is concerned, there is absolutely no
restriction.

Mr. Speaker: The hon. Member
wants to suggest that there ocught %
be no export or movement olgfood-
graing from that area. The hos.
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Minister differs from him. Thess mat-
ters cannot be ssttled here during
Question Hour. If the hon. Member
foels that certain foodgrains ought
not to be moved out of Rajasthan, he
may table a Resolution or raise a
discusaion.

Sbri Damani: May 1 know what
quantity of foodgrains was exported
from Rajasthan to other zones, and
at the same time, what quantity was
imported into Rajasthan from other
zones?

Shri A. M. Thomas: | have already
said that statistes regarding the
movement of foodgrains from Rajas-
than are not available

Shri Harish Chandry Mathur: Mav
1 make a humble submussion” This
question was asked last year and the
hon. Mimister said that he did not
know. They do not care to know I
have obtained the figures from the
railway. A sum of Rs 1 crore has
been spent unnecessarily on the cross
movement of foodgrains alone It
has been wasted. This is a waste
which goes to raite the prices Either
thev have never cared to know or they
do not want to supply the information

M. Speaker: Are there statistics re-
garding inter-State movement of food-
grainw regarding this®

Shri A. M. Thomas: Yes, 1t 18 true
that my hon friend was a vchement
critic of our policy with regard to
Rajasthan He swd that Rajasthan
should have been cordoned off and
that export from Rajasthan chould not
have been allowed But in his latest
speech three days ago he wd that
there should be entirely free zones
and only Bombay and Calcutta should
be cordoned off.

Shri Harlsh Chandra Mathur: 1
never want that Rajasthan should not
keep pace with other States

Shri Nagi Reddy: This concerns
movement of foodgrains; it does not
concern the opinion of the Member
The question can be answered.

AUGUST 29, 1080

Mr. Speaker; He does not have stat-
isties.

Shri Nagl Reddy: Hs must get
them,

Shri Thirumala Rao: The Food
Ministry is responsible for supply of
foodgrains in the whole of India—
procuring them from surplus areas
and supplying them to deficit areas.
Is it not the elementary duty of the
Food Minstry to keep these statistics
and supply them to the House when-
ever any Member wants the infor-
mation? Is it fair tha* they should
lack information on a vital pont?

Shri A. M. Thomas: The fact is this.
There 13 movement by rail and there
1= movement by road. With some
difficulty, we can get statistics about
movement by rail As regards move-
ment by road, siatistics are not easily
available We do not th'nk that it ir
so important a matter, that statistics
of movement of foodg-ains from
Rajasthan even on private actount
~hould be obtammed, because there is
ahsolulely no restriction on movement
of foodgrans from Ra,asthan except
in the ene of wheat

Shri Harish Chandra Mathur
rose—

Mr Speaker: The hon Mimuster
pleads absolute inabilitvy to give the
statistics Foodgrains are moved in
lorries and carts to other areas Does
the hon Member want that at each
station there must be a control post*®

8hri Harish Chandra Mathur: No. [
could collect the information. Move-
ment 158 only through the rallways

Mr. Speaker: Then the hon. Mem-
ber may collect it. He cannot pur-
sue it in this manner and take away
the time of the House The hon. Min-
ister says that except in the case of
movement by rail, in other cases it Is
impossible to collect statistics. They
do not have it and it Is not possible
to have unless you restrict movement
or control movement. Nobody was in
favour of controls in this House some-
time ago. It is a different matter
altogether, Statistics of movement by
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rail alone are not enough. It may also
go by _lorries and carts. There is no
point In pursuing this further.

Shri Harish Chandra Mathur: You
have misunderstood me. It is only
through the rails; my figures relate to
movement only through the rails. A
sam of Rs. 1 crore has been spent. I
have not asked about movement. I
only want to know if the procurement
prices are fixed in consultation with
the Ministry of Food and Agriculture
at the Centre, and what effect the
movement has on the procurement
prices. Do they keep an eye on it?

Mr. Speaker: Statistics of movg-
ment by rail are not a sufficient
dication one way or the other That
is what the hon. Mimister feels. One
should also have statistics of move-
ment by road, which are imposuble to
collect That is what I understood
the hon Minister to say

Some Hon. Mcmbers rose—

Mr Speaker: Anyway, inasmuch as
a number of hon. Members on all
sides of the House are anxious to
know about it and to avoid soaring
of prices on account of movement i~
and out, the hon. Minister will try
to gather, year to year, statictics of
movement of foodgrains by ral ete
from that State so much so that they
may get rid of any difficulty or any
impression about rise in nrices on
account of the movement.

Shri Braj Raj Singh: Let u~ have
a discussion on it for at least one
hour.

Mr. Speaker: This cannot be taken
advantage of to have a discussion on
it

Savan Chupra Section

*§27. 8hri Jhulan Sinha: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 677 on the 1st Decem-
ber, 1938, and state the progress made
fn the decision to replace the existing
worn out treck of the Savan Chupra
Section v'a Mashrak of the North
Bastern Railway?

Oral Answers so18

The Deputy Minister of REallways
{Bhrl 8. V., Ramaswamy): The loop
Bavan Chupra viu Mashrak comprises
of two sections viz., Chupra to Thawe
~84'75 miles and (il) Thawa ¢o
Savan—18 5 miles. The work of
complete Track Renewal over Thawe
to Chupra Sect.on has been started
and over 5 nules have already been
relayed. Az regards Thawe-Savan
Section, also, relaying has been sanc-
tioned and work wnll soon be taken
m hand,

ShH Jhulan Sinha: May I enquire
whether there 15 any phased pro-
gramme for the completion of the re-
laying of the line there?

Shri |, V. Ramaswamy: It 13 in two
sections  Over one section, as I said,
the rails are worn-out and sleepers
are bad The track is not fit for high
speed  We are renewing this track.
We have go' enough materials for five
miles  As regards the other section,
the Thawe-Chupra section, we have
already re-laid five miles. It 15 ex-
pected that the work will be com-
pleted by 1960-61.

Shri Jhulan Sinha: May I enquire
if in view of the great hardship that
the people there are being put to,
Government would consider it desir-
able to complete the work at an early
date 1n the interest of increased speed
of movement over that line?

Shri 8. V. Ramaswamy: We are well
aware of it. The speed is only 25
miles now, and if the track is renew-
~d, the speed will be raised to 45
miles We are trying to get the
materjals and we shall try to complete
the wark by the target date

Intey-State Waters Dispute between
Madras and Kerala
+

. { Shri N. R Muniswamy:

"\ Shri Subblah Ambalam:
Will the Minister of Irrigation and
Power he pleased to refer to the re-
pPly given to Starred Question No. 732
on the 27th February, 1959 and state:

() whether the agreement has gince
been finalised regarding the sharing
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af Farsmlikulam waters between the
qwmbnlm-md Koral;

-

(b)lfmthednh!hw

The Deputy Minister of Irrigation
aadl Power (Bhei Mathi): (a) No, Sir,
The draft of the final agreement is
being examined by the two Govern-
ments and it may take some time
‘before it can be finalised.

(b) Does not arise.

8hri N. R. Moniswamy: May I know
the basis on which the final agree-
ment has been reached between the
two Governments?

Shri Hathi: The broad basis is that
Madras will build three dams at three
different places and 16,500 million
cubic feet of water inflow will be di-
verted towards Madras for utilisa-
tion, and any inflow exceeding this
upto 28,000 million cubic feet of water
will also be diverted to Madras side
but will be available for use for
Kerala. This is the broad basis

Shri N. R, Moniswamy: As the
Kerala Administration has now come
under the Central Government, will
the proposal be examined speedily and
action finished before the end of the
Second Five Year Plan?

Shri Hathi: The two State Gov-
ernments have agreed on a broad
basis. It is now only a question of
working ou' details regarding the
water table and other things.

Shri Ramanathan Chettiar: In view
of the fact that the Ministers of the
Madras and Kerala Governments have

to this nearly a year ago, what
steps will Government take to ex-
pedite the finalisation process and
have the agreement signed at an early
date*

Shrl Hathi: In fact, both the Gov-

ascertain the various data sbout e
fiow of the river at various places.

Shri Warior: Now that the Kerala
Government is controlled from the
Cantre, will Government expedité
that matter and come to a conclusion
soon?

Shri Hathi: Even otherwise, it was
being proceeded with because both
Governments are eager about it. But
some daia have to be collected. That
will take some time.

Shri N. R. Muniswamy: How long
will it take to collect the data and
work out the details?

Shri Hathi: I cannot say definitely,
but as soon as both are agreed. Both
Governments are eager about it

Shri K. 8. Ramaswamy: Does the
failure to arrive at a finalisation of
the agreement stand in the way of fur-
ther proceeding with the scheme now®

Shri Hathi: 1 do not think so. But
there 15 no scheme yet ready so far
as Madras is concerned. On the
Kerala side, there is one acheme.

Municipal Ejections in Agariais

*930. Shri Dasmaratha Deb: Will the
Minister of Health be pleased to state
the reasons for Government not tak-
ing active measures to hold elections
to the Agartala Muncipality?

The Minister of Health (Shri Kar-
markar): A Bill repealing the exist-
g Tripura Municipal Act and a draft
Notification extending the Bengal
Muniripal Act, 1032 with necessary
modification to suit local conditions
have been drafted and it is hoped that
the necessary legislation will be under-
taken shortly.

to finalise the Bill' How long will it
take to implement it? For the last 3
or 3 years, we have been hearing that
sometimes the West Bengal Muniel-
pal Act will be extended sod some-



ance but an expectation that I am
giving him that it will be within a
short time. All the three years that
have been taken were not spent use-
Jessly but in examining the various
Acts. The members need not have
resigned at all. When they resign
they preciptate matters.

Mr. Speaker: I want to know from
the hon. Minister what the Health
Minister has to do with municipal elec-
tions.

Shri Karmarkar: We are also dabbl-
ing a little in local self-government
matters and this is a Central territory.

Mr. Speaker: Is the Health Mnis-
try in charge of municipal elections
in Union territories?

Shri Earmarkar: Not all. So far as
Central areas are concerned, we are
supposed to answer qQuestiona in
Parliament about local self-govern-
ment matters.

Mr. Speaker: Who deals with the
papers?

8hri Karmarkar: We are not; but
we are supposed to answer questions

Mr. Speaker: I cannot understand.
One hon. Member deals with papers
and another deals with answers

Shri Earmarkar: The Central areas
are under the Home Ministry and by
mutual agreement we in the Health
Ministry are responsible to Parlia-

Education Minister or the hon. Health
Minister says that he is responsible or

is concerned, it is not in his hsnds.
Administration is in the hands of one
and answering questions in the hands
of another. In that case, any hon.
Member on the other side, the Op-
position, can be asked to answer gques-
tions There iz no purpose in that.
I want hon. Ministers to be responsible
to this House. The hon.

whose responsibility it is should ans-
wer the questions unless he iz un-
avoidably absent in which case-it may
be given to some other Minister.

the House for whatever he answern.

The Minister of Siate in the Minls-
try of Home Affairs (Shri Datar): Sir,

specific matters, where, for exampla,
the question of health comes into pro-
minence or the guestion of education
comes into prominence (An Hom.
Member: And Transport also) and
also transport, in such cases it is
more advisable for these Ministries 0



present President resigned...... (In-
terruptions). 1 am not complaining.
1 must make the position clear. Sup-
posing someone asks a question is
Parliament about the appointment of

ing, but I have to make my position
elear—the Home Ministry make that
nomination without consulting us.
1 am not complaining at all. I do not
know why hon. Members are treating
it lightly. But, if a question is tabled,
naturally, because it has been so pro-
wided that these subjects are with the
Health Ministry, the Health Ministry
answers that The Health Ministry
tries to answer that as responsibly as
it can in consultation with the Home
Ministry.

The Deputy Minister of Agriculiure
(Shrl M. V. Krishnappa): The same
thing with Agriculture.

Hr. Speaker: Order, order. I am
soncerned only with the democratic
set-up of this Parlisment The hon.
Ministers here are collectively res-
ponsible to Parliament And, in so
far as portfolios have been distributed
smong the various Ministers, not only
s it primarily their duty to answer
questions here but also to keep them-
selves in touch and make themselves
responsible for the answers they give
here. Though I said that the Ques-
tion Hour ought not to be utilised for
the purpose of eliciting an assurance,
the hon. Minister, of his own' accord,
said that he was prepared to do that
though not in the form of an assur-
snce. (Interruption). Order, order.
¥rom what he has said just now I

naturally responsible for the adminis-
‘trdiron. "Taerdrore, ‘bae “soorer “‘birs
anomaly is removed the better for
this House. I would not, hereafter,
allow hon, Ministers who are not dir-
ectly in charge of the administration
to answer questions here except when
they act for some other and that too
only in exceptional cases and not every
day.

Metor Aceidents Claimg Tribumal
+

Bhri Wadlwa:
*935. { Bhri Rajiah:
Shri B. C. Maullick:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Question
No. 243 on the 8th May, 1050 and
state:

(a) how many cases of accidents
have gone to the Motor Accidents
Claims-Tribunal for adjudication dur-
ing the last two of financial years;

(b) steps taken by Government to
give publicity about the tribunal; and

(¢) what improvementas have been
made in school bus arrangements
after the accident of 23rd April, 1988
in Lod: Road, New Delhi?

The Minister of State in the MNimis.
try of Transport and Communicatiosis
(Shri Raj Bahadur): (a) to (¢). A
Statement is laid on the Table of the
Sabha.



SrarzMENT

(a) 195758 ]
1958.59 53

(b) Information regarding the ap-
pointment of the Tribunal was pub-
lished in the local newspapers in
March, 1958 and again in May, 1950

(¢) The School buses are being ins-
pected jointly by a Board consisting
of the Deputy Superintendent of
Police (Traffic) and Motor Vehicle
Inspectors of the Transport and Police
Departments. The school authorities
bave been asked to replace their old
wehicles by better vehicles of the
Jatest models. The Traffic Police also
check the vehicles on the road to pre-
vent overloading as well as use of
vehicles which are not roadworthy.
As g result of these steps, there has
been a considerable improvement
m the condition of school buses

Shri Wadiwa: May 1 know why
such a serious accident of 28rd Apni,
1958 has not yet been compensated by
the owners of the vwehicles and the
Premier Life Insurance Co, a non-
fariff company?

8hri Raj Bahadur: For the award of
sompensation and for the determina-
tion of the compensation to be award-
eod a specific procedure 1s laid down.
The party concerned has got to apply
and make a claim to the Trnbunal
which has been appointed for this
purpose The Tribunal goes mto the
merits of the case and then awards
the compensation. The number of
comapensation cases would depend on
the number of people who have claim-
ed compensation,

Shri Wadiwa: May I know whether
the steps taken by Government for
publicity are inadequate?

Shri Raj Bahadur: I think we have
dven several advertisements in the

cording to the rules. I cannot exactly
say what the procedure is

Women Pilots
Shrimati Mafida Ahmed:
Shri H. N. Mukerjee:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether his attention has been
drawn to Press reports (vide “States-
man" Calcutta edition, July 11, 1939)
regarding the allegedly strong bias
against employing qualified women as
pilots 1n nationalised airlines; and

(b) whether it is the policy of Gov.-
ernment to discourage women going
m for such assignments®

The Deputy Minister of Civil

Aviation (Shri Ahmed Mobluddin):
(a) Yes, Sir

*934.

(b) Indian Pilot Licences are grant.
ed to all applicants, wrrespective of
sex, subject to their fulfilling the re-
quirements of the Indian Aijrcraft
Rules, 1937. Women candidates are
also ehgible for admission to the vari-
ous courses for pilots at the Civil
Awviation Training Centre. In view of
the tremendous strain involved 1n
Commercial operation of arlines, the
Indian Airlines Corporation and the
Air India International Corporation,
have not so far, employed any women
pilot

Shrimati Resu Chakravartty: May 1
know whether it is a fact that the
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operating with private operators lines?
What is the reason that ¢ ban has
been put on the IAC taking women
pilots while they are doing similar
strenuous jobs with the private opera-
tors.

Mr, Speaker: This gquestion was
answered a few days &go. A similar
gquestion was asked and it was told
that passenger traffic ought not to be
entrusted to them.

Shrimati Renn Chakravarfty: Was
this question angwered, Sir?

Mr. Speaker: Otherwise, how do I
know?! Perhaps the hon. Member was
not present. Now, the hon. Member
wants to know why they are not em-
ployed under the IAC when they are
competent to be employed in the
eastern services?

The Miaister of Transport and Cem-
munications snd Food and Agricultare
(Shri 8. K. Patil): Everywhere in the
world, not only in India, this is re-
garded as a little hazardous and 30
women are not generally entrusted
with it. There is no ban here. But
it is very rare that they ere employed
as pilots. Perhaps there may be one
case out of a thousand where an ex-
ception may be made. Otherwise, we
should not encourage them on this
line.

Wreitten Annvers [

Shrisati Rean Chakravarity: Wa
have to understand that there is =0
ban as such Is it?

Shr 8. K. : ‘Ban’ is a lagal ex-
pression. When we discourage it,

£
f
i
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Employees of the Agricaltural
Department

*932. Shri Raml Reddy: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) whether any State Government
has requested the Cesttre for financial
assistance for improving the service
conditions of the employees of the
Agricultural Department; and

(b) 1f s0, what 1s the assistance given?

The Deputy Ministoy of Agriculture
(Shei M, V. Krishoappa): (a) Whle

recommendations for improvement ctf
the service conditions of the employees
of the State Agriculture Departmenis,
the State Ministers of Agriculture
indicated that they would require
Central financial assistance for imple-
menting the recommendations. Details
of the expenditure involved are still
being worked out by the State Gov-
ernments and no specific propoaals
have so far been received.

(b) Does not arise.

Aircraft for Calcutia-Imphal Reate

*933. Shri L. Achaw Singh: Will
the Minister of Transport and Com.
munications be pleased to state:

(a) whether 1t 1s a fact that the
type of aircraft now in operation on
the Calcutta-Imphal route is unsuit-
able for the weather conditions pre-
vailing 1n these areas; and

(b) whether there 15 any proposal
to use any other type of aircraft for
this particular route?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) The Dakota
ancrafi. has been n use on this route
from the beginning and is not consi-
dered unsuitable. Any other type of
aircraft will also be subject to adverse
weather conditions

(b) It and when the new aircraft
are received, it is proposed to utilise
them also in the eastern regions. But

it 1s too early to specily particular
routes for new aircraft.
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(c) whether any export lovy I
been imposed on these birds?

The Doputy Minister of Agriculture
(8hri M. V. Krishoappue): (a) Yes
The Government of the US.A. has
sent a four-man team to India to trap
and export partridges, Jungle fowls
and sandgrouses but not quails,

(b) Yes
(¢) There is no export duty on birds,

Incentive Bcheme for Port Workers

eoyy, { Sbrl Anthomy Pillai;
* | Bhri L. Achaw Singh:

T the Winnter of Trazaport wd
Communications be pleased to state:

(a) whether the report of the firm
of Industrial Consultants which en-
quired into devising an incentive
scheme for those employed in the
handling of cargo, other than shore
workers has been received,

(b) what are its main recommenda-
tions:

{c) whether a copy
laid on the Table; and

(d) whether the workers' represen-
tatives w11 be consulted before 1t 18
implemented?

of 1t will be

The Minister of State in the Minis.
try of Transport and Communications
(Shri Raj Bahadur): (a) Mezsrs Ibcon
(Private) Lim.ted were appointed by
the Bombay Port Trust to investigate
mter alia the possibility of evolving
an incentive payment scheme for
mobile crane and tractor operators
engaged on ‘ship work’ The Jrm’s
report 1n this regard was received
by the Bombay Port Trust in May,
1859

(b) A summary of the recommen-
dations 15 laid on the Table of the
House [See Appendix III, annexure
No. 54].

(c) A copy of the Report will
pPlaced in the Library of the House.

(d) The Bombay Port Trust ha
already called for the views of the
Labour Unions representing the
workers covered by the Scheme,

Electrification of Tambaram-
Villupuram Section

— { Shri Subbiah Ambalam:
‘| 8Shri K 8§ Ramaswamy:

Will the Mimster of Rallways be
pleased to refer to the reply given to
Starred Quustion No 1080 on the 17th
December, 1958 and state-

(a) the progress made up-to-date in
the electrification work of the Tamba-
ram.Villupuram  section of the
Southern Railway,

(b) whether tenders have been in.
vited and finalised; and

(c) if not, the reason for the delay?

The Deputy Minister of Rallways
(Bhrl S. V. Ramaswamy): (a) Engi-
neering portion of the work, such as,
strengthening of track, raising of
platforms etc has been completed
between Tambaram and Chingleput.

(b) No, Sir Specifications for OHE
and Locomotives are under prepara-
tion

(c) As the scheme 1s complicated,
detarled examination from techmcal
and financial angles 15 necessary be-
fore inviting tenders This 11 1n pro-
gress and cvery effort 15 being made
to expedite the investigations and
finalise the specifications

Import of Buiidozer Parts

Shri Venkatasabbaiah:
*939, Kumarf M Vedakumari:
Shri Rami Reddy:

Will the Minuster of Food and Agri-
culture be pleased to state:

(a) whether any representation has
been made by the Government of
Andhra Pradesh for releasing foreign
m%wmmﬂhh
pulldogers; and



S031 Wiitten Answers BHADRA 7, 1881 (SAKA) Wniten Answers s033

(b) if so, whether the required
foreign exchange has been sanctioned?®

The Depuiy Minister of Agriculture
(Shyi M. V Krishnappa): (a) Yes.
State Government's request for the
release of foreign exchange worth Rs
7'8 lakhs for spare paris was received
towards the end of July, 1959

(b) It 15 at present under the con-
sideration of the Government of India

Private Transport Operators in Delhi

*840. Bhri P. C. Borooah. Will the
Minister of Transport and Commauni.
cations be pleased to state-

(a) whether 1t 1s a faclt that the
Delh: Transport Committee nave ap-
proached the Delhi Administration for
the cancellation of permits of private
transport operators runmng services
on paralle! routes of DT U, ana

{b) if <0, the action taken by the
Delhi Administration in the matter?

The Minister of State in the Minis-
try of Transport and Communications
(Bhr1 Raj Bahadur). (a) No Sir

(b) Docs not anse
Milestones on National Highways

Shri Tangamam,

Shri K. 5. Ramaswamy-

*941. { Shri §. R. Arumugham:
| Shri Ganapathy-

LShrl R § Arumugham:

Wil the Munster of Transport and
Communications be pieased to refer
1o the reply given to Unstarred Quis-
tion No 412 on the 7th August, 1959
and state

(a) whether Government have re-
ceived any protest from the Public
and the State Governments against
Hindi numerals bemng written on the
mulestones on National Highways,

(b) 1if so, whether Government ate
re-considering the present pohicy of
inscribing the milestones 1n the duffer-
ent language numerals; and

{c) whether international form of
ouwmetals is proposed to be used?

The Minisier of State in the Minle.
try of Transport and Communications
(Skri Raj Babhaduwr): (a) No Bir.

(b Does not arise

{c) These are already being used.
The specification 1s that the interna-
tional form of Indian numerals should
be used on all milestones on National
Highways, and not Hindi or local
numerals
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Power from Pariyar and Pamba

hi R. Arumugham:

i { gh’rl: %mapﬁmr:“

Will the Minister of DIrrigation and
Power be pleased to state.

(a) whether the Central Water and
Power Commussion have collected the
data regarding the avalabiity of
Power on Panyar and Pamba;

(b) if s0, the quantity of power ex-
pected from these schemes; and
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{c) bow 1t will be distributed bet-
ween Madras snd Xerala States?

The Minister of Irrigatien
and Power ( Hathl): (a) No, Sir

(b) and (c). Do not anse

Barauni Thermal Power Plant

*944. Bhri Shree Narayan Das: Wil
the Minister of Irrigation and Power
be pleased to state:

(a) whether the Central Govern-
ment have given clearance orders for
Barauni Thermal Power Station equip-
raent being placed with the agents in
India of a Yugoslav concern,

(b) whether the Central Govern-
mang wiml alang s, thove g’ abrwn
any conditions as to the contract to
be signed between the Bihar State
Government and the said concern,

{c) 1f so, the nature of such condi-
tions;

(d) whether any programme as to
the functioming of such plants has
been laid down, and

(e) if so, the details thereof”

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir

(b) to (e) A statement giving the
requisite information 1s laid on the
Table of the House [See Appendix
III, annexure No 55]

Hotel Cecll
*945 Shri Keshava: Will the Mims

(a) whether Government 15 aware
that Hotel Cecil 1n Delhi 1s going to
be closed down;

(b) whether 1t is a fact that closing
down of this Hotel would further ag-
gravate the problem of acute shortage
of hotel accommodation 1n Delh: for
foreign tourists;

{c) whether Government is aware
that the type of accommodation and
environments that are available 1n this
hotel have always been and would m
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future also be attractive to foreign
tourists;
(d) whether this hotel has ever
n & losing concern?

(Shri Raj Bahadur): (a) Yes.

(b) The shortage will be only for a
fhort penod.

(c) On the contrary, tourists prefer
to stay 1n hotels in New Delhi as they
Are more centrally located

(d) No, according to the information
fvailable 1n the Ministry of Transport
&nd Communications

Missing of an (nsured Farcef

*846. Shri S. M. Banerjee: Wil the
Minister of Transport and Commu-
Rications be plcased to state

(a) whether 1t 13 a fact that an
hsured cover contamming currency
Notes worth Rs 25,000 was found mus-
Sing from the General Post Office at
Amntsar in August, 1959, and

(b) 1? so, what action has been
taken in the matter?

The Minister of Transport and Com-
Tunications and Food and Agriculture
(Shri 8 K. Pati): (a) Yes

(b) The matter was immediately re-
Forted to the Police and a joint
€nquiry by Superiniendents of Post
Offices Amrnitsar and Jullundur Divi-
S10ns and Superintendent of RMS
‘I' Division was ordered

Reclamation of Sunderbans Aveas
oo Shri 8. C. Sumanta:
Shri Subodhk Hamsda:
Wil the Minister of Irvigation and
Bower be pleased to refer to the reply

Biven to Starred Question No. 906 on
the 4th March, 1959 and atate:

(a) whether 1t is a fact that Nether-
lana Government’s Eaginesring
txpert, Dr. P. Hansen, has submitted
& report on the feasibility of the
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scheme for the reclamation of the
Sundertbans arens in West Bengal;

(b) it so, what are his main sug-
gestions; and

(¢) whether Planning Commission
has now approved it?

The Deputy Minister of
and Power (Shri Hathl): (a) to (c). A
statement giving the requisite infor-
mation is laid on 'the Table of the
House. ([See Appendix III, annexure
No. 86].

Layout Plan of Koila Mubarakpur
(Delhi)

*94s Shri D. C. Sharma:
* {Bhd Sarju Pandey:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No 1178 on the 12th
March, 1959 and state the progress
made so far in finalizing the layout
plan of Kotla Mubarakpur (Declh1)?

The Miunister of Health (Shri Kar-
markar): A statement 15 laid on the
Table of the Sabha (See Appendix
III, annexure No 57]

Construction of Ships at Hindustan
Shipyard

*949. Shri Ram Krishan Gnpia; Will
the Minister of Transport and Com-
munications be pleased to refer to
the reply given to Starred Question
No 752 on the 27th February 18589
and state:

(@) whether formal agreement for
canstruction of cargo ships has been
entered into by Hindustan Shipyard
with M/s Lubecker Flenderwerke.
West Germany; and

(a) if so, the main terms of the
agreement?

The Minlster of Stale in the Mints-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). A
formal agreement is under negotia-
tion and expected te be finalized soon.
As soon as the agreement s signed,

Written’ Ancwers 5036
& copy will be placed on the Table of
the House.

Refrigerated Vans on Raliways
ron {!llﬂ Narayanankatty Mesen:
" | Shri Puannoose:

Wil the Minister of Raflways be
Pleaged to state:

() whether Government propose to
mtroduce refrigerated vang for the
t“;\lpoﬂ of perishables on Rallways;
an

(b) it so, the details thereof?

Deputy Minister of Railways
(Bhrj S, V. Ramaswamy): (a) and (b).
There are no refrigerated vans on the
Indian Railways The Minustry of
Food and Agriculture have, however,
8 Proposal for procurement of  six
Broad Gauge Refrigerated Vans for
transport of fish as an experimentai
megsure under TC.M Aid Programme.
The Mimstry of Railways will run
theye vans

The proposed experiment will be
watched by the Railways before em-
barking on a large scale provision of
such specialised stock for the move-
ment of fish and other perishable
traffic on Indian Railways

Rassian Method of Paddy Cultivation

*p51. Shri Ajit Singh Sarhadi: Wili
the Minister of Food and Agriculture
be pleased to state:

ta) whether it 1s a fact that Russian
method of paddy cultivation is beimg
introduced 1n some areas of Kashmur;
and

(b) whether Government have been
assyred of the utility or prospect <of
InCreaged production in such areas?

The Deputy Minister of Food and
Agricalture (Shri M. V Krishnappa):
(a) No, 8ir.

(b) Does not arise.

Regienal Pouitry Farm

“g52. Shri Panigrahi: Will the Minis-
ter of Food and Agriculture be pleased
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to refer to the reply given to Star-
red Question No. 1910 on the 20th
April, 1959 and state:

(a) what further progress has since
been made in the construction of the

proposed Regional Poultry Farm at
Bhubaneswar; and

(b) whether the construction work
has actually started?

The Deputy Minister of Food and
Agricalture (Shri M. V. Krishnappa):
(a) and (b) A statement is laid on
the Table of the Sabha. [See Ap-
pendux III, annexure No. 58].
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Indian Alrlines Corporation

*954. Shri N, R, Muniswamy: Wil
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is & fact that opera-
tion of electronic devices and portable
radio sets by passengers has been ban-
ned by the Indian Airlines Corpors-
tion, and

(b) it 0, the reasons therefor?

ton (Shri Ahmed Mohimddin): (a)
and (b). The use of electronic devices
and portable radio sets is likely to
affect the radio communication system
of the aurcraft and thus endanger its
safety The Indian Airlines Corpors-
tion has, therefore. based on a reso-
lution passed by the International Air
Transport Association, of which it s
a member, prohibited the operation
by passengers in aircraft of portable
radios or other electronic devices
which could affect the aircraft's elec-
tronic equipment.

Implementation of Chowdhury Report

*855. Shri Anthony Pilial: Wiil the
Minister of Transport and Commu-
nications be pleased to state:

(a) whether the port authorities at
the major ports have implemented
Government's decision on the Chow-
dhury Report in respect of:

(1) Premium payment for night
shift working as in the Post and
Telegraph Department,

(1) Increased emoluments for
work on holidays and weekly
days of rest; and

(b) if not, what steps Government
propose to take in the matter?

The Minister of State in the Minks-
try of Transport and Communications
(Shri Raj Bahadar): (a) and (b) A
statement is laid on the Table of the
House [See Appendix 1lI, annexure

No. 59].

Madras-Malaya Shipping Sexvice

*956. Shri Tangamanl: Will the
Minister of Transport and Comma-
nications be pleased to stale:

(a) whether it is a fact that the pas-
senger ships ‘Regula’ and ‘State of
Madras’ plying between Madras and
Malaya will not touch Negapatinam
during Monsoon season;

(b) whether representations have
been mads to Governmant to continue
the past practios; and
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(c) if s0, the steps taken by Gov-
efument in the matter?

The Minister of State in the Minls-
try of Transport and Communications
(Shri Raj Bahadur): (2) No, Sir. It
is not a fact.

(b) and (c). A statement is laid on
the Table of the House, [See Ap-
pendix III, annexure No. 60}

Derzilment near Bilhanr

Shri P, C. Borooah:
o Shri P. G. Deb:
°Y Shrimati Ila Palchoudhuri:
Bhri Sarju Pandey:

Will the Minister of Rallways be
pleased to state:

(a) whether the Agra-Lucknow Ex-
press was deralled near Bilhaur and
Uttaripura on the 16th August, 1859,

(b) 1f so, the cause of the accident
and the nature of the investigations
made, 1f any; and

(c) whether it 13 a fact that the
track was disturbed at several places”?

The Deputy Minister of Raliways
(8hri § V. Ramaswamy): (a) On
15-8-1959 at about 22-25 hours while
18 Dn Agra Fort-Kanpur Passenger
was on run between Bilhaur and
Uttar pura stations, on the N E. Rail-
way five coaches of the tramn derailed

(b) The report of the Senior Scale
Officers’ Commuttee investigating the
accident is awaited

{c) No.

Diesel Rall Cars

*958. Shri Ram Krishan Gupta: Wili
the Minister of Rallways be pleascd
to refer to the reply given to Unstar-
red Question No. 2388 on the 28th
March, 1059 regarding Diesel Cars
between Delhi and Loharu and Delhi
and Hissar and state:

(a) whether the defects of the
engines of the Diesel reil cars bave
since been rectified;
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(b) it 50, when the cars will be
ro-introduced; and

(c) if not, the reasons for so much
delay and the steps to be taken for
mlyugliﬂutionotdefeeur

The Deputy Minlster of Rallways
(Bhrl Shahnawas Kban): (a) to (c).
It has been decided to replace the
engines of these cars with an improv-
ed model. An order for the engines
of improved model has been placed
on Mis Fiat Ltd, Italy on 10-6-1959.
It 15 expected that these rail cars will
go into commission in about an year’s
time,

Family Planning Schemes

*959, Shri Ajit Singh Sarhadi: Wil
the Minister of Health be pleased to
state:

(a) whether any directions are being
gven to the State Governments to
intensify and implement the Family
Planning Scheme; and

(b) if so, the nature thereof?

The Minister of Health (Shri Kar-
markar): (a) Yes Sir,

(b) (1) Education of people 50 us
to make them Family Planrung mind-
ed,

(2) Training of Medical Health per-
sonnel in Family Planning;

(3) Provision of famly hmitation
methods including surgical facilities
at hospitals and medical institutions;

(4) Opening climics m all medical
colleges and teaching institutions for
medical auxiharies and for making
family planning advice available at
anl M.CH, Centres;

(5) Mobilisation of all Health and
Socia] Welfare Agencies for extension
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Eemodelling of Rewari Yard

1734. Shri Ram Krishan Gupta: Will
she Minister of Raillways be pleased
%o refer to the reply given to Unstar-
red Question No 3586 on the 28th
Apnl, 1959 and state’

(a) the progress 5o Iar made in re-
modelling the Railway yard at Rewar:;

(b) the estimated expenditure to be
ancurred thereon;

(c) the amount spent up to date,

(d) the time by which the work mil
be completed?

The Deputy Minister of Rallvays
(Bhrt B, V, Ramaswamy): (a) Overall
progress of the Rewari Yard remodel-
Jing scheme is 24 per cent

(b) Rs. 1932 lakhs approximately.

() Rs. 522 Jakhs have been booked
upto 15th August, 1059,

(d) Work is expected to be complet-
od by the end of 1962.

Corruption on Rallway

1735. Shri Ram Krishan Gupta: Will

the Minister of Rallways be pleased
to state:

(a) the number and nature of cuses
of corruption committed by Railway
employees during 1958-50 on the Wes-
tern Railway,

(b) the number of such cases
pending and decided, and

ed{c) the number of persons convict-
?

The Deputy Minister of Rallways
(8hri Shahnawaz Ehan): (a) 843 cases
were registered for investigation

Nature of Cases

(1) Misappropniation of Rallway
material

(1) Forging of officers’ signatures on
overtime bills

(in) Securing employment on bogus
names

(wv) Forging of ‘sick and fit' certi-
ficates

(v) Domng money lending business.

(v1) Accepting 1illegal gratification
for transfers, promotion and issue of
fit certificate

(vii) Utihsing railway labour for
private work.

(viai) Sub-letting of guarters.
(ix) Misuse of passes and P.T.Os.

(x) Non-recovery of demurrage and
whartage charges.

(xi) Allowing passengers to go with.
out tickets on acceptance of illegal
gratification

(xii) Charging false T.A.
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{xiil) Payment to contrectors tor
work not actually dope.

(xiy) Irregular issue of passes to
contractors.

(b) (i) No. of cases pending 318
{ii) No. of cases decided 827
of which 477 were dropped.

(c) Nil. All cases were dealt with
departmentally and in 50 cases dis-
eiplinary action was taken.

National Projects Construction Cor-
poration (P) Ltd.

1736. Shri Ram Krishan Gupta: Wil
the Minister of Irrigution and Power
be pleased to state:

(a) the names of States which have
participated or have agreed to parti-
cipate in the National Projects Cons-
truction Corporation (Private) Led;
and

(b) the contribution of each State?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b}

The participating States and thewr
contributions are:—
1. Madhya Pradesh Rs 10 lakhs
2. Bihar Rs. 10 lakhs
3. Rajagthan Rs. 10 lakhs
4. Kerala Rs. 3 lakhs
<. Imnnndxtshnm. Rs. 6 lakhs

The State Governmenis of Assam
and Punjab have agreed to parti-
cipate in the scheme. Their contri-
butions are awaited,

Hotel Industry

1731. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
eations be pleased to refer to the
reply given to Unstarred Question
No. 830 on the 24th February, 1859
and state the progress made so far in
preparing a comprehensive legislation
covering all aspects of the Hotel In-
dustry in consultation with the State
Governments?

The Minister of State in the Miniks-
try of Transport and
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(Shet Raj Bdhadur): Preliminary de-
taily in respect of the proposed legis-
lation are being worked out in con-
sultation with the Ministry of Law.

K.M.8. Beorpanimtion Committee

( Shri D. C. Sharma:
l‘lﬂu{!lﬂ’l Bhakt Darshan

Drlnn&lbhg!b;i

Will the Minister of [ramsport and
Communications be pleased to refer
to the reply given to Unstarred
Question No. 91 on the 11th Febru-
ary, 1859, regarding R.M.5, Reorgani-
sation Committee and state:

(a) what specific recommendstions
of the Committec have been accepted
and ymplemented by Government;
and

(b) the recommendations on which
decision has not been taken so far?

The Minister of Transport and Com-
munications (Shri S. K. Patil): (a)
and (b). The recommendations are
st1ll under examination by Govern-
ment

Platforms on N. Railway

1739. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) whether there is a proposal to
raise the level of platforms of some
stations on Pathankot-Amritsar section
of Northern Railway;

(b) if so, the names of such stations;
and

(c) when the work will start?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) No.

(b) and (¢) Do not arise.
Water Taps on Statioms

1740. Shri D, C. Sharma: Will the
Minister of Railways be pileased ta
state:

(a) the names of the stations where

water taps exist in Ferozepur Division
of Northern Railway; and
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(b) the names of the gtations where
this facility will be provided during
1980-807

The Depuly Minister of Rallways
(Bhri Shahnawas Khan): (a) Water
taps exist at the following stations:

(1) Ferozepore Cantt.
(2) Faridkot

(3) Kot Kapura

(4) Abohar

(8) Fazilka

(6) Lohian Khas

(7) Kapurthala

(8) Nakodar

(9) Mogn Tehsil

(10) Phillaur

(11) Ludhiana

(12) Jagraon

(13) Batala

(14) Gurdaspur

(18) Pathankot

(18) Nurpur Road
(17) Nagrota

(18) Palampur (Punjedb)
(19) Baijnath Paprola.
(20) Jogindernagar
(21) Mukerian
(22) Tanda Urmar
(23) Jullundur Cantt.

(24) Jullundur City

(25) Phagwara

(36) Hoshiarpur

(27) Nawashahr Doaba

(28) Uklana *

(29) Patti

(30) Tarn Taran

(31) Bhagtanwals

(32) Beas

(33) Amritsar

(34) Atari

(b) At one station only viz Fateh-
garh Churian.

Earnings en C. Rallway

1741, Shri Pangarkar: Will the
Minister of Railways be pleased to

state the eamings om the Central
Railway from the lst Junuary, 1056 to
30th June, 1950 as compared to fhe
::;?mdinxmthsduﬂumm

The Deputy Minister of Rallways
(Shri Shahnawas Khan):

(In lakhs of Rupees)

From January,
1959 to June,
1959

From January, 1958
1o June, 1958

C. Rallway Time Table

1742. Shri Pangarkar: Will the
lﬂn&moilllhmbopmw
state:

(a) the number of suggestions for
making changes in Central Railway
Time Table received from Members
of Parliament during 1950 so far; and

(b) the number of them saccepted?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) 23
suggestions have been received during
1st January to 31st July, 1959,

(b) 7 suggestions have been acrep-
ted out of which 3 have been imple-
mented and 4 will be implemented in
the Time Table to come into force
from 1-10-1939.

B.C.G. Vaccination

1743, Shri Hem Raj: Will the Minis-
ter of Health be pleased to state:

(a) the number of persons injected
for B.C.G. (State-wise and district-
wise) in the years 1957 and 1858;

(b) the number of deaths caused
after such vaccinations;

(e} the causes of such deaths; and

(d) the steps taken by Government
to reamove the doubts of the peopie
that the vaccine causes deaths?

The Minister of Health (Shri Kar-
markar): (a) The required information
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i given in the Annexure [Placed in
Library. See No. LT-1584/89)

(b) NiL
(c) and (d) Do not arse

Malaria Eradication in Punjad

1744, Shri Hem Raj: Will the Mi-
nister of Health be pleased to refer
10 the reply given to Unstarred Ques-
tion No 185 on the 12th August, 1058
and state the decrease in the incidents
of Malaria 1n Punjab Sate dunng
1957, 1938 and 1959 so far?

The Minister of Health (Shri
EKarmarkar): There has been general
decrease in the incidence of Malana
during 1957 and 1958 as 13 evident
from the following figures —

Years Cases
1987 3,26,208
1958 2,06,980

The data for malaria incidence mn
1969 will be compiled at the close of
the year

Telephone Exchanges in Andhra

1745. 8hri M V Krishna Rao: Will
the Minuster of Transport and Com-
maunications be pleased to state the
names of places where telephone ex-
changes are proposed to be provided
in Andhra Pradesh dunng 1050-807

‘The Minister of Transpert and Com-
munications (Shri 8. K Patil): The
list (so far programmed) is as follows:

Uravakonda
Vmukonda
Yemmiganur
Pamarru
Tekkall
Nowrangpur
Manikonda
Naupada
Sompeta
Nidumolu Lock
Blumadole
Jaggayyapet
Kodur
Gooty

Vijsyswada-Masulipatam Line
1748, Shri M. V. Krishna Rso: Wil
the Minuster of Rallways be pleased
to refer to the reply given to Un-
starred Question No 2275 on the 18th
September, 1958 and state the pro-
greas go far made m conversion of
metire gauge line into broad Zauge,
from Vijayawalla to Masulipatam?

The Deputy Minister of Rallways
(Shrl S. V. Ramaswamy): Investiga-
tions and engineering survey for this
conversion have been completed. The
detailed estimate 15 under prepara-
tion by the Southern Railway

Development of Lac, Coconut and
Arecanut in Orims

1747 Shri Panigrabl: Wil the
Minuster of Food and Agriculture be
pleased to state

(a) the final grants made svauable
to Onssa Government in 1958-69 for
the development of lac, coconut and
arecanut 1n the State,

(b) whether any such grant has
been recommended for 1959-60, and

(c) if so, the amount thereof®

The Deputy Minister of Food and
(Shri M. V Krishnappa):
(a) Under the revised procedure for
payment of Central assistance for
State Plan Schemes the final grants
for 1958-59 were sanctioned for Head
of Development “Agricultural Produc-
tion” and not scheme-wise Figures
of final grants for the development
of lac, coconut and arecanut in Orisex
are, therefore, not avalable

(b) and (c) Grants for 1959-60
have been recommended for Group of
Schemes “Development of Commer-
cial Crops, Horticulture and Fruit
Preservation”, and it is left to the
vares from Re 112 nP to Rs 1 3%
nP per seer i different markets
according to grade

Drainage Schemes in Orissa

1748, Shyi Panigrahi: Will the Mi-
mster of Irrigation and Pewer be



508 Written Answers  AUGUST 19, 1000  Written Andwers sbso

Mhnﬁrhﬁn
Unitareed Question Ne.
20th March, 1080 and state:

(a) the of the 18 drainage
schemeg by the Orissa
Government in 1956-57;

(b) the names of the 19 drainage
schemes which were undertaken
the State Government in 1957.58;

(c) the name of the drainage scheme
which was undertaken in 1958-39;
and

(d) the names of drainage schemes
which are proposed to be undertaken
in 1859-607

The Depuly Minister of Irrigation
and Powsy (Shri Hath): (2) to {d).
The requisite information is being
collected and will be laid on the
Table of the House as soon as poss-
‘ble.

Children’s Zoo at Bhubaneswar

1749. Shri Panigrahl: Will the
Minister of Food and Agriculture be
pleased to state whether any financial
assistance has been given so far to
Orissa Government for starting of a
200 for children at Bhubaneswar?

The Deputy Minister of Food and
Agricuiture (Shri M. V. Krishnappm):
Financial assistance has been given to
Orissa for starting National Parks and
Game Sanctuaries but precise infor-
mation whether this has been utilized
for starting a zoo for children at
Bhubaneswar, is not available

Infections Diseases

1750. Bhei N. M. Deb: Will the
Minister of Health be pleased io state
whether Government have got any
master plan for the rehabilitation of
persons suffering from infectious
diseases?

given to
on the

The Minister eof Health (Shri
Karmarkar): This is no master plan
for the rehabilitation of persons suffer-
ing from infectious diseases; but a
scheme for the establishment of eight
“After-cars and Rehabilitation Centres’

hru-mmumun
;:uammmam Your

Booking of censignments to Kangra
Valley Siations

1751, Shri Hem Raj): Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is & fact that the
booking of small sectional consign-
ments has been stopped at Nurpur
Station;

(b) if so, whether it is & fact that
the public is feeling great hardship
in sending their goods up Stations to
Kangra Valley; and

(¢) reasons for ordering this
stoppage of booking at Pathankotf

The Deputy Minister of Railways
(S8hri 8, V. Ramaswamy): (a) Yes.
Such a restriction was imposed bet-
ween 27th July, 1959 and 24th August,
1939.

(b) Some hardship must have been
felt though no complaint of hardship
has been received.

(c) Restriction in booking from
Pathankot was imposed due to heavy
accumulation of B.G. loaded wagons
awaiting transhipment st Pathankot
for the Kangra Valley Railway.

Price of Sugar in Orissa

1752. Shri Panigrahi: Will the
Minister of Food and Agricultare be
Pleased to state:

(a) the present rate of sugar per
seer now prevailing in Orissa; and

(b) the allotments of sugar made to
Qrissa from May to August, 15397

The Deputy Minister of Food and
Agriculture (8hri A. M. Thomas): (a)
The retail price of sugar in Orissa
varies from Rs, 1.12 nP. to Rs. 1.37 nP,
Per seer in different markets accord-
ing to grade.

(b) Tender allotments during May,
June and July, 1950, totalled 911
tons, when free-sale suger was aleo
Syailable. In August, 1,888 tons of
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mgsr have been allotted to Orissa and
a furiher 114 tons will be allotted on
weceipt of tender applications

Retiring Roem, New Delhi

198 Shrl Ram Krishan Gupta:
Will the Minister of Rallways be
Pleased to state:

(a) whether it 1s a fact that a
passenger hag been in foraible occu-
pation of a retiring room at New
“Delh Station fer the last one year,

{b) if so, the nature of the steps
taken or proposed to be taken to evict

The Deputy Minister of Rallways
{8hrl 8. V. Ramaswamy): (a) and
{b) No, Sir

The facts are that a passenger re-
served and occupied 1n hus own name
and that of others different retiring
rooms and dorrmutories at New Delh:
Station from time to time hetween
20th October, 1958 and 25th February,
1959 and thercaofter, continued to
oecupy a room up to 7th Apn), 1859,
when possession of the room was
taken m his absence after takung an
inventory of the luggage found inside.

Intermediate Port Development
Committee

Shri 8§ C. Samanta:
Shri Ram Krishan Gupta:

Will the Minister of Transperf and
Communications be pleased to state

(2) whether the Intermediate Port
Development Committee has sub-
mitted 1ts report to the Government:

{b) if so, when; and

Shri Subodh Hamsda:
115

{c) what are 1tz mam recommen-
dations®
The Minister of State in the Minis-

try of Transport and
{Bhri Raj Bahadur): (a) No. Sir.

(b) and (c). Do not arise.
186 LSD—3

Develogunent of Forests

1755. Bhri D. C. Bharma; Will the

Minister of Food ang Agriculiare be
plec <ed to state:

(a) whether it 158 a fact that the
funds allotted under the Second Five
Year Plan in the Central Sector for
Central Forestry SBchemes have not
been utilised so far;

(b) if so, reasons therefor; and

(¢) whether any schemes have been
drawn to utilise the funds in the
remauung period of the Plan?

The Deputy Minister of Food and
Agricalture (Shri M. V. Krishnappa):
(a) Yes, there have been shortfalls in
the case of the provisions for develop-
mental schemes at the Forest Research
Institute, Dehra Dun and for setting
up Regional Research Centres. In the
case of Delli Zoological Park the Plan
provision 1s expected to be utilised.

(b) The pace of expenditure has
been slow in the first two cases men-
tioned above mainly due to (1) dif-
culties experienced in the matter of
recruitment of switable staff; (i) diffi-
culties 1n the procurement of equip-
ment and stores due to various factors
such as non-availability of foreign
exchange, etc. and (u1) restriction on
the construction of buildings

(c) Efforts are being made to utilise
funds to the extent possible

Inspectors on Northern Rallway

1756. Shri D C Sharma: Will the

Minister of Rallways be pleased to
state:

(a) whether there are posts like
Employment Inspectors, Labour Wel-
fare Inspectors, Personnel Inspectors,
Co-operative Inspectors, Sports Ins-
pectors, Law Inspectors and Claims
Inspectors on Railways; and

(b) the total number of such perma-
nent and temporsry posts on Northern
Railway in each gcale of pay in each
divisional headquarters office?
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‘The Deputy Minister of Rallways
(Bhri Shahnswas Khan): (a) Yes,
except for posts of employment
Inspectors.

(b) A statement is laid on the Table
[See Appendix III, annexure No. 61]

Hisdustan Shipyard

1757, Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
munjcations be pleased to state:

{a) whether the Government of
Indig have considereq the desirability
of introducing participation of Labour
in the management of the Hindustan
Sihpyard; and

() i an, when & will ba wixe-
ducad?

The Minister of State in the Ministry
of Transpori and Communications
(Shrl Raj Babadur): (a) and (b)
The matter is under consideration of
the Shipyard

Atmospheric Radio Nolss Recorder

1758. Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
ssumtentions be pleased to state the
nature of progress made so far to
instal the atmospheric radio noise
recorder at Delhi Monitoring Station?

The Minister eof Transport and
Communications (Shri 8. K. Patil):
A special kind of hut for installation
of the atmospheric radio noise
recorder is being constructed by the
CPWD, and the equipment would
be installed as soon as this building 1
completed.

Manufacture of Diesel Rall Cars

1759 Shri Ram Krishan Gapta: Will
the Minister of Rallways be pleased
to refer to the reply given to Starred
Question No. 1613 on the Ist April,
1959 and state at what stage is the
guestion of manufacturing diesel rail
cars in India?

The Deputy Minister of Rallways
(Bhri Shahnawas Ehan): Indigenous
manufacture of diess]l engines and
saitable transmission for the rail cars
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t0 be manufactured in country I
snder conaideration.

Chittaranjan Lecemotive Workalup

1700. Shri Ram Krishan Gapia: Will
the Minister of Rallivays be pleased to
state:

(a) whether there is a proposal to
jncrease the capacity of the Chittarsn-
Jjan Locomotive Workshop; and

(b) if so, to what extent?

The Deputy Ministdr of Rallways
(Shri Shahnawax Khan): (a) Yes.

(b) To the extent of (i) building §
Electric locos per month, and

(11), extahlishment_of a Steel Foun-
dry for an ultimate production of
about 7,000 tons of castings per year.

Eloctrification of Igatpuri-Bhusawal
Section

1761 Shri Ram Krishan Gupia: Wil
the Minuster of Railways be pleased
to refer to the reply given to Un-
starred Question No. 88 on the 11th
February, 1959 and state the progress
made 1n the elecinification of Rallway
fine between Igatpur: and Bhusawal?

The Deputy Minister of Rallways
(Shrli 8 V. Ramaswamy): Civil Engi-
neering survey of Bhusawal-Igatpuri
Section 18 1n progress. More than
half of this work 1s completed so far.

Subsidiary Food

1762 Shri Ram Krishan Gupta: Will
the Minister of Food and Agriculture
pe pleased to state:

{a) whether the scheme for asses-
sing the long term potentialities of
subsidiary food has beem finalised;
snd

(b) if so, the main festures of this
¢cheme?

The Deputy Minister of Food and
Agricalture (Shri A. M. Thomss). (a)
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mdmmw

formulating proposals for the
Wﬂn'!{mm The Working
Group has made certain tentative
proposals which have been referred io
the BStiate Governments for their

Storage Prastices I» USA.
Shrl Ram Krishan Gupta:
1783, Biari D. C. Sharma:
Shri Vidys Charan Shukia:

Will the Minister of Food and Agri-
eculture be pleased to refer to the
reply given to Unstarred Question
:t:.u:m on the 6th April, 1959 and

{a) whether Government have since
considered the report of study team on
storage practices in USA.; and

{b) if so, the result thereof?

The Deputy Ministey of Food and
Agricultare (Shri A. M. Thomas): (a)
Yes, Sir.

(b) Action on the various recom-
mendations (mentioned 1n para 78 of
the Report) has been imitiated as
follows:

Recommendation No (1).—A uni-
form scheme of gradation of
foodgraing s under consideration
Arrangemenis have been made for the
training of people in modern scientific
techniques of gram inspection, at the
Grain Storage & Research Centre at
Hapur.

Recommendation No. (u).—The
Storage Advisory Commitlee, recently
constituted 1n the Food Depariment, is
examuning this question. A Building
Project Team of the Planmng Com-
misgion is also conmdering this prob-
jem and standards for small structures
for storage of grain by amall stockists
are under examination.

Recommendation No. (iti).—At the
Indian Agricultural Research Institute,
work is m progress to develop varie-
tiag of wheat with higher protein and
gluten content. It has been observed
that spraying 1% urea has given sig-
nificant incresse in the protein ron-
{ent of wheat.

Recomsmendation No. (iv) —Flour
mills are being encouraged to set up
laboratories to carry out tests on
wheat and wheat flour. Where any
equipment is to be imported for the
laboratories, such cases are recom-
mended for import license and tofeun
exchange.

Recommendation No. (v) —Action
18 in progress.

Recommendation No. (vi).—Faci-
hties for training mm the baking
induztry are now available at the
College of Catering and Dietetics,
Bombay.

Recommendation No (vil).—Action
1s In Progress.

Recommendation No. (vii).—Ar-
rangements have been made to import
wheat with lower moisture content.

Purchase of Boats by D.V.C.

Bhri Nagi Reddy:

1768 Shri A, K. Gopalan:
Shri Vasudevan Nailr:
Shri Kunhan:

Will the Minister of Irrigation snd
Power be pleased to state:

(a) the total number af boats that
were purchased in the years 1952 to
1958 for use on D V.C. (year-wise);

(b) the total amount spent for them
(year-wise):

(c) the total working expenses per
year;

(d) the income per yesr;

(e) whether the Chief Engineer
appointed to examine the whole
matter has given his report; and

(f) if so, what are his suggestions?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) to ().
The information is being collected and
will be laid on the Table of the House
as soon as possible.

Fiood Centrol in Bombay State

1765, Shri Pangarkar: Wil the
Minister of Irrigation and Power
pleased to state:
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{8} whether it is a fact that there s
a proposal for reduction in the flood
sontral allocation made to Bombay
State during the BSecond Five Year
Plan; and =
= {b) if so0, what was the original
allocation made and the extent of the
allocation proposed to be reduced?

The Deputy Minister of nﬂpa..
and Yower (Shri Hathi): (a)
reply is in the negative.

{b) Does not arise,

Trrigation Projecis in Orism
1788. Shri Panigrahl: Will the Minis-
ter of Irrigation and Power be pleased
to refer to the reply given to Un-

starred Question No. 203 on the 18th
February, 1859 and state:

{(a) the names of the three major
and medium irrigation projects which
were taken up in Onssa during the
¥irst and Second Five Year Plans,
and

(b) which of these projects have
helped in irrigating 1'39 lakh acres of
land?

The Depuiy Mir' ter of Irrigation
snd Power (Bhrl Hathl): (a) and (b)
The following are the three major and
medium Projects taken up in Orissa
durine the First and Second Five Year
Plans:

(i) Hirakud Dam Project (Stage I).

{ii) Mahanadi Delta irrigation
scheme.

(iii) Salandi rmgation scheme.
Of these three Projects, Hirakud has

helped in irrigating about 1-39 lakh
acres of lands by end of March, 1938
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New Station in Jubi-Govindnagas
Area

rllll'l 8. M, Banerjoe:
1788 ¢ Shrl Tangamani:
Shri Jagdish Awasthi:

will the BMunister of Railways be
pleased to state:

(a) whether the proposal to bhave
another Railway station in Juhi-
Govindnagar area at Kanpur has since
been finaliced; and

(b) if not, the reasons for the delay?

The Deputy Minister of Rallways
(S8hri 8. V. Ramaswamy): (2) Yes
It has been decided to provide a flag
station at Juha

(b) Does not arise

Delhi Rural Electrification Programmme

1769. Shri Ram Krishan Gupia: Wil
the Minister of Irrigation and Power
be piessed to state:

(a) whether it is a fact that the
Unign Government have turned down
the Pelhi Corporation’s request for
an interest-free loan of Rs. 23 lakhs
to finance its rural electrification pro-
gramme; and

(b) it s0, the reasons therefor?

Tyne Deputy Minister of Irrigation
and Power (Shri Hathl): (a) Yes

(b) There is no scheme under which

interest-free loan or subsidy is granted
for yursl electrification
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Metrle System in Shipping lwdustry (c) Rs. 6,880 approximately sw the
hmmn-mmwm W -
Minister of Transport ang Com-
manications be pleased to state: e & v e gt & T
(a) whether it is a fact that the touR. ot fsfr frwr . war twd

shipping industry has decided to )
switch over to the metric system; and T e R

() if 30, from which date? (:;) W1 7 W% R fe 3% wf,
texe TR %, STOTAT 9X oW
The Minister of State in the Minis-
m m:).‘ and (b). N Mm ﬂm& E}q‘ﬁ'
: (a) . No
hdﬁmhnbmhkenmdn (‘)“ﬁlf"”msm*
subject. Efforts are, however, being T W @ ;
made to switch over to the meine .
system of weights and measures on (")mﬁ‘ﬁﬂﬁ“im
pril, 1060. wTdaATEr ® X Gy 7
mumnrd-uumhmuc‘:lmde o
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Metric systems are in use side by side 4
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. A T qF § & qrnge Fedans
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m;um::toimucememﬂﬂc & a0 = W g ok &

system gradually in as many technical v 38 ( Pu rolley
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practicable.
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(8hrli 8. V. Ramaswamy): (a) On
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Potatoes and Sweet Potatoes

1774. Shri Bibhuti Mishra: Wil the
Minister of Food and Agriculure be
pleased to state:

(a) the total guantity and value of
potatoes andl sweet potagoes produced
in Indiz dunng the years 1967-38 and
1958-59:

(b) which State 8 producing the
best quality of potstoes and sweet
potatoes; and
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(c) what is the total quantity, velne

and countries of imporis and exports
of these commodities during 9
aforesaid years?

The Depaty Mindster of Agriculture
(Shri M, V. Krishnappa): (s) and ().
Two statements (i) giving Statewise
production of potato and sweet polato
in India for the latest available year
and (i) giving quantity, value and
countries of import and export of
potato during the years, 1657-38 and
1958-59 are laid on the Table. (See
Appendix II1, annexure No, 62)

{b) Potatoes; Uttar Pradesh is the
most important potato growing State
of the Indian Union. West Bengal,
Bihar, Assam, Bombay, Himachal
Pradesh, Orissa and Madras are next
in importance. The rest of the States

are of minor importance.

Sweet Potatoes.—They are grown
practically all over the country, the
important States being Punjab, Utiar
Pradesh, Rajasthan, Madhya Pradesh,
West Bengal, Assam, Bombay, Madras
and Kerala
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Training in Electric Locomotives

1797 Shrimati Ila Palchoudhuri:
"\ Shri Aurcbindo Ghosal:
Wil the Minister of Railways be
pleased to state:

(a) whether 1t 1« u (uct that for
traiming of the *vw uad masntenance
staff of electric locomotives who are
to be employed on the clectrified
ssctions of the Eastern apd South
Megtern Railways, a school has
recentlv been opentd at Caleutta;

Written Annoers sobi4

(b) whether the necessary equip-
ment ie, training car etc, has been
obtained; and

{¢) if so, from where and at what
cost?

The Depuiy Minister of Rallways
(Shri Shahngwas Khan): (a) No, but
a tramning school has recently been
opened at Asansol

(b) Part of the demonstration
equipment has been obtained and an
order has been placed for the train-
ing car and the remaining equipment.

(¢) The French National Railways,
France at a cost of £12000 F.OB
{Marseilles).

Satellite Towns

1778, Shri M. R, Krishna: Will the
Minister of Health be pleased to state:

(a) whether there 13 any plan with
the Government to build satellite
towns in the country in places where
there 18 lot of congestion;

(b) which are the cities where these
satellite towne will first be established;
and

{c) whether the cost of construc-
uon of satellite buildings has been
worked out?

The Miaister of Health (Shrl
Karmarkar): (a) There is no such
pian under consideration of the Gov-
ernment The Town Planning Organi-
sation 1s, however, studymg the matter
mn so far as the question relates to
the Master Plan for the Delhi Metro-
politan Area

{b) mnd (¢) Do not arise

Derailment at Chirawa Statioa

1779 Shri Raghunath Siagh:
* ") Shri Assar:

Wil the Mimster of Railways be
pleased to state.

(a) whether it 15 a faci that on the
14th June, 1930 evening the engine
and iwo bogies of 207 Up Passenger
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train deruiled &t Chirswa station on
the Sikar-Loharu section of Western
Railoray;

(b) if s0, causes of the accident, and

(e) the number of casuaities
involved?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Yes

(b) Train entering loop line of the
station at a speed i1n excess of the
nermissible speed of 10 rhiles per hour

(c) Nine passengers sustamed minor
mjuries

Vivekananda Bridge

1780. Shri Subiman Ghose. Will
the Minister of Railways be pleased to
state-

(a) what 13 the cost of construction
of Willingdon Bridge (now Viveka-
nanda Bridge) over which the Calcutts
Chord Lane, Eastern Railway passes,

(b) what 15 the amount realised up
till now from pedestrains and persons
gowng on vehicles, and

(c) whether Government propose to
stop realising tolls when the full
amount of construction of the bridge
has becn recovered?

The Deputy Minister of Railways
(Bhri 8. V. Ramaswamy): (a) The
overall cost of construction of this
bridge was Rs 1,88,72,000 Out of this
the State Government's share for the
rond-ways, foot-paths e&nd road
approaches was Rs 37,23 353

{b) A statement 1s laid on the Table
[See Appendix IIl, annexure No 63 ]
The information has been collected
from the West Bengal State Govern
ment which has imposed and 1= collect-
ing the toll

{¢) This s a matter for the State
Government to consider It has to be
remembered in this connection that
the road-ways and foot-paths are
maintained by the State Government
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Degroees in Medicing of Vikram
Univensity

versity in Ujjamn are not
by Indian Medical Council and Medical
Institutions in United Kingdom:

(b) if so, the reasons therefor; and

(¢} the steps being taken to gt
recognition for these dcgrees #n
Medicine?

The Minister of Health (Shri
Karmarkar): (a) to (c). The matter
18 under the consideration of the
Medical Council of India The ques-
tion of recognition of the degrees by
the General Medical Council of the
United Kingdom will arise only after
the decorees are recogniscd by the
Government ot Indm

Rail Links

1782 Shri Ajit Singh Sarhadl. Wil
the Munister of Rallways be pleased
to state what new railway hinks would
be taken up for construction in the
rest of the Second Five Year Plan
period?

The Deputy Minister of Rallways
(Shri § V. Ramaswamy): At present,
there 1s no proposal to undertake any
additional new line construction during
the rest of the Second Plan penod
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Railway Quarters at Asausol

1784. Shrl Sadhan Gupta: Will the
Minister of Railways be plessed to
state:

(a) the percentage of Ralway
employees at Asansol who have been
provided with Railway quarters; and

(b) by what time the remaining
railway umployees will be provided
with quarters?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) 40 per
cent. approximately.

(b) It is not yet our policy to house
all the staff. In any case the provi-
sion of housing at & station is subject
to many factors such as finance and
the relative necd of different stations
for housing and it 15 not therefore
possible to give m date by which hous-
ing will be provided.

Apex Marketing Co-operative Society
in Manipar

1785. Shri L. Achaw Singh: Wil
the Minister of Community Develop-
ment and Co-operation be pleased to
state:

(a) whether the Apex Marketing
Co-operative Society in  Manipur
advances money to affiliated societies
for the procurement of paddy and rice,
and

(b) the total guantity of rice and
paddy received by the Society and
quantity supplied to the State Trading
Organisation during 1858-50 and 1858-
60 so far?

B. 8. Murthy): (a) Yes.

{(b) The society procured 39,630
maunds, 13 seers of rice and 5,758
maunds, 35 seers of paddy during the
financial vear of 1938-39 und supplied

5068

27599 maunds of rice to the Siate
Trading Organisation during the same
period. No paddy was supplied to the
State Trading Organisation.

During the period April to end of
July, 18568, the society procured 1,380
maunds of rice and supplied 1M
maunds to the State Trading Organi-

sation No paddy was collected or
supplied during this period also by the
society.
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Purchase of Foodgrains

Shri S :
1399, { Shri mm Singh:

Will the Minister of Food and Agri-
<ulture be plemsed to state

(a) the quantity of foodgrains pur
chased 1n 1959 in each State by Central
Government,

(b) whether the machwnery for pro
curement of paddy and rice from
cultavators 13 umiform n all States
and

(e} the prices at which Government
of India 1 purchasing rice and paddy
from each of the States 1n India?
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Thes Deputy Minisisr of ol
Agricalture (8hrl A, M. its)
The spproximate quantities of fesd-
grains purchased in the different States
for the Central Geovernment's reserve

Name of Sta.e Quanuty of Food-
g£runs purchased
{In Tons)
Rice Paddy
Andhra Pradesh 94,500
Mathys Pradesh 348,600
Qrisa 115,700 61,000
Punysh 46,500

(b) The machinery for procurement
and the method of procurement of rice
and paddy by or on behalf of the
Centrc are not uniform in ali the
States Rice 15 generally purchased
from mullers and traders on a volun-
tary basis in Madhya Pradesh and
Orissa, on a levy system 1n Punjab
and partly on a voluntary basis and
partly by requsitioning of stocks in
Andhra Pradesh Purchase of paddy
for the Centre 15 being made by the
State Government in Onssa on a
voluntary basis

(c) A statement is laid on the Table
[See Appendix ITI annexure No 84)

Corruption Cases

1700. Shri Mubammed Ellas: Wil
the Minister of Rallways be pleased
to state

(») the number of cases of corrup-
tion 1n varnous Raflways detected
during 1958.57, 1957-58 and 1958.59;
and

(b) the number of those resulting
in conviction, those dealt with depart-
mentally and those where
evidence was not avallable?
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The Deputy Minister of Rallways
{8kl Bhahniwex Khan): (a)

1,828
2234
2.200.
(b) 128.
1,996.
2,960.

Accidents involving Electric Trains

1791, Shri Aurobindo Ghosal: Will
the Minister of Rallways be pleased
to state the number of Railway em-
ployees who were involved in the
accxdents that occurred in the working
of eleciric trams on the Howrah-
Burdwan section of the Eastern Rail-
way during the period from January
to June, 1839°

The Deputy Minister of Rallways
(8hri 8. V. Ramaswamy): Four Rail-
way employees.

Cooperative Farming Societies

1792, Shri Kallka Singh: Will the
Minister of Community Development
and Co-operation be pleased to state

ta) the number of co-operative
farming <ocieties in the various Union
Territories (territory-wise) during the
years 1855-58 and 1958-50 along with
their total number of members, share
capital, working capital and profits,

{b) how many of the aforesa:d co-
operative farming societics in those
years were joint co-operative farming
societies and what acreage of land was
pooled for joint cultivation;

{c) whether joint ro-operative
farming socieles were functioning
satisfactorily according to the wviews
of the respective Registrars or other
authorities at the head of co-operative
organisations, and

(d) if not, what were the causes of
unsatwfectory working”

The Deputy Minister of Community

and Ce-opeation (Shri

8. 8. Murthy): (a) to (d). Information

15 being collected and will be placed

on the Table of the Sabha when
ready

Co-operative Warchouses and Biores
1798, Shri Kalika Singh: Will the
Developmend

(a) the number of co-operative
warchouses and stores and other co-
operative establishments in the Union
Territories for distribution of agricul-
tural implements and seeds during the
vears 1855-58 and 1958-89; and

vy what was the total business
transacted through above seed stores,
establishments and warehouses in
those two years?

The Deputy Minister of Community
Developmeat and Co-operation (Shri
B. 8. Murthy): (a) and (b). The infor-
mation 18 being collected and will be
laid on the Table of the Sabha shortly.

Tons Bridge

1794, Shri Kalika Singh: Will the
Minister of Transport and Cemmani-
cations be pleased to refer to the reply
g'ven to Unstarred Question No. 1148
on the 8th Dvcember, 1858 and state:

(a) when the construction of Tons
Bridge 18 hikely t0 commence and by
what time it is likely to be completed:

(b) whether any decision has since
been taken to use the old road and
the bridge site abandoned by Govern-
ment, and

{e) if not, the reasons therefor?

The Minister of State in the Minin-
try of Transport and Communications
(Shri Raj Bahadur): (a) Likely to be
commenced in October. 1959 and
firushed in about 3 years

(b) Yes, Sir When the new bridge
15 opened to traffic the State Govern-
ment intend to dustmbute the land of
the old approach road and bridge
among the worst sufferers in the
acquisition of land for the new road
and bridge.

(¢) Does nol arise
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Catering on Rallways

10 lay a statement on the Table show-
ing the catering services owned and

by foreign concerns on
different Railways*

YThe Deputy Minister of Rallways
(Shri Shahnawas Khan): There are no
catering services owned and managed
by foreign concerns on any of the
Indian Railways.

Cancellation of Night Tralns on
Central Rallways

17196. Shri Viswanatha Reddy: Will
the Minister of Rallways be pleased to
state:

(a) whether it is a fact that a ntim-
ber of night trains are stopped during
the monsoon period on the Central
lhllwq; and

(b) what are the sections on whick
the trains are stopped?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
With a view to effecting prudent
economy in the expenditure on patroi-
ling and watching of bridges at night.
consistent with safety, the timings of
trains on the following unimporiant
branch lines have been suitably al-
tered during the current monsoon
period to avoid night running

S

Date from
which the
Sectyn timengs 0 f
mght traifis
have been
changed
Broad Gauge
Vikarabad-Purli Vaijnsth 10-6-1959
Doroakal-Bhadrachellam
Road and Singareni Col-
lieries 10-6-1959.
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Majri-Rajur . 58100,
Metre Gage

Purns-Kanhergaon 10-6-1959.
Purna-Parbhsni-Purii

Vaijnath 10-6-1959
Nizamabad-Bodhan 10-6-1959.

Narrow Gauge

Gwalior-Bhund 1-7-1959.
Gwalior-Shivpun 1-7-1959.
Gwalior-Sheopur Kalan 1-7-1959
Dholpur-T ntpur-Sirmutirs 1=7-1059.
Pulgaon-Arvi 5-8-1959

The night running of trains on the
sections referred to above will be-'19-
sumed as soon as monsoon conditions
are over.

Terminal Tax, Purl

1797. Shri Panigrahi: Will the
Minister of Rallways be pleased to
state-

(1) the average number of daly
passengers wvisiting Puri by tran:

(b) the amount of terminal tax col-
lected in 1957 and 1958 separately: and

(c) the amount of termmnal tax
which was handed over to Puri Muni.
cipality 1n 1957 and 1958, separately?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) 1,480

)] 1956-57 R4 1,19.650 89 nP
1957-58 . Rs. 1,285,144 74 nP

)  1956-57 R 1,16,061 20nP.
1957-8h Rs 37,888 17nP .

the balance will be
paid on certification by
Comptroller and Aundi-
tor General of India,

Import of Foreign Chicks

1798. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether in recent years one day
old chicks of forelgn Dreeds have
been imported; and
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(d) ¥ 80, thewr total number ana
the cost of such importaY

The Deputy Minister for Food and

Agricoitare (Shri M.V. Krighunappa):
{a) Yes.

(b) 30,000 one-day old chicks of fwo
different breeds and 8840 hatchung
4aggs of four different breeds were 1.
ported i1n 1857 under the TCM A:d Pro-
gramme at a cost of Rs 1,57,380 in.
diuding air freight charges.

Orchards in Madras State

1799, Shri Bubbiah Ambalam: Will
the Minister of Food and Agriculture
be pleased to state-

{a) whether the Central Govern.
ment have given any assistance for
the development of fruit orchards in
Madras State during the Second Five
Year Plan so far,

(b) 1f so. the amounts so far given
annually,

(¢) whether any scheme has Been
submitted by the State Government
recently, and

{d) u so, the nature of the scheme”

The Deputy Minister of Food and
Agriculture (S8hri M. V Krishnappa)*
(a) Yes A scheme for the develop-
ment of fruit production has been m
operation in Madras State since De.
cember, 1857

(b) A statement is laid on the Table
{See Appendix III, annexure No 68].

(¢) No new scheme has been re-
oceived from the State Government

{d) Does not arse

Urban Community Projects

1800. Shri 8. A, Mehdl: Will the
Minister of Commumity Development
and Co-operation be pleased to state:

{a) whether the amount of Rupees 8
‘akhs given by Ford Foundation has
been earmarked for some Urban
Community Project;

(b) i so, to which urban centre it
has been given; and

(c) the details of the scheme?

The Deputy Minister of Communily
Development and Co-operation (Shrd
B. B, Murthy): (a) to (c) The ques-
tion will be answered by the Minister
of Finance on a subsequent date.

Seed Farms in Orism

1801. Shri Panigrahi: Will the Mm~
tster of Food and Agriculiure be
pleased to state the total amount of
money which has been given to Oriess
Government during the Second Plan
period so far year-wise for setting up
seed farms in the State?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
The following amounts have been
given to Onssa Government during
the Second Plan period so far year-
wise for setting up seed farms m the
State undder the Scheme for the
Mult:plication and Distribution of Im-
proved Seeds —

Y ear Amount
gtven
(Centrad
ssustaree)
(Rs inlakhe)
1956-57 688
1957-58 11 a3
1958-59 13 Bo*
1959-60 50-951
Total 41 88

*This amount represents Central ssuis-
:Im momlsw b;vhc h?n;l GovetGmm in
» 1958, t mm oup on
mm and Cooperstion As during
19s8-s9 sanctions were sccorded to the
Stare* Goveraments on the basis of Head of
and not Scheme-wise, the
Governpent

for seed Scheme in that yesr is Dot
Represents the Amount allocstsd 8
I by the Union Ministry of

farms 1m May, 1959.
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Sol] Testing Labarntories

1882, Bhri Inder J. Malhotrs: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
Central Government have decided to
hand over the »oil testing laboratories
to the State Governments; and

(b) if s0, when these transfers will
take place?

The Deputy Minister of Food and
Agriculture (Shri M, V. Erishnappa):

(a) Yes.

. (b) In accordance with the existing

agreement with the State Govern-
ments for establicshing the Soil Test-
ing Laboratories in the country, the
transfers of the Boil Testing Labora-
tories to the State Governments are
scheduled to take place on the dates
on which these laboratories complete
three years from the dates of their in-
ception.

Shipping Development Fund

1803. Shri Jhulan Binha: Will the
Minister of Transport and Communi-
eations be pleased to refer to the
reply given to Starred Question No.
64 on the 4th August, 1950 and state
the foreign exchange content of the
Shipping Development Fund?

The Minister of Btate in the Minis-
try of Transport and Communications
(Shri Baj Bahadur): The Shipping
Development Fund, set up in terms
of the provision contained in the Mer-
chant Shipping Act, 1858 is purely a
rupee fund constituted mainly for
the purpose of granting rupee loans to
the Indian Shipping Companies for
scquisition of ships. The question of
finding adequate foreign exchange for
acquisition of ships is outside the
purview of the fund

Walting Nall at Panchrakhi Station

1804. Shr? Hem Raj): Will the Min-
ister of Rallways be pleased to state:
(a) whether it is a fact that a Third
Class Waiting Hall was sanctioned
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last year st Panchrukhi Station ox
the Kangra Valley Railway sectioa of
the Northern Railway; and

(b) if so, the remsons for its being
given up?

The Deputy Minisier of Railways
(8hri Shabnawas Khan): (a) No, Sir.

(b) Does not arise.
Goods Sheds at Pathankot Statiom

1805, Shri Hem Raj: Will the Min-
ister of lallm‘be pleased to state:

(a) whether it is & fact that there
18 shortage of goods sheds at Pathan-
kot station for goods to be booked for
Kangra District; and

(b) if so, whether it is also a fact
that due to the accumulation of goods,
the Pathankot officials stop booking
of goods to the upward station on the
Kangra Valley Railway section of the
Northern Railway for weeks together
or book it by turns?

The Deputy Minister of Rallways
(Bhri 8. V. Ramaswamy): (a) No,
there 18 no dufficulty so far as shed
accommodation is concerned.

{b) Restrictions on booking of goodr
traffic to the Kangra Valley Section
had, however, to be imposed for cer-
tain types of traffic from Pathankot
angd stations on Ferozepur Division
for certain periods between 27-T-1089
and 24-8-1959 owing fto the traffic
offering being in excess of the trans-
port capacity over the EKangra Valley
Narrow Gauge section and the cap-
acity for transhipment at Pathankot.

Raral Water Supply Scheme in
Punjad

1308. Shri Daljis Singh: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No. 3428 on the 23rd April, 1988
and atate:

(a) whether the Punjab Government
have submitted the rural water supply
schemes to the Central Governmant
for the remaining period of the Second
Five Year Plan; and
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(b) if so, the names of the schemes
received with their respective esti-
ated costs?

The Minister of Bealth (8hrli Kar-
mariar): (a) and (b). A statement
showing the names of the
schemes with estimated costs receiv-
ed from the State Government during
1968-00 so far is laid on the Table
[See Appendix I, annexure No. 86]

of Bikaner Station

1807. Shri Karnd Binghji: Will the
Minister of Rallways be pleased to
state:

(a) the number of alternative pro-
posals made for shifting of the Bikaner
Railway Station from its present site
in view of the great hardships and
inconveniences experienced by the
people owing to the Railway crossings
remaining closed for long periods and
many times a day thereby causing
dislocation of other vehicular and
pedestrian traffic;

(b) whether any of these proposals
has been accepted by the Central
Government; and

(¢) whether any overpass road has
been considered as used in the USA?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) In order
to remove inconvenicnce caused to
the public due to the four level cross-
ings in Bikaner town remaining clos-
ed for long periods, 3 altemative pro-
posals for diversion of the railway line
running through Bikaner town are
under consideration. As an alter-
native to these proposals, the provision
of a road overbridge in replacement
of two of the level crossings mnear
Dungar College 1s also under con-
sideration.

(b) X final decision has not vet been
taken. The proposals are still under
examination.

(c) Presumably the Honourable
Member is referring to the provision

Re: Motions for sofo
Adjowrnment

Power Sapply from Bhakra Nangal
. Project

1808, Bhri Karnl Binghji: Will the

Minister of Irrigation and Power be

pleased to state:

(a) the time by which electricity
from Bhakra Nangal Project will be
made available to urban areas of the
Districts of Sri Ganganagar and Bika-
ner in Rajasthan;

(b) the number of villages, State-
wise electrified upto 31st March, 1959;
and

(c) the steps Government propose
to take to speed up electrification of
as large a number of vilages in Raj-
asthan as possible 1n view of the
expected electric power from Bhakra
Nangal Project?

The Deputy Minister of Irrvigatiomr
and Power (Shri Hathi): (a) to (e¢).
The information is being collected and
will be laid on the Table of the House
as soon as possible.

12 hrs

RE MOTIONS FOR ADJOURNMENT
Mr. Bpeaker: Now, papers to be laid

on the Table of the House . (Inmter-
ruptions.)
Shrl Braj Raj Singk (Firozabad).

May I point out that the principle is
affected?

Mr Speaker: Order, order. Will the
hon Member resume his seat or not?
Hon Members. two or three of them,
sent me gome adjournment
today and I have disallowed them as
being absolutely State subjects. One
of the hon. Members has said that
there is a principle involved in
I wrote back to him to say that T
not, pnma facia satisfied that
was a principle involved angd
fore, 1 did not want to bring it
here. However, if he is prepared
satisfy me by either coming te
Chamber this afternoon at 4 O'clock
by writing to me ...... (Laughter

aiehkie %

-8R
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this House to a large ex-
tent. Therefore, it 15 open to a Mem-

tions

bring it up the next day and if I am
I will not bring it wup.

y write to me or (Inter-

ruptions.) 1 have already written to

ham

o
1
4
8

Shri Braj Raj Singh: I am not chal-
lenging your ruling (Interruptions)

Mr. Speaker: Order, order. Again
and again I have been saying this
“There are some matters m respect of
which some of the hon Members say
that, if I merely read the mohton in
the House, they should be satisfied
I am not going to show them that
indulgence If the matters pertain
purely to the States, I am not going
to bring them up here once 1 have
made up my mind that they are
‘State subjects . (Interruptions.)
Order, order A lot of muschief will
be caused by mere reading of the
motion m this House and the mis-
«hief or damage cannot be repaired.

Will he resume his seat or not?.
{Interruptions.)

Shri Bra] Raj Singh: There 13 a
principle involved

Mr. Speaker: Are the hon Members
going to disturb me like this? Once
aguin, I say I am not going to read
It is open to me to come to
conclusion whether

T
E
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508
are two methods which I suggest
Kither the hon. Member may Iika ¥
come and see me in my Chamber—l

am prepared to see him—or, he may
write to me, in which cese, if there
are sufficient grounds to change my
optnion, I shall bring up the matter

next

here on the next day or the
meeting day If, however,

the previous order is
open to the Member
matter here He must abide
decision. That i1s the practice
to be adopted. In other cases
1 feel some doubt whether to
it up here, I would ask both
parties that 1s, the hon. Members
coricerned and also the Government
1p explain, and then tome to » con-
clusion whether consent ought to be
given or not In a third type of case
where I feel that there is a prima
facie case, 1 will call upon the hon.
Members who have tabled the motion
to r se in thewr seats and if I find 50
hon Members rising in their seats, I
will allot a particular time for discus-
sion. I have again and again re-
peated it on the floor of the House
It still hon Members persist, I will
not make a difference in favour of
X or Y 1 will have to take very
serious disciplinary action against the
hon Members who, inspite of what [
have been saying, have repealedly
been 1gnoring my direction .
{Interruptions.)

Shri Bra) Raj Singh: Sir, a prinei-
ple 15 involved 1n thus

Mr. Speaker: Order, order. I will
call upon Shri Braj Raj Singh to
keep out of the House for the day.

Shri Braj Eaj Bisgh: I am walking
out in protest

(Shn Braj Ray Singh then left the
House)

Wt 5o me Tay (weielt) :
ofYere], Eiwar i @ 23 o & eveng
€ v T ¥ anif f et war g
wye! X am o ar off § v ofe
wgt Tat IR N v off @

FﬁH
B
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4ERE
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¥
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for Adjournment
WA T A Rrwor ™
son g !
Mr. Spesker: Will the hon. Membaer
kindly keep out of the House today”

(Shri P N Singh then left the
House)

Shri B M. Banerjes (Xanpur)
rose—(Interruptions )

Mr. Speaker: Shnn  Banerjes will
keep out of the House for the day

(Shn S M Banerjee then left the
House)

Shri Jagdish Awasthi (Bilhaur)
rose— 4

Mr. Speaker: 3hn Awasttu wil!
keep out of the House for the day

off wrltw wwet i, @ W
a1 A afgr T

(Shrt Jagdish Awasth: then left the
House)

ot wew ot¥ (vEr) WA @
qTez 4TF ST AT | A, W 0
firre w1 wwa far o 1 & smEwm
®T S ISET AIRAT F |

Mr Speaker: Orde:, order [ will
ask him also to keep out of the House
for the day I will be rigorousl
enforcing my order Hon Members
ought not to interfere with my order
hke this (Interruptions )

ot aeq afd ¥ oF e &
g Afrd | R § T 9Ty sEen
@fad

Raja Mahendra Pratap (Mathura)
I had promised my friends that I
would walk out and so 1 am walking
out. This question is between the
Prime Minister and me because
Allshabad and Braj had suffered

(Roja Mahendra Pratap then lefi
the Howse).

198 LSD.—4

Table

wt wey of@ . sy, T sy
W RN MA@
v At drfed |

wam e A St g
There 1s no point of order.. . (In-
terruptions) I have told him I have
heard him sufficiently There is ne
point of order In the first instance,
they say thus They take exception
to it saying they want to raise a point
of order, It is only a method of
getting an opportunity to say what
they want to say and to make the
House hear what they want to say.
It 1s open to me in such cases to say
that there is no point of order. There
15 no meaning in the point of order.
Papers to be laid on the Table

12.08 hrs.

PAPERS LAID ON THR TABLE

AnnuaL Rerort oF Damonar Variey
CORPORATION

The Minister of Irrigation and
Power (Hafis Mohammad Ibrahim):
1 beg to lay on the Table, under sub-
section (5) of section 45 of the
Damodar Valley Corporation Act
1948, a copy of the Annual Report of
the Damodar Valley Corporation fox
the year 1057-58 along with the
Audited Accounts [Placed in Lib-
rary. See No LT-1574/59)

ANNuaL Rerorr oFr Namowar Co-
OPERATIVF AND WAREHOUSING BoAme

The Deputy Minister of Communbly
Development and Ceo-operation (Shed
B. 8. Murthy): I beg to lay on the
Table, under sub-section (3) of Sec-
tion 15 and sub-section (4) of Sectiom
417 of the Agricultural Produce (De-
velopment and Warehousing) Corpe-
rations Act, 1956, a copy of Annusl
Report of the National
Development and Warehousing Boarnd
for the year 1957-58 along with tha
:éudit;d Aacomm uu for the years 1888

and 1087- [Placed in Lidbrewy,
See No LT-1575/08]



by Re: Motion for
Adjournmant
NewcrscATIONS ISSUED UNDER ESSENTIAL
CommonrTizs AcT
The Depaty Minister of Food and
Agriculture (Bhri A. M. Thomas): 1
beg to lay on the Table, under sub-
section (8) of Section 3 of the Essen-
tial Commodities Act, 1955, a copy of
each of the following Notifications:—

(i) G.5.R. No. 851 dated the 1Tth
August, 1959 making certain
further amendment to the
West Benga! Rice (Movement
Control) Order, 1838. [Placed
in Library. See No. LT-1576/
59].

(ii) G.B.R. No. 971 dated the 22nd
August. 1959 making certain
further amendment to the
Uttar Pradesh Foodgrains
(Restrictions on Border
Movement) Order, 1859. (Pla-
ced in Library. See No LT-
1577159) .

1200 Ars.
RE: MOTIONS FOR ADJOURNMENT
—Contd.

o wew o . W Rgmm, #
€ SqET ¥ T ISTAT WA E | 5N
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Bir. Bpeaker: A point of order has
Been raised. If an hon. Member
feels that a State Government has

eoniravened any provisions of the

AUGUST 29, 1050

Business of the $086
House

Constitution, is it open to him %o
raise it by way of an adjournment
motion here! I think that is the
point of order. if I have understood
him correctly. If any Government
breaks the Constitution, there are
constitutional remedies. They can
go to the Supreme Court. There are
also gther ways of doing it, as has
been done in some other cases. It i
not by way of an adjournment
motion that it has to be brought up
her¢ If sufficient opportunity musé
be given to the House, it is not to be
raised here by way of an adjourn-
ment motion. We have no appellate
jurisdiction her¢ over any State.

oY oy ot WSy wERY, & 7y
W wTEeT § 6 war ek g faer
¥ ¢ fe ow ¥ oy wvErT Afawm
AT €Y Al § 8 g qa
I q7 Frame T 8% 7 WK 39§
& fodt aeg 77T & 9 W AW
& saT Az K fie fedt aoa woR
¥ wfewrs &1 I=aww fear g1 @ =@
qTA 371 ¥ WY I vW oA F Jufrqa
T q%aT & a1 AK). # ¥ 97 Wiq ey
wfea AR ¥ )

Mr. Speaker: I have given my rul-
ing. He is only repeating what he
hss stated already. I have given my

ruling, that we have no appellate
jurisdiction over any State Govern-

ment.
Wt wey ofw - 7 ft W@ e
® qfei@w «on §

(Shri Sarju Pandey then left the
Howuse)

12-12 hrs.

BUSINESS OF THE HOUSE

The Minister of PFParilamentary
Affairs (Shri Satya Narayan Sinka):
With your permission, Sir, I rise to
announce that Government business
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= this Houre for the next week will
eongist of:

(1) Consideration of any item of
business carred over from
today’s Order Paper;

(1) Consideration and passing of
the Andhra Pradesh and
Madras (Alteration in Bound-
aries) Bill, 1959,

{(3) Discussion and voting of—

Demands for Excess Grants
(Delh1) for 1056-57:

Demands for Excess Grants
(Himachal Pradesh) for
1956-57:

(4) Further consideration of the
motion moved by Shri Ram
Krishan Gupta on 27th
August, 1858, regarding
Fourteenth Report of Law
Commission at 3 pmM. on
Monday, August 31,

(5) Discussion of the Report of
the Committee of Parha-
ment on Official Language on
a motion to be moved by the
Minister for Home Affairs on
Wednesday, Scptember 2
after disposal of questions,
and

{8) Discussion of Vivian Bose
Board of Inquiry’s Report of
the Life Insurance Corpora-
tion Inquiry, the Advice of the
Union Public Service Com-
mission thereon and Gov-
ernment of India Resolution
dated the 27th May, 1838, on
a motion to be moved by Shn
Harish Chandra Mathur and
others on Friday, September

-

4, after disposal of ques-
tions
Shri Nagi Reddy (Anantapur):

May I know what time has been al-
ioted for discussion of the Vivian
Bose Board of Inquiry’s Report?

el S8atya Narsyan Sinha: It is a

No-day-yet-named Motion, and 2§
Bours are allotted for such motions.

Biliness BHADRA 7, 1881 (SAKA)
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Skri Vajpayee (Balrampur): Sir, it
was suggested that the Governmend
themselves may bring up a motion so
that a whole day may be allotted for
discussion.

Mr. Speaker: Is the Government of
its own accord bringing up a motion?

Shri Satya Narmayan Sinha: We
made it clear the other day in the
Business Advisory Committee that we
had accepted a motion tabled by a
private Member

Shri Nagi Reddy: In which case
Sir, may I request that the time al-
lotted may be more than 2} hours,
because otherwise we cannot fully
discuss this important matter?

Mr Speaker: We have not yet al-
lotted any time The Business Ad-
visorv Committee consists of repre-
sentatives of all parties and
groups Whichever matter 15 not
taken up by the Governmens
itself. that matter will come up as
a motion 1n the name of a non-official
Member We will allot time for that
also Any hon Member can make &
representation at that time regard-
ng the guantum of utme that s
necessary

Shri Ferose Gandhi (Ra: Barel):
1 only wanted to suggest that 2}
hours would be very msufficient for
this discussion At least 5 hours may
be allotted

Mr Speaker: When we allot tume
,we will consider that question.

Shri Satya Narayan Sinha: For the
motion regarding increase in food
prices tabled by a private Member
we allotted 5 hours Therefore, the
House can do as it likes

Shri Ranga (Tenal): Sir, m re-
gard to the proposed discussion of the
question of boundary dispute between
Andhra and Madras, I learn that
some of our Members have already
addressed a letter to you and also to
the hon. Home Minister asking
additional information to be suppl
to Members of this House before
discursion is taken up. May I

g?ii
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you, Sir, to see that this discusmom
is pestponed for at least a week, if
not for a longer period, until the

Minister to supply a copy of the
latest survey plan which 1s the
authentic plan 1 will pass on this
information to the hon Home Minis
ter He will try to get a copy of the
survey plan, the proceedings which
they wanted, the arguments for and
agunst 1n relation to the plan that
were submitted etc —whatever paper
has not yet been placed before the
House 1 will look into it and inform
the Home Minister

The Minister of State In the Min
of Home Affnirs (Shri Datar)
I receive the letter from you
, I will see whether there are any
pers whuch have got to be produc
ed or given to hon Members In the
meanwhile, what 1s your order Sir
so far as this Bill 1s concerned® Will
it be taken up on Monday’

Shri Banga May I be permitied to
submit, Sir, that after all there 1s
no special urgency regarding this that
it should be decided here and now in
this seasion alone If necessary would
it not be proper and in the mterests
of all concerned, if Government are
not able to supply all those paper
that we have asked for, to take up
this question in the next session®

Shri Palaniyandy (Perambalur)
When the two Governments have
agreed, where 15 the necessity to
postpone it?

Shri Heda (Nizamabed) Sir, the
latest survey map is very essential

!E?E

back, I made an application to yom
and sent a copy of the same to the
hon Home Minister, submutting that
some document should be called here
s0 that we may be able to have full
information in regard to this Bill It
appears that, as a matter of fact, the
who:e report of Shr Pataskar 13 based
on a map which legally 15 inadmis
sible But, at the same time, the diffi-
culty 1s that the person who prepared
the map said 1n his note that he has
not given any area, any borders or
sny boundaries, so that onlv the
numbers are noted on the map and
along with the numbers the whole
thing 1s coloured green with the result
It appears that it belongs to a parti-
cular State That m p 1s absolutely
wrong 1t 18 wrong in 82 places I
have seen the onginal survey plan,
and a comparson of the iwo shows
that there are mistakes in as many as
82 places That map was objected te
before Shri Pataskar, bui he pownted
out that that was the onlv map on the
records and therefore, he could not
1gnore that map The other map was
not produced by the Andhra Govern-
ment Unless the survey map s here,
because that was prepared by am
order of the Government under See-
tion 35 of the Act, we cannot know
the fixed boundaries, fixed contigwm-
ties Shr1 Pataskar himself has said
thay contiguity 13 inviclable The
only thing from which we can know
the contiguity 1s the survey map
Unless the survey map 1s here, I amn
afraid the House will not be able @
do justice while desling with this
Bill Regarding all other documaents,



emment of India, may be called for
80 that we may fully understand the
position. Three lakhs of people are
involved in Madras as well as Andhra
I would beg of you to kindly
see that the map at least should come
before the House before we are asked
to consider this Bill In the absenct
of that map, | am afraid justice would
mot be done, and many people will
feel that they have not been righily
dealt with by Parhament in the
absence of the authorilative map

Shri Viswanatha Reddy (Rajam-
pet) Apart from the map, Sir, a
debate took place both in the Madras
Legislature as well as the Andhra
Legislature on the specific question of
the Pataskar Report In addition fe
that, a debate on the Bill took place
enly a few days back I understand
that the debate on Pataskar’'s Report
took place in both the legislatures
about three months back Copies of
those debates must also be made
available to this House in order to
understand the problem

E

Shri Thann Piilal (Tirunelvel)-
Sir, the whole reorganisation of the
country took place without a map
being called here 1 would like to
understand why a survey map s
required for settling a dispute on
which two Governments have agreed
by exchange of villages. If there is a
postponement for any other reason,
we can understand it; but demanding
a map saying that we are going to
scrutinise the borders, boundaries and
eontours is extrmordinary. We would
like to know what is the other
behind it

by these three lakhs of people and
we must give them

ment 18 the sole authority in this mat-
ter. States have got n

3 of the Constitution
Parliament which can alter the bosn-
daries. It is the Parliament that must

India” Let the map come and let the
tacts be known. Then, we will be
able to discuse it

Mr. Speaker: It 1s true that during
the long debate that took place omn
the States Reorganisation Bill, mape
were not brought here. But I think
there 1s some difference between that
and this At that time, 1t was a ques-
tion of whole States; the question was
not exactly how many vililages should
g0 to one mide or to the other side.
It was also definitely stated by the
hon Home Minister that with regard
to border villages. there will be some
other commissions or some other per-
sons, wherever there 1z a dispute, to
find out whether one village belongs
to one hnguistic area or the other. In
pursuance of that, Shri Pataskar was
asked to report. If a whole taluk
has been put on one side or the other,
this matter would not arise But in
the report, it appears that village
after village was taken and consider-
cd on two principles, vz, what is the
hinguistic majority and whether it 1s
contiguous or not So, to find out
whether it 15 contiguous to Tamil
territory or Telegu territory, the
boundary 15 necessary There is
complaint that 80 villages which are
contiguous to the Telugu territory

stances, in view of the fact that wil-
lages are included and apportioned,
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[Mr. Speaker.]
and not taluks or districts or whole
States, the survey plan becomes abso-
lutely necessary. If the survey plan
which is prepared by the Government
and not by any other person is avail-
able, I do not see why it should not
be produced.

Shri Thanu Pillai: Do the survey
maps prepared by the Government
show the language of the population?

Mr. Speaker: So far as language is
concerned, it is clear from the census.
The important question is the
boundary, whether it adjoins one
area or the other, The survey map
will show that. The hon. Minister
will try to get the survey map.

Shri Thirumala Rao (Kakinada):
There is administrative usage going
on for a number of years and for
decades together, one particular taluk
is administered by one State or the
other. So, that map will not help in
coming at the correct position.

Mr. Speaker: The question is about
villages, not taluks.

Shri Thirumala Rao:
included in taluks.

Villages are

Mr. Speaker: 1 am afraid Shri
Thirumala Rao has not followed the
question. Notwithstanding the fact
that they are in a taluk which belongs
to the Andhra area, villages from that
taluk have been given away tc the
Tamil area. If it were a whole taluk
which should continue in the Telugu
area because it has been apportioned
to Andhra under the States Reorgani-
sation Act, this question of Shri Patas-
kar being sent there would not arise
at all. Notwithstanding the fact that
these villages are in Telugu area
attached to a Telugu district, on the
ground that the majority of popula-
tion is Tamil and they are adjoining
Tamil area, they have been assigned
to the Tamil area. The *wo prin-
cipleés considered were whether the
majority of population is Tamil and
whether they adjoin Tamil area.

Apart from the question of popula-
tion, the question of

boundary
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is absolutely necessary. They
complain that 80 village are
inside the Telugu area, but unfortu-
nately they have been joined in the
Tamil area. So, this survey map ®
absolutely important.

I am not going to have further dis-
cussion on this. The hon. Minister
will try to get the map as early as
possible. As soon as the map and the
other papers are placed before the
House, the discussion will take place.

Pandit Thakur Das Bhargava: Thea

it cannot be taken up on Monday, be-
cause the map has to come from Hy-
derabad and all that. It may be takem
up next week,

12.27 hrs.

BUSINESS ADVISORY COMMITTEE
FoRrTY-secOND REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That this House agrees with
the Forty-second Report of the
Business Advisory Committee
presented to the House on the
28th August, 1959.”

Mr. Speaker: Motion moved:

“That this House agrees with
the Forty-second Report of the
Business Advisory Committee
presented to the House on the
28th August, 1959.”

Shri Nagi Reddy (Anantapur): I
had raised this question previously
also, whether there is going to be a
discussion on the papers that have
been laid on the Table of the House
on the so-called Mathai affair, be-
cause that is a very important matter,
which has been in the public eye for
a very long time and that report has
not been discussed in the House at
all. I request that before this session
closes, time may be alloted for it and
it may be discussed on the floor of
the House. I would like to know
what the Business Advisory Committes
would do in this matter,
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Mr. Speaker: I think I have already
admitted that motion on price of
sugarcane as a No-Day-Yet-Named
Motion and I will ask the hon. Minis-
ter to consider the day on which it
can be taken up. So far as the time
is concerned, it wil] come up for dis-
eussion today in the Business Advi-
sory Committee and time will be fixed.
So far as the day is concerned, it will
be taken up some time next week.

Shri Satya Narayan Sinha: We
have admitted so many No-Day-Yet-
Named Motions and it may not be
possible to give time to all those
motions next week.

Mr. Speaker: I am aware of that.

Shrimati Parvathi Krishnan (Coim-
batore): What about the point raised
by Shri Nagi Reddy?

Mr. Speaker: That is not part of
the Business Advisory Committee’s
report. It is not entirely in the hands
of the Government. He <has given
notice of a motion that the report
must be taken into consideration. In
the midst of all that is happening
here day to day, I have not had time
to apply myself to that; I will dis-
pose of it today.

The question is:

“That this House agrees with
the Forty-second Report of the
Business Advisory Committee pre-

Withdrawal of 5096
Certain Mem-
“bers from the

House

sented to the House on the 28tk
August, 1959."

The motion was adopted.

12.30 hrs.

WITHDRAWAL OF CERT:&IN MEM-
BERS FROM THE HOUSE

Shri Vasudevan Nair (Thiruvella):
Before passing on to the next item,
may I bring to your notice a very
important matter?

Mr. Speaker: Is it about Kerala?

Shri Vasudevan Nair: No, Sir. Four-
Members were sent out of the House,
but they are asked to get out of the
lobby also. They are not allowed to
sit in the lobby. May I know whe-
ther it is proper that Members are
not allowed to sit in the lobby? We
can understand your decision that
they should not be in the House, but
they are not allowed to sit in the
lobby even.

Mr. Speaker: Once a Member is
under suspension from the House, the
definition of the House includes the
lobby also and so I am afraid
he ought not to continue in
the lobby. He is sent out of the House
because he was disturbing the pro-
ceedings of the House; he ought not
to disturb from the lobby.

“‘House’ means the House of
the People.  ‘Lobby’ means the
covered corridor immediately ad-
joining the Chamber and coter-
minous with it.”

‘House’ includes the ‘lobby’. Other-
wise, I cannot prevent the policemen
from coming here,

Shrimati Renu Chakravarity (Ba-
sirhat): In the past it was never done
like that. We have had so many
cases, but it has never been done.

Mr. Speaker: There is no Jjuestion
of its never being done. If it has
been overlooked, it has been over-
looked.

Shri Vasudevan Nair: Even ex-
Members are allowed to come-inside
the inner lobby.



WITHDRAWAL OF CERTAIN
MEMBERS FROM THE HOUSE
—contd.

Mr. Speaker: The hon. Member will
kindly resume his seat. One hon
Member raised a point and said that
those Members who had wiathdrawn
from the House were asked to go
away from the Lobby also But since
technically 1 did not suspend them, I
have no objection to their remaining
in the Lobby Let them continue to
sit 1in the Lobby and if they express
regret, I have no objection even to
their coming to the House

Shri Xodivan may continue

1294 e 1

DEMANDS FOR SUPPLEMENTARY
GRANTS (KERALA)—contd

8hri Kodiyan: The next day of the
announcement of the proclamation at
Malayattoor, five provision shops
were set on fire and even a poor cow
was burmt with kerosene o1l

Mr. Speaker: A cow was burnt”
How does that aritse out of these
demands®

Shri Kodiyan: This demand s for
increasing the strength of the police.
I want to bring it to the notice of the
Government that they have not been
able to take effective steps to restore
law and order and attacks and assaults
on Communists and their sympathisers

control the situation and to put down
anti-social activities, from whatever
source they may come Whether it
be by the Communists or the PS.P.
o the Congress or the so-called
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“Lberators”, I do not mind, but Gow-
crnment should put down these anti-
social activities with a firm hand.

Unless peace and tranquillity is
restored, how can we have free and
fair elect:ons? Some people who wank
to keep up this tension do not
to restore peace and normalcy
State because they hope that by
ing up this tension, by creating
munal discord and communal clashes,
they can utilize these developments in
theiwr favour during the next elections.

Bied

So far as we are concerned, wg are
prepared to condemn any excesses
that might be committed by our own
people, either the Communist party

opposite, those from the

party and also from the P.S.P., whe-
ther they are prepared to condemn the
excesses that mught have been com-
mitted by their own people Let us
st together and dhscuss wayz and
means to find out how fast pesce and
order can be restored in that State
and this Sort of atrocities can be put
an end to *

In this connection, I would appeal
to the hon Minister to i1ssue instrue-
*ions to the Kerala Government to
call a conference consistng of re-
presentatives of all the politieal
parties at all levels to discuss these
matters and to get the co-operation of
all the political parties 1n bringing
the situation to normalcy and to bring
peace and trangu’llity in that State.

Then, we are often accused of inter~
ference with administration But
what do we find today® The people
of Kerala State want the elections to
be held m a free and fair manner.
But certain actions that are being
taken by the Government since the

ue of the proclamation have creat-

an impression in the public mind
that the administration of this State
18 not being carried on with that kind

the so-called “liberators”. At a pub-
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3rd, Shri Mannath Padmanabhan, the
commander-in-chiet of the liberation
movement, demanded the transfer of
the Home Secretary, of the Inspector-
General of Police and some other offi
clals He accused them of bemng
Communists.

Mr. Speaker: | am afrsid, the hon.
Member 1s speaking on the proclama-
tion

Shri Kodiyan: No, Suy The events
following the proclamation have
«created an mpression n the public
that this sort of interference 18 going
on there Also, an 1mpression 1s being
created n the people that the elec-
uions will not be held in a free and
fair manne: That s why 1 am talk
g about this Such impressions
should not be created among the peo
ple Such actions should be avoided
1 know the fate of a poor Head Con-
stable, who arrested some Congress
men who were carrying deadly wea-
pons at Trichur, following the Pree-
dential Proclamation He was <sus
pended The DSP of the dictrict
was transferred So such things do
happen Therefore, 1 earmestly appeal
to the Government

Mr Speaker On what demand 1
he speaking®

Shrt Kodiyan: On the demand for
Police and also on the demand fm
«lections

Mr Speaker. He wants to say that
¢lections <hould be free fair and

mmpartal

Shri Kodiyan Yes, that 1s my point
“Then, about the preparation of elec
toral rolls all parties have agrced for
a thorough revivion of the clectoral
rolls That work has been siaited
But because of thig, there s evay
hkelihood of the election being
next year and it may go beyond the
limit of six months of President's
rule In that case, that 1s, if the elec-
tion 13 to be held after the 26th
January, 1860, the Constitutional safe-
guards for the Scheduled Castes to
have special representation in the

AUGUST 8, 1080  for
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legusiatures of the country will coase
10 operate and unless the Constilu-
tional safeguards are extended and
the Constitution is suitably MM.
the Scheduled Castes people
Kerala will ind no place in the am-
Lemslature Therefore, I take this
opportunity to appeal to the hen
Minister and the Government to take
immediate steps for switably amend-
ing the Constitution so as to extend
this period of reservation that has
been guarantesd for the Scheduled
Castes

It 13 reported that in the prepara-
tion of electoral rolls attempts are
being made by some quarters to enrol
people n two places simultaneously
A large number of people have mug-
rated from Kottayam District to
Malabar area and have settled down
there [ do not know their exact
number but it may be between three
to four lakhs It i1s reported that there
15 an attempt to enrol them both m
Malabar and in their original place in
Kottayam This 1= a matter that has
to bp ver, carefully looked into

Befoie 1 wonclude 1 should again
appeal to the hon Minister that it 18
the duty of the Central Government
to sce that law and order s com-
pletely and scrapulously mamntained
and that a proper atmosphere for
holding fiee and fair clections 1n that
ire4 18 credted

Lastly 1 would suy one word about
the Haryjans I am verv much pained
to sce that Harjans are being singled
out mn (ertain places for these attacks
In Chongannur and Thiruvalla and m
other placvs even during the agitation
there have been attempts to single out
people with black complexion, that is,
dark-skinned  people, thinking that
they would bt Harljans and to beat
them Such cases are still continuing
n thosy areas Several Harijan
houses have been demolished Several
Harjans have been attacked IR ir s
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sorl of atrocities in Kerala. There- the villages. This has been substam-

fore, in the name of these poor Han. uatdhvthenmplemgymm-

tans, I would make a special and ed by the Election Commission after

eunest appeal to the hon. Minister to the last bye-election in Davikulam. I

people, because of the sole reason that
they supported the former Kerala
Government and supported the Com-
munist Party, are not subjected to this
kind of discriminatory treatment and
this kind of brutal attacks

Shri Achar rose—

Mr. Npeaker: Dr Menon 1 will

give an opportumity to hon Members
from Keralag firet

Dr. K. B. Menon (Badagaraj
Mr Speaker, 8ir, 1 wish first to speak
on Demand No. 11, dealing with elec-
tions Instead of moving a cut motion,
if  rules permitted 1 would have
moved an add motion of Rs 3 lakhs
In order to bring the allotment from
% 1o lakhs tp Rs 18 lakhs that was
Fiven n the last election 1 am not
making this statement 1n a mood of
levity I make 1t 1n all seriousness
because the people of Kerala are con-
siderably perturbed over the tamper-
Ing with of the electoral rolls by the
Communist Government When 1|
talk of the people of Kerala, naturally
I am excluding the Commumists from
1t This feeling among the people
finds a 1eflection 1n the editorals of
4 number of pupers in Kerala. Thes
demand a complete revision of the
vlectoral rolls  Day before yesterday,
I received a telegram from the Editor
of Matrubhum: asking me to Suggest
1o the House that a mere correction is
not enough because the mistakes are
»0 numerous that a complete revizion
ot the rolls 1¢ necessary

The perversions or the tampering
with the electoral rolls has come out
n a number of ways The Commu-
mst Party and the Communist Gov-
ernment have inflated the electoral
rolls with the names of minors They
have inflated the electoral rolls with
the names of dead persons. They have
also inflated the electoral rolls with
the names of persons who are not in

know from my own experience that
1t has been done in my Parllamentary
constituency, but apart from it fn
constituencies like Kuthuparamba,
Manjer: Kondetty and in a number of
other constituencies in Malabar a
number of names of minors have been
ncluded in the electoral rolly swelling
1t in some places by 20,000 and 30,000.
This needs a careful scrutiny. These
are mistakes of commission There
are mistakes of omission t0o. In fthe
voters’ forms, there is column 3 and
that column three in many cases has
not been filled up with the result that

Jpersons when they appear for voting

are likely to be disqualiied A third
reason that may be adduced is that if
only corrections are made, it is very
difficult for an average man, who &
ignorant and illiterate and is also poor,
cannot pay 10 naye Paise for a form,
and fill this form and send it on to
the proper authorities We cannot
expect him to do that We have also
not the organisation to take care of
this kind of work Under these cir-
cumstances, if only a month is given
for the correction of the electoral
roll 1t may not be satisfactory

Apart from that, the announcemcnt
of the publication of the list came on
9th August I know that the lists did
not get even to a few hands in some
uf the constituencies before the 20th.
I happened to meet day before yes-
terday Mr Kurukal, one of the Mem-
bers of the erstwhile Kerala Assembly
for the Muslim League. He told me
that in spite of earnest efforts ¥o get
hold of a list, he could not do 1t until
the 24th of this month There are
only just a few days lefi 1 wish
more time Were given for corrections
to be made My submission to the
Election Commission and to the
House is, that if complete revision is
not possible, at least the time should
be extended by a month or a month
and a half So far for Elections.

Coming to Demand No. XV for
Police, I do not want to make a fresh
speech on the Proclamation. T do ngt



the opposition parties, but by the
Communusts themselves We know
the reference that was made by the
Prime Minister to the attack on
Mr Kurar Nambudinpad, brutal
attack, merciless attack on an old
reapectable gentleman in Kerala That
attack wag made by a gang of Com-
munists Even today's paper says that
there was violence in Travancorc m
connection with the correction of
voters' lists 1 have no detailed infor-
mation about that If the Mimste:
has it, I request him to make the
infoarmation available to the Members
1 am perfectly sure that the non-
Communist Kerala 15 just as non-
violent today as they were non-violent
before the struggle If any wviolenre
comes 1t 1« from the Communit
party For, the Communists m Kerala
feel frustrated and their frustration
finds ite expression Iin the form of
violence

With regard to Police, I do not
appose the Demand [ have also 4
submussion to make e that connec-
tion ‘That is, the whole guestion of
recruitment to the police must be
examined de novo 1 have reasons for
making that suggestion For, the
policy of the Communist party with
regard to Police was one of sterilising
the police, making them inactive to
some extent and meffective and sup-
plamenting the police foree with their
own volunteer corps, the "Aggiprop”
The Communists were trying to
achieve this object in two ways First,
they bifurcated authority by creat-
ing two 1G s, one for Special snd one
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for General They wanted to get nd
of the permanent 1L.G, who 'was made
Special and who was shunied after-
wards as Secretary of the Polioe
Re-organisation The
General 1.G. of Police, their man by
the time of the struggle was in com-

lenge At a meeting of the MSP
battalion in Malapuzha, presided nver
by the Home Minister, the LG said
that the struggle, as and when launch-
ed, should be suppressed by force.
He ordered the firmgs Most of the
firings as I have said, were unpro-

contact with the police force This
contact they could establish only with
the help of the IG The contact was
tried to be established through ntro-
ducing cultursl programmes among
the police In the name of cultural
programme among the police, which
was inaugurated by the Law Ministe:,
Shri Krishna lyer, the members of
the party were let loose 1n thesc batta-
lions and tn thet way, the Communin
party was trymg to cstablizh a kind
of lhimison with the police foree 1 am
>tating these facts to prove that there
ha< been considerable infiltration n
the police force and considersbie
«fforts made by them to nfluence the
police Therefore, the whole gquestion
of recruitment must be examined ds
noto 1 am not denying that .here
m no need for extra police It u»
wignificant that when the suggestion
came¢ before the South Zonal Com-



tions 1n the district of Kottayam. But.
the most recent voters' list was pre-
pared in the Trivandrum district 1
wish the House takes cognisance of
the fact that in the Trivandrum dis-
trict, the voters’ lisy was prepared in
1967-58, after the erstwhile Ministry
bad come into power There 12 abso-
lutely no room for suspicion that thert
was inflation In Kottayam, on the
contrary, the voters’ list was prepar-
ed much earlier There are Lt
prepared from 1952 1958 onwards
which are not renewed In these.
there are nflations Particularly in
the Kottayam district, <o much of
mugration 1s taking place Every now
and then, you will find that Dheople
are migrating to the Malabar area
wapecially to the hilly side and com-
ing back after some ume Like this
w s a foating populatton It 1.
impossible 1n that district to have a
fixed voters’ hst The Election Com-
mismioner himself has found out this
and he has ordered that these lists
should be renewed Out of 114 con-
stituencies, 56 or so had new voters’
lists They have also been gone into
and the Election Commussioner has
1eported that out of 56 already made,
about 256 or 26 are not to be made
again But, if the parties also want,
they alsp can be renewed So, there
is no question of infiation in the
voters lista Inflation was there
owing to the migration of population.
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especislly from Kottayam District,
and from no other district have such
eomplaints come. Complsints have
come only because the lists were old,
as old as 1952, 19683 and 1954, for
which 1 hope nobody will say that
the Communist Ministry 1s responsible

13 hrs

Now, the whole question 1s about
the law and order situstion, how
peace and tranquillity can be main-
tained Thot has been clearly
explained, but there 1s another ques-
tion also involved win i1t ‘The parties
which had been agitating for the
overthrow of the Ministry had only
one unifying factor. The only unify-
mng factor is anti-Communism, and
up to the eve of the elections, they
want this tension to be continued.
That 1s the only unifying factor, and
it they touch any other problem of
the people or of the adminustration,
they are sure to fall out and there
will not be this unity for the election
So, 1t is the strategy of the opposition
parties io keep up tension, and that
tension will unify them, and they
hope that they will have g victory in
the next elections which, of course,
evervbody 1s anticipating to result im
their own favour

Dr Menon said so much about dead
horses and beatng of dead horses, but
he will remember that the Kerala
people weie intelligent enough in the
last elections to send a solitary P.S.P
Member to this augus; assembly
Why so* Should he wreak vengeance
tor that®

Dr K B. Menon: They lock to the
quahty

Shri Vassdevan Nair (Thiruvella)
Yes, yes

Shrli Warlor: He s questioning the
very intelligence of the people

Shri Nagi BReddy (Anantapur):
And there 1s only one quality fer
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The party which was till new n
power does not seek to have & victory
by manipulation of voters’ Lsts and
other things because they are having
their own sure ground. If it 15 seen
m the proper perspective, you will
understand and the House will also be
mmpressed by the fact that the whole
thing was a fight of the privileged
classes against the unpnivileged
classes, Why are the Harijans singled
out for attack, why are the toddy
shops simgled out for smashing” Why
is it #0? It 13 because they were solid-
Iy standing behind the Government,
behund, the Governmentof the Com-
munist Parly They were made the lar-
gets primarily becsuse the object was
® demoralise the whole people At
Kadathil and other places, the cntire
colony of Harijans was smashed, and
those people were not checked then
It is an unfortunate thing that under
the Congress Party, the Communist
Party sympathisers and the Harpans
had had to bear all these beatings,
under the Communist Ministry also,
the very thung happened, and now
under President’s rule also beatings
are always the lot of the Harijans
and the backward communities And
always Dr Menon and others will
glorify it and say that i1t had been a
very non-violent, peaceful, legitimate
and constitutional struggle in Kerala.

1 know that in my own place near
the police station mm broad dayhght
murders were committed by these
people and they were not even appre-
hended at thay time Only now the
police 15 taking some action

“Now, we were charged with double
dealing, the Communist Ministry was
charged with not extending the same
equality for all people before the law
And one gentleman’s name was men-
tioned. The Communist Party con-
demned 1t outright in unmistakable
terms stating that it was not the
policy of the Party, nor the tactics of
the Party, to indulge in personal
aftacks and personal terrorism, and a

officer was employed or
appointed in that place to make inves-
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On the other hand, I can cite innu-
merable instances of assault, maybe
not on so promunent people, who may
not be people who had given hospi-
tality to the venerable Prime Minister
it the good old days

I do not want to charge that gentle-
man with anything or to say how
much locus stands that gentleman has
got apart from his position in the
Conm

Dr, K. B Menon: Quite a great deal.

8hri Warior: But 1 want to ques-
tion Dr Menon, and not only
Dr. Menon but all those who stand
by that gentleman That gentleman,
after dealing in huge amounts with
the Government, had to 1ssue an
Insolvent petition before the court,
and for that he was not given suffi-
c1eny, protection by the erstwhile Gov-
eMmmment, and he wreaked vengeance
on that Government in this particular
manner

I do not stand for beaung anybdy,
| do not stand for personal vendettn,
1 da not stand for personal terrorism
upon any person, however wild he 1s
but o bring all thesc matters to this
dugust assembly and make peopic
understand thay things were very bad
Just as 1in the old days is wrong, 1
after all not a good poltical fight, it
ix hitting below the belt If my hon
friend, Dr Menon, had given all the
full details of the incldent, if he had
given a full picture of the person, 1
do not think anybodv will be musled
by all these things

This particular gentleman comes
from my constituency. He is a
neighbour of mine, he 15 not a neigh-
bour of Dr Menon Dr Menon is 20
miles away, if not more

D» K B. Menon: Twenty miles is
not too much of a distance

Shri Warlor: He is a neighbour of
mife I daily meet him It was hia
business during the last four months
to stand before the hospital and take
charge of all the corpses in the hospl-
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murder, from assault, from drunken
grounds or anything else; any corpse
was good for him and he used to send
mnumerable telegrams to the Central
Ministry and to the Central head-
Quarters of the Congress Party to
make people believe that he was the
old Congress leader, the faithful
loader (Interruption) 1 do not
vield to Dr Menon on this pomnt
because I know the facts more than
Dr Menon

Mr. Speaker Enough has been said
en both sides Why should we not
sonfine ourselves to the Demands®

Shri Warlor: I submit  that In
Menon had double chance in  this
affair whereas we did not have thus
shance

Mr Speaker Two hon Member-
have spoken instead of one

Dr K B Menon Three

8hri Warior 1 ao not mean to con
waue in that strain I want only to
submut that more stringent and pro
per action must by taken to get peace
and tranguillity restored Otherwise
therc 1z no posstbility of free and
fair elections ‘har 1s my submussion
¥ have much more to say but I do not
go into the politiral points involved 1n
|

Apout the police, one simple fact 1s
this The dismussed MSP (Malabar
Special Police) to whom Dr Menon
referred had an association when
they were under the Madras Govern-
ment and not under the Kerala Gov-
ernment Secondly, theirr association
was patronised by none other than
Shn K A Damodara Menon, an
erstwh le Member of the Lok Sabha
and erstwhile President of the XPCC
M was according to the directive of
thie Shri K A Damodara Menon that
the strike of the MSP took place
and Rajajf’s Ministry or some othor
Madras Minstry took action agamnst

*m and they were suspended The
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Ministry accepted his suggestion and
reinstated them This was done not
now to suppress this particular strug-
gle It was done 1n 1957 and not
even 1n 1058 So, how can that be
brought in 1n a dubious, circuttous
method? 1 cannot wunderstand the
logic of 1t A thing done 1n 1987 1»
also brought in to gam certain points
of argument here That is a very bad
wav of debating things

Dr K. B. Menon If I am allowed
trme 1 will oxpluir it

Shri Warior But the most import-
ant thing that 1 wish to bring to the
notice of this House and the Govern-
ment 15 the unfortunate position of
our State, formerly Travancore-
Cochin and now Kerala, as rcgards
the Plan, and that comes under vari-
ous Demands like housing education
ete

Mr. Speaker We have fixed only
an hour and a half and the Thon
Member has taken enough time

Bhri Warlor: 1 will imsh in two
minutes Unfortunately, the Ilast
ume also, when the Second Plan was
discussed in its final form and final
fipures were settled we were not able
to get full representation 1n the
matter not owing to the Communist
Party coming into the Minustry or
going out of 1, it was not because of
the Commmumnst Party, but because of
the nternecine quarrels 1n the then
existing party and Ministry Finally,
when the popular M:inistry came after
the elections, we were told that our
allotments had been cut down, and
we got only a few crores of rupees;
and it was not only this, but in not a
single case was priority given to
Kerala in the matter of foreign ex-
change Consequently, all our
schemes were held up Al our
hydro electric schemes such as the
Sholayar river scheme, the Param-
bikulam rniver scheme, and the Pamm-
alyar niver scheme etc were held up
We had i{o meet the Central Water
and Power Commission and cringe
before them Shrn Hathi knows
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about it. All the Central Ministries
who are dealing with development
works know it. That wag the un-
fortunate position them But it is
repeated this time also

So, I would humbly suggest, with-
out going wnto details that when the
final allotments are made, and the
final priorities are drawn up, we
must get at least some representation
for all the three parties which were
represented i1n the Assembly, name-
ly tbhe Communist Party, the Con-
gress Party, and i! possible, the PSP
also. At least one representative
from each party may be taken as an
observer at the meetings of the Na-
tional Development Council and other
planning meetings That is my sub-
snission. I have got only one or two
more points.

Mr. Speaker: The hon Member
wanted only a couple of minutes
more. Already, I have given him
three minutes more

Shrl Warlor: If that 15 so, then 1
wrould conclude with these observa-
tions.

Shri Vasudevan Nair: At the outset.
Jet me draw the attention of the
House .

Shri D, C. Sharma (Gurdaspur)
Would you not give chance to non-
Kerala members?

Mr. Speaker: I thought that this
related only to Kerala

Shri Vasudevan Nalr: Yes, 1t 18 only
relating to Kerala

Shri Aehar (Mangalore): 1 would
Tike to have a few minutes

Mr. Speaker: Is there any conflict
‘between Kerala and Mysore”

Shkr} Achar: There would never be
T have something {o say on these Bup-
plementary Demands

Shri V. Eacharan (Palghat): I also
want to spesk
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Shri Jinachandran (Tellichery): 1
would also like to speak.

Shri Vasudevan Nair: At the ou}-
set, let me draw the attention of the
House to certain developments tak-
ing place in the fleld of education. I
would request the hon Minister to
look into the situation existing &t
present, as far us the teachers are
concerned. It is disturbing that after
the so-called liberation, nearly tws
hundred teachers in various schools
are transferred from one end of the
State to the other by the school
managers, because some of them re-
fused to co-operate with the manage-
ments 1n the school closure move-
ment This me very important
matter You can understand the
dificulties of the low-paid teachers
who are transferved from one end of
the State to the other, and who have
to live on verv small salaries So, I
would request the hon Minister to
look into the matter and see that the
managements are at least persuaded
by the Governor and the administrs-
tion not to resori to thus kind of
tactics to intimidate the teachers

I do not want iv dilate very much
on Demand No XV regarding police
Thi= money 1= needed for recruiting
some more officers For example, 18
sub-inspectors arc going to be re-
cruited, and some new battalions are
going to be organsed I know that
Government will plead that more ofi-
cers are needed and more men are
needed in the present situation, es-
pecially, because it is necessary
keep law and order and to bring
peace to the State If increasing the
number of officers and men will
achieve this objective, then 1 am im
agreement with Government But [
am afraid that merely by organising
two more battalions and by increas-
ing the number of sub-inspectors, the
situation in the State cannot be
brought under control

I would request Government e
see that the policy that is balng paw-
sued at present in the fleld of polhm
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is fundamentally snd basically chang-
ed. I am afraid there ig a lot of in-
terference taking place in the police
administration from the side of the
Congress leaders, the PSP  leaders
and those other leaders who claim
that they do mot belong to any par-
ticular party. For example, it was
stated by my hon. friend Shri Nara-
yanankuity Menon last time that a
district superintendent of police, an
IPS man, was transferred within
twenty-four hours, on a complaint
lodged by an vx-Ckief Minister of the
Travancore-Cochir State, Mr. Govinda
Menon.

My hon. friend Shri Warlor refer-
red to an incident rclating to the
beating up of a Congress leader. If it
has happened, I am sorry for it. We
do not want anyone to be beaten up,
wh.ther he be a Congressman or a
Communist or a PSP man.

Shri Achar: Hus it happened? The
hon. Member says ‘If it has happen-
ed'. ¢

Shrl Vasudevan Nair: Let not my
hon. friend disturb me. I have only a
few morc minufes left. Besides, my
hon friend wan!s to speak after I
finish. So, let him not take away my
time.

Dr. K. B. Mznon has stated that 1t
was done by communists. He should
at least respect the statements issued
by responsible leaders of the Com-
munust Party; responsible leaders and
committees of the Communist Party
have officially repudiated this allega-
tion. They said that they had noth-
ing to do with i, and that they were
sorry for this incident. Even  after
that, my hon. friend Dr. K. B. Menon
is going on repeating the same old
tale.

My point is thiz. After this inci-
dent, an ex-Congress Chief Minister
issues a statement that an IPS officer,
not an ordinary constable or a sub-
inspector, but an IPS officer, in that
district did not take previous
measures....

196 LSD-—3.
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Mr. Speaker: Unfortunately, the
debate on the Supplementary De-
mands has devecloped itself into a
second discussion on the Proclama-
tion.

Bhri Vasudevan Nair: My point is
this. The Home Minister wants us to
vote for this Demand and give him
more money to increase the number
of officers and have more battalions,
so that the law znd order situation
can be met successfully. My point is
that simply by increasingly the num-
ber of officers and men, he cannot do
that. On the. other hand, he has to
resist certain tendencies that are
developing in the present administra-
tion in Kerala. We were accused 8o
much, as you know, Sir, that we were
interfering in the administration.

Mr. Speaker: The same thing s
now being said on the other side.

Shri Vasudevan Nair: And we had
repudiated it. Perhaps, this is demo-
cratic interference in administration,
because they are democrats while
we arc not supposed to be de-
mocrats Even if it is a democratic
kind of interference, still, it is inter-
ference, and that should be stopped.
An cx-Congress Chief Minister issues
a statcment about a district superin-
tendent of police, and he is transfer-
red within twenty-four hours from
that place. And it is not only that,
but a special officer is appointed to
enquire into this particular incident.
May I ask the hon. Minister whether
this is the only incident that has hap-
prned in Kerala after the President’s
Proclamation? We have brought be-
fore him hundreds of cases Where
people had been beaten wup, where
women were raped and so on. My
hon, friend Dr. K. B. Menon does not
agree to all these things. He says
that these are allmﬂuwﬂtupby
the eommunists,
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doctors who had treated those girls
who were raped by these liberation
volunteers. But, now, he is in the
Parliament in Delh), and he can make
such a statement. I request my hon.
friend Dr. K. B. Menon......

Mr. Speaker: I am afraid all that
would be relevant here is only this,
that if hon. Members have got any
charge: or any complaints agawnst
particular police officers—because this
Demang relates to police—they may
communicate 1t to the Home Minister
This is not the way fn which we
should go into these things

De. K. B. Menon: I am perfectly
willing to accept the challenge, I am
perfectly willing to take my hon
friend also to places where com-
munists have raped and raped and
raped.

Mr. Speaker: 1 am exceedingly
sorry that each one accuses the other;
whaether they be communists or PSP
people all of them are Malayalee
gentlemen. There is so much of mud
thrown upon themselves, whether it
is one way or the other Now, all
that chapter is over. If any hon.
Member finds that any police officer
has misbehaved, he may communicate
it to the Home Minister, and he wall
be ready to make inquiries regarding
the matter Now, Government want
to strengthen the police administra-
tion. That is all that they want to
do by means of this Demand So far
as purifying it is concerned, it cannot
be done here, except by way of giving
instructions or giving information to
the hon. Minister.

@hrl Vasndevan Nair: My pomnt is
only this that there should be a
common standard for all, as far as the
police administration is concerned.

Mr. Speaker: Certainly.

§hr: Vasudevan Nair: It is a policy
question. That was why I said that
simply if you increase the number of
people, things would not improve, and
the situstion would not improvs.
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Now, a special inquiry haz been
instituted into a particular case. An
officer is appointed, But what have
they done with regard to hundreds
of other cases? My complant is that
no suitable action was taken in many
cases, while 1n a particular case when
there 15 an allegation that a Congress
leader is attacked, they appoint =
special officer and so on.

About the statement by my hon.
friend that all these attacks are
against his own people or agamnst

people who arc agamst us, 1 would
like to draw your attention to a
statement dated August 20 issued by &
very responsible leader of the Cong-
ress Party in Kerala He s Shri K. R.
Narayanan, ex-MLA. He 1s General
Secretary of one of the most power-
ful social organisations in Kerala, the
SNDP Yogam The Ezhavas are the
biggest community in Kerala and he is
the General Secretary of that Organi-
sation He 1= a Member of the Execu-
tive Commuittee of the Kerala Cong-
ress He was a member of the last
Assembly. This 18 what he says:

“But I should say it i1s unfortu-
nate that T still receive reports
about the continued occurrence of
these 1ncidents I received a
‘phone message informing me that
Nilamperur Vasu, a Communist
evrmpathiser, was attacked by some
Christians and was admitted in
the hospital with his hands and
legs broken Yesterday, [ went
to the Kottayam District Hospital
and saw Vasu Severe torture has
been mflicted on him Vasu told
me that his father, mother and
sister were also attacked. I could
not get more information by going
to the scene of the incident. Even
now, I am getting fresh com-
plaints from places like Pathana-
puram, Mavelikkara, Psthanam-
thitta, Ankamali and Kuttanad
Ezhavas have got the freedom to
Join or not join the Nberation
struggle. Few Ezfavas jointed the
struggle Some few opposed the
struggle Many kept themaelves
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aloof by not jomung either side
A revengeful attitude and an
attempt to geek vengeance towards
those who opposed the struggle
and those who did not join it 18
highly regrettable

“I appea! to the leaders of the
various communities, the political
parties and the Government to
prevent this and mamntain com-
munal accord and harmony *

1322 hrs
{Mr DepuTy-SPEAKER in the Chair]

Shrl V Eacharan Which news-
paper 13 he quoting from”

Shri Vasudevan Nair This 1< a
newspaper rcport from Kerala trans-
lated into Enghsh

Shri V Eacharan Which news-
paper?

Shr: Vasudevan Nalr 1 can hand
over the newspaper to him or can
place it on the Table

Mr Deputy-Speaker He wanted
to know the name¢ of the newspaper

Shri Vasudevan Nalt This appear
ed 1n Kerala Kaumudi He knows
about that newspaper

Now Shr1 Naravanan 1s a very res
ponsibic leader of the Congress

Shri Jmachandran Is i, not a Com-
munist paper?

Shrl Vasudevan Nair I do not
know how 1n the face of such state
ments even by Congress leaders, his
own new frends, Dr X B Menon
could sav that all the a‘tacks are
from the side of the Communists
that poor Congressmen PSP followers
and others arc being attacked by
Communists

Dr. K. B Menon* Here 1s a cutung
which says—it 13 not a Congress
paper 1t is Dmamam—~that 44 attacks
by Communsts have taken place since
the Proclamation

Bhri Vasadevan Nalr: Dr K B
Menon has had hus sav, at the time of
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the discussion of the Resolution
regarding the Proclamation and just
now before me So he will allow me
to continue

My only request to my hon friend,
Dr K B Menon, is that he should not-
be so blind towards anti-Communism
He should not be so partial towards
anti-=Commumism He has tried to
justifv the position taken up by snme
leaders 1n Kerala They are giving
the leadership for such kinds of acti-
vities I would like to know from *he
Minisicr what practical stepr are
heing taken against newspapers and
against responsible leaders who are
really openlv nciting thie kind of
violence I do not know whether the
hon Mimister knows that <ome of the
newspapers are everyday devoting
certain columng to certain officers
Concerning a particular officer, the
DIG of Police a storv 1s given and 1t
18 caid that he 18 a pro-Communist
and should be removed from that
position Then mention i made about
the Home Secretary ‘He s a pro-
Communist and he has to be removed
from that position’ This 15 continu
mg for several days These news-
papers are giving names I am sorcv
that thece newspaper reports are
perhaps giving leaderchin to the Gow-
ernment The newspapers can write
anvihing they ke but the Govern-
ment begins to act on the basis of
thowe reports The Home Secretarv
15 tran<ferred and put as Secretarv
PWD the next day If th.s =ort of
things appear !'n the newspapers 4nu
it the leaders make these kind of
<peeches and the present Govern
mont acts accordinglv, I am afra‘d
1t not taking up a correct path The
Government 1= very murh nfluenced
bv the leaders Congre<s leaders uand
PSP leaders 1 know that even the
Governor 15 being threatened bv the
leaders of the Opposition m Kerala

Dr K B Menon: Oh no

Shri Vasudevan Nair: saylng
that he 13 a weak man and he should
be removed I do not know whether
he 18 succumbing to that pressure The
Central Government have a duty to
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that the present Government there
not take sides like that, that it
not empioy double standards, ana

the people are protected from
tack

Efil

2

Shri Jinachandran: On Demand No
11, 1 have to say that the electora:
rolls must be revised In my own
constituency, thousands of young
children aged 10 or so are includea
in the voters' list because thev belong
to the families of Communist svmpa-
thisers Similarly, hundreds and
hundreds of people have been el'mi-
nated becauge they are non-Commu
nists So the whole electoral rolls
must be revised Otherwise we wki
not be able to have fair elections 1f
you want to have fair elections. the
only way 1s to prepare completely new
electoral rolls

I want to say another thing, that 1.
about the police My Commuuis.
friends have said that so man
atrocities have taken place m Kerala
Of course, that 1s always their tactics
Those who know about Communism
and Communist tactics know very aell
that these kind of stories are their
main weapon In Kerala, even men
like Shry Kurur Neelakantan
Namboodiripad, an old veteran who
belongs to the Gandhian 1deology.
were brutally attacked and severely
begten, and are in hospital Shn
Wamor who spoke earlier was saving
that Shmn Namboodiripad belonged to
the rowdy or vagabond set

Shri Eodiyan. He has not menton
ed that

Shri Jinachandran: Probably he
<aid something to that effect

Shri XKodiyan: No, no

Shri Jinachandran: Anyhow, accora-
ing to the Communists, even a Nam-
boodinpad 1s not a respectable man
I 45 not know whom they will ron-
gider respectable

Shri Kodiyan: Does the hon Mem-
ber know that the Trichur District
Communist Party issued a statement
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condemning this assault and assuring
Government that the Communist

Party would help in bringing the cus
prits to book?®

Shri Jinachandran: The Communist
Purty Secretary bimself produced the
culprits before the police

Shri Warlor: That is the way to
help

Shri Jinachandran: That 1s the way
to help' (Interruptions) You ask
people to commit crimes and then
come out with such statement. to
make people beheve that you are
mmnocent  (Interruptions)

Mr Depaty-Speaker: If the hon
Member addresses the Chatr, he will
have no difficulty

Shri Jinachandran: Like that,
hundreds and hundreds of incidents
have taken place and people were
brutally murdered also After the
President’s Proclamation, at least half
a dozen people have been killed and
dozens and dozens were stabbid
severely and they are in a precarious
condiion tn hospital This hav be
come a common thing, even after Jhe
Preaident's Proclamation It has be
come a common thing in the whole of
Kerala that non-Communisic are at-
tacked, whether thev are Congress-
men or PSP or Mushim League peop »
Whoever it may be he who doet not
«uat the Communist ideology 13 severe-
Iv beaten and severelv attacked That
i1s the ca%e even today

80 T ask the Home Minuster to see
that justice prevails in Kerala

Shr1 Kodivan was speaking about
no sympathy being shown towards the
Harijans

Of course, he 15 a Harljan, I do not
deny it

Shri Kodiyan: How can you dany
that*
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Shri Finachandran: He said that

Congressmen were severely attacking
the Harijans. It is all part of their
propaganda to win over the - poor
Harijans. It is a mew method; it is
one of their tricks.

Shri Eodiyan: They are aslready
with us.

Shrl Jinachandran: No, Sir; that
has been proved.

Mr Deputy-Speaker: Let that not
be decided here

Shri Jinachandran: It will be prov-
ed in the coming election.

About Demand No. 25, Harjan
Welfare, Tribal Welfare and other
things I would like to draw the atten-
tion o! the Home Minister to this A
few lakhs of rupeces have been pro-
vided for the improvement of a few
colonisation schemes tn Kerala. Most
of the money actually went to party
funds and not 1o the poor Hanjans.
Thousands and thousands of rupees
were qrawn from the Treasury The
money was intended to build houses
for the poor people but the money
was ulilised just in the name of agri-
culture They thought that they can
cheat Government by that. If it is
shown as money spent for buildings,
then something must be shown But,
if 1t 1s agriculture, 1t means that
they can just write the accounts and
put the money in their pockets.

In my own place there 1s a Com-
munist paper called Desabhimant
The editor of the paper, one Mr,
Indrachudan goes to the Treasury
office ¢very time money 1s drawn.
There « a rumour that a major por-
tion of the money went to the Desa-
bhimani funds. This is the way they
show sympathy to the Harijans Even
the money allotted to the poor tribal
people was not going to them but
was going to party funds

So 1 would request the hon. Home
Minister to make a thorough enquiry
into this At least the poor Hari-
jans must get whatever they deserve.

With these words I support the
Demands.
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Sbrl Achar: Mr. Deputy-Bpeakes,
Sir, without in any way entering into
the controversy, 1 would like to make
only a few submissions to the Home
Minister from the point of view of a
Linguistic minority in this Kerala
State

Hon. Members of this Houte may
remember of that area north of
Chandragiri river, the old Kasergod
taluk. There 1s a linguistic minority
there Even my hon, friend, Shri
A K. Gopalan, during the elections,
had made a statement that this area
should go mto Karnataka State. 1
am not going into that question at all
todsy. The main problem is there, of
course. But this 15 not the time for
that and I am not gomg to say any-
thing on that question today. I am
only dealing with a few problems
which are commected with elections as

well as the Demand relating to educa-
tion

Firstly, I would like to submit 1o
the Home Mimister and also to the
Law Minister—he is not here—and to
the Government as a whole, that
these people there, whose language is
Kannads, are suffering a good deal
on account of the fact that the notifi-
cations, notices and every other publi-
cation i1s made m Malayalam and not
in Kannada. I represented this fact 4o
the Home Minister. 1 also wrote to
the Minority Officer at Allahabad.
After some months I got the reply
that they are addressing the Kerala
State. After several months—not
several months but mare than a year
and a half or two—the reply was
that these matters are being consider-
ed They also say that these notifica-
tions etc, bills and other matters will
be published in Kannada also and
that the people would not be put to
any inconvenience. But in spite of
these assurances these things are not
implemented.

I am pressing this aspect of the
question today because the electzons
are coming. Even the primary thing,
the electoral rolls are not published
in Kannada. What are these people
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th do? They do not know Malaya-
lam. I will not deal with it for long.
T asked only for § minutes. I want
the Home Minister to attend to this.

e people ere suffering. I am
getting letters after letters. I wrote
to the Minority Officer and I got a
reply that it is being conmdered. But,
as a matter of fact, nothing is impie-
mented. So I submit that it 13 a very
important matter with regard to the
coming elections.

I expect, if not within a short
period, at least within a reasonabie
period, this area will go into the Kar-
nataka State. But that is a bigger
problem. As I said, it is not so easy
to have thz matter settled in spite
of the fact that all parties are agreed
that that area is Kannada area. In
fact, during elections every party says:
You must go to the Mysore State. In
spite of all these facts, when the
actual matter is taken up the gques-
tion becomes different.

Now these people are suffering. I
fear this bigger problem may take
more time. But why should these

le suffer especially when there
=lve been assurances by the leaders,
by the Home Ministry and from every-
body that the rights of the minorities,
the linguistic minorities, would be
protected?

What is happening now? [ toured
the entire area of the Kasergod taluk,
only 8 months ago., In every place
they say the same thing. Even a peon
of the Taluk office is brought from
“lerala knowing only Malayalam.
You can understand the difficulty of
our Kannada ryots going to the Taluk
office. Even to talk to ordinary lower
officials, the menials—I am sorry I
should not have used that word—who
have come from Kerala, is difficult.
People knowing Kannada are not em-
ployed

1 have already referred to
tifications and other things.
1y, as thir elections are com
would request the Home Minister

it
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look into this aspect of the qQuertion
and see that notifications and electo-
ral rolls and all these things are
published not only in Malayalam but
in Kannada also.

On the Demand relating to Educa-
tion also, I would like to make a few
observations for the sympathetic con-
sideration of the Government and the
hon, Home Minister. Of course, I
need not quote statistics; it is an
admiited fact. More than 00 per cent
of the schools are Kannada schools.
The medium of instruction is Kan-
nada; the teachers are Kannadis. But,
unfortunately all the Inspectors that
are posted to this area—almost all of
them—do not know Kannada. Pre-
viously, at least there were some peo-
ple who knew Kannada. I can under-
stand the position of the Education
Department. But 1 would urge that
at least this matter should be looked
into.

The District Educational Officer is
a person who does not know Kannada.
Let alone other departments such as
the Revenue Department. At least
in the Education Department, should
there not be persons who know Kan-
nada® 1 can understand the difficul-
ty if there are no officers knowing
Kannada. 1 can sympathizse with the
Kerala Government then. 1 do not
want to press things which are not
practical. But there are persons who
know Kannada and who are qualified
to be District Educational Officers.
When we are dealing with the
Demand for Education, this appeals
to me more than anything else.

As 1 said, more than 90 per cent
of the schools are Kannada schooly;
the medium of instruction is Kan-
nada. In such circumstances is it
proper to post Malayalam Officers? I
would submit that the hon. Minister
should make it a point to see to it
and immediately to remedy the situa-
tion.

Before 1 sit down I would like io
say one or two words about the Con-
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gress leader about whom many
things were mentioned. Shri Menon
also mentloned something about him.
I was very sorry when 1 heard Shri
Vasudevan Nair say ‘if he was
attacked’. He admitted that his own
Party has issued a statement condemn-
ing it. That shows the attitude and
mentality. He knows the things. The
poor old gentleman was attacked.
Whether a communist attacked him
or not is a controversial matter. One
of the Members has said that he
<Omes from his own constituency. 1
am only stating this because 1 happen
o know Shri Namboodiripad and my
sympathy goes for him. More than
35 years ago, 1 had the privilege of
having him as my guest. He was, 1
was told, the President of the Dis-
trict Congress Committee—a venerable
old man, an old Congress worker
and a fighter for freedom After all
it is a matter for the courts to decide;
we cannot say whether the communist
attacked him or not. But. that he has
‘been attacked and he is in the hospital
is eccrtain  Whether he was sending
telgerams and all that is immaterial,
but to say. ‘if he was attacked’ cte,,
only shows the attrtude of our Com-
munist friends. 1 would appeal to
wmy friends not to take these things
in such a light-hearted manner. Let
us a! lcast express our sympathy for
him.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Mr. Deputy-Speaker, this is a debate
on the Suppiemcntary Demands for
the Kerala administration. It has
been turned into &8  supplementary
debate on the Proclamation as al=o on
the pre-Proclamation conditions, You
were right in pointing out that the
matters which were relevant so far
as the Proclamation was concerned,
that is, the conditions before the
jssue of the Proclamation, need not
have been brought in at this stage.
All the same, a number of hon. Mem-
bers have made certain suggestions
and it is my duty to point out what
the present position is.

In the first place, I should like to
submit that after the Proclamation
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we were trying our best to see that
normal conditions were established as
early as possible. Our efforts can
only succeed if the leaders of all the
political parties co-operate with us in
restoring that condition. That can be
done only by a restrained approach
to the whole problem. I would,
therefore, appeal to the hon. Members
to sce that any complaints or grie-
vances that they place before this
House or before the public have some
basis or foundation. If something is
said merely on the basig of rumours
or allegations, it is likely to harm the
situation as such allegations will not
have the effect of quietening the situa-
tion of law and order. 1 was highly
distressed when allegations after alle-
gations were made that a number af
rapes had been committed. This Is
the most serious and reprchensible
matter. If any hon. Member has in-
formation about the commission ef
any such offence I would request him
to place it at the disposal of the law
and order authorities or the magis-
trate. If he considers it necessary,
after having checked the matter, Jot
him forward that information to me
and 1 shall mave the matter fully
examined and looked into. But if sueh
statements are made in an extra-
vagant manner, it is difffcult to keep
law and order in a proper conditiom
and it has a very bad effect, a
ralising ¢ffect on the people and
thev are likely to believe that such
allegations are true when, in faet,
they may not be true. So, I am
appealing to all the hon. Members,
especially from Kerala, to see to it
that they help the authorities so far
as the maintenance of law and order
is concerned and they can do this
either by giving such instances
or to the proper authorities for
full enquiry. That is my req
to the hon. Members because we are
interested in seeing that the
tions come down to normalcy as early
as possible.

During the debate on the Kerala
Proclamation, it was pointed out how
there was an atmosphere of distrust

|

H
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such mistrust have to be completely
demolished. Therefore, I am appeal-
ing to all the hon. Members to help
the authorities and the administra-
tion in keeping conditions of law and
order in a proper way.

So far as the law and order situa-
tion is concerned, may 1 point out
that things are fast returning to nor-
malcy. Instructions have been issued
to the police that they should remaimn
vigilant so that the normal conditions
can be restored as quickly as possible.
I am happy to inform the House that
normal conditiong are being restored
very quickly, more quickly than we
had imagined, in almost all the places
It it is found that there are any
violations of law or there are pre-
parations for disturbing the conditions
of law and order, then immediately
strong action is being taken against
them. Special emergency police
parties have been posted particularly
in wvulnerable places and precau-
tionary patrolling 1s being carried out
everywhere. We are anxious that
normal conditions should be com-
pletely restored in urban and even
distant rural areas as early as possi-
ble. Therefore. I assure the House
that we are taking all possible steps
and full instructions have been given
to the police and the other parties to
keep a vigilant eye upon the situa-
tom in all the places The State
Administration is taking all the neces-
sary steps, impartially and firmly and
the situation is very much under con-
trol. I need not quote the various
casex that have been filed or disposed
of and we are trying our best to see
that in all the cases of complaints,
investigations are proceeded with as
early and expeditiously as possible
and the situation is fast returning to
normal. During the last few days
there have been only stray, isolated
individual instances as againat pre-
vious conditions when there were at-
tempts at organising certain forms of
agitation. The State Govermment has
taken all the necessary steps includ-
ing apprehension under the preven-
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tive sections of the Criminal Prooe-
dure Code, promulgation of order
under Section 144 and also other pre-
ventive measures. The State Gov-
ernment is confident that the situation
Is entirely under control. Then, so
far as the law and order situation is
concerned. I will again appeal to the
hon. Members to help the Govern®
ment 1n establishing law and order
and in introducing normalcy of condi-
tions It 1s absolutely essential,
especially when after 8 few months
we are going to have free and impar-
tial elections.

This takes me to the next ques-
tion of elections. Normally certain
steps are taken even though the
elections are not in sight In  this
particular case, the Election Com-
mission had to take certain normal
steps cven before the Proclamation
was 1ssued because certain complaints
had been received that there was an
unusually large increase in the total
number of cnrolled voters in several
constituencies for which no satisfac-
torv explanation could be found
That was the complaint received long
before the Proclamation Therefore,
it was decided by the Election Com-
mission {0 have the electoral rolls
properly scrutimsed and checked—I
am pointing out the pre-Proclamation
conditions. In accordance with =&
directive 1ssued by the Election Com-
mission the ralls of 56 constituencies
out of a total of 114 were intensively
revised and reprinted, and the work
of remaining 58 constituencies had still
to be done In the meanwhile, when
the Chief Election Commussioner had
recently gone to Kerala a number of
members belonging to different politi-
cal partiecs met him, and it was
pointed out by large number of them
that all the rolls in all the consti-
tuencies were unsatisfactory and they
should be thoroughly revised. He
had called a conference on 10th
August of all the representatives of
various political parties, and at this
conference this particular view was
expressed by the majority of the
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persons who were present there. This
was suggested, Sir, especially by the
representatives of the Congress, the
PSP, and the Muslim League. They
urged that an intensive revision of
all the remaining 58 rolls, even if it
led to a slight delay in holding the
general elections, should be made as
early ag possible. The representative
of the Communist Party was also of
the view that all the rolls should be
properly revised to the extent practi-
cable. After this conference the Com-
munist Party made a written rep-
resentation also to the Commission
stating—this may be noted—that in
view of the allegations made and in
order that the electoral rolls may be
made up-to-date in all the constituen-
cies before the election., intensive
enumeration should be completed in
all the 114 constituencies. That means,
according to the wishes of all the
parties, the whole work should be
redone, should be properly done be-
fore the elections are held. This was
the view expressed, and the Chief
Election Commissioner has taken a
note of this. He is carrying on this
work to the extent possible. After the
whole thing has been properly done

then, naturally the clections could be
held.

The Government are anxious that
clections are held as early as possi-
ble. AIll the same, in view of the
unanimous desire expressed by all the
political parties that there ought to be
a complete check-up of all the elec-
toral rolls in all the 114 constituen-
cies, that work has got to be done.
It 1s likely to take some more time,
bul it 1» worthwhile doing it I am
here to point out that the Chief
Election Commissioner is fully aware
of the need as also of the views ex-
pressed by the various political
parties in this connection, and the
work has started in right earnest in
all the places. This is a very stupend-
ous piece of work and that has to be
done as impartially and as completely
as possible. For this reason, Sir, 1
would assure the House that - the
Chief Election Commissioner will do
all that Is possible to see that the
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electoral rolls are-proper, accurate
and have been fully and adequately
attended to. Therefore we will fol-
low a time-table so far as holding of
electiong is concerned. This is a
point, Sir, which has been referred
to by a number of hon Members,
and that is the reason why I have
dealt with it at some great length.

Certain other points or grievances
were placed before the House by cer-
tain hon. Members. A point was
made out that the present adminis-
tration was anxious to abolish reser-
vation in services for Backward
Classes. So far as that is concerned,
my information is that fhere was @&
committce, Administrative Enquiry
Commit‘tee, appointed by the former
Communist Government under the-
chairmanship of the then Chief Minis-
ter of Kerala State. They submitted
a report. 1 understand that one of
the points that they had made out
was that the backwardness should
have a relation to economic conditions
and not to the birth in a particular
family or to the membership of a
particular community. That question
has naturally to be considered in all
its aspects and, as the House iz aware,
the Government of India are also at
it. The Government of India bave-
to consider that question in the larger
contex: in view of the importance of
that subject. But here, Sir, I might
assure the House that no proposal to
abolish reservation in services for
backward classes has been at present
before the administration.

Then, something was said about
police officers, that after the Presi-
dent’s Proclamation certain police
officers were demoted. That was a
point which was made out by one
hon. Member. What happened was
this. Three posts were created
specially for emergency by the former
Communist Government. These posts,
naturally, after the President’s Pro-
clamation had to be retrenched. When
they were retrenched, naturally three
junior Deputy Superintendents of
Police had to be reverted. Therefore,
you will find that what has been done
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has been perfectly regular. When
certain new posts were created cer-
tain officers got promotion. When
those posts had to be abolished, a
reversion had to take place and,
therefore, three junior Deputy
Superintendents of Police had to be
reverted, and there is nothing wrong
in all these cases. May 1 point out
that we are looking at it only from
the question of efficiency of adminis-
tration and from that of maintenance
.of perfect law and order in the State
of Kerela. Therefore, there is no
substance in the contention that these
people were demoted or reverted only
on account of certain extraneous cir-
<umstances.

May I also point out that so far as
elections are concerned, certain
details have been given by the Elec-
tion Commission. That would show
-that full work has been going on at
all the centres, at all the villages,
at all the tehsils, and a special officer
has been sent for the purpose of
seeing to it that the electoral rolls
are prepared properly and, secondly,
the elections are held as early as pos-
sible.

Something was gaid about irriga-
tion. A contention was put forward
that in respect of irrigation the whole
amount was not spent. The first con-
tention was that the full amount had
not been given to Kerala. May 1
point out what the exact position in
this respect is? The total allotment
under the Second Five Year Plan for
irrigation was Rs, 237 lakhs excluding
the cost of establishment—Rs. 280
lakhs were available for irrigation
works. Rs. 87 lakhs have been spen*
till the end of the third year and in
the current year’s Budget Rs. 76
1akhs have been provided. 1 am told
that this entire allotment will be fully
spent during this year. The Irriga-
tion Department has decided early
this year to expedite the execution of
works. Thus you will find that even
on this point whatever has been allot-
ted has been spent, and so far as this
yesr Is concerned the full - amount
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that has been budgeted will be, it is
expected, spent in the course of this
year.

Then, my hon. friend, Shri Menon,
made a very astounding suggestion.
His suggestion was that the election
cost should be met entirely by the
Centre because they have taken it
over. 1 would not like to go into
that guestion. I would only invite
the hon. Member's attention fto what
the Governor himself has said and
what ultimately has been held by
this House and the other, wviz.,, that
the Proclamation had to be issued and
the President had to intervene on
account of certain acts and omissions
of the Communist Ministry themsel-
ves. It was only under these circums-
tances that as an inevitable step we
had to come into the picture. We did
not want it at all; it was open to
them to have run out the full five.
year period, but on account of various
acts, which 1 am not going to refer
to now because this is nol the time
for it, it was inevitable. If at all
any persons or parties are responsible
for the President’s Proclamation and
for the general elections, it is the
Communist Party.

14 hrs,

Shrl Achar: ]I think they should
pay it.

Shri Datar: Had there been any
such provision, they would have been
compelled to pay. So, such sugges-
tions cannot come especially from a
party which has been held responsi-
ble for all that has happened in the
Kerala Stste. I would not make any
further reference to this. (Interrup-
tions.)

My hon. friend made a suggestion
that inasmuch as elections were not
likely to be held before 26th January,
1860, #f they are held after the ten-
year period mentioned in the
tution is over, some arrangement
to be made about the reservation
seats for Han'ans and tribals.

gaEE
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is a very large question. It is true
that that question has to be considered
as expeditiously as possible. It is not
unhkely that the elections may be
held beyond 26th January, 1960. The
Government of India are fully seized
of this matter and they will take pro-
per decigion at a proper time

Lastly, I come to the gquestion
raised by Shri Achar which had a
reference to Kasargod So far as the
general questions are concerned, 1
cannot deal with them here, because
we are only considering the supple-
mentary demands here. He sugges-
ted that when general elections are
held, all proper steps should be taken
for the publication of the electoral
rolls 1n the language largely under-
stood there, viz Kannada, and that
certain other steps should be taken
for the purpose of making it possible
for the people there to know what is
being done in respect of the elections
Under the State Reorganisation Act,
the Government of India have appoin-
ted a special Commissioner for
Languistic Minorities I do not know
whether such complaints have been
referred to hum

Shri Achar: [ mentioned that fact

Shri Datar: You did not say about
the Linguistic Minonties Commis-
sioner It would be within the pur-
view of this officer to look into all
such cases, especially if the mnomn-
ties feel that their interests have not
been properly safeguarded

In this connection, may I 1nvite
attention to the circular issued bv
the Government of India in 1956,
pointing out the various steps that
should be implemented by the State
Governments and others in respect of
the reasonable rights of the lingustic
minorities regarding schools, educa-
tion, etc. A number of points have
been mentioned there Only recently,
if 1 am not mistaken, a confercnce
was held either at Madras or some-
where else where the Commussioner
for Linguistic Minorities had gone
The representatives of the four Gov-
ermments met there and I understand
they reached certain definite conclu-

Grents (Kerala)

dons by agreement. 1 suggest the
hon. Member might take up the mat-
ter with the Commissioner for Lin-
guistic Minorities So far as the
elections are concerned, whatever
he has stated here will be brought to
the notice of the Election Commis-
sioner for such action as he thinks
proper in this respect. There are cer-
tain precedents where in respect of
bilingual areas, the electoral rolls are
published in both the languages and
certain other steps are taken. We
can leave this question quite safely to
the Election Commusison to see to it
that proper steps are taken for the
purpose of enabling the people to
know what is being done regarding
the elections.

In respect of the larger question
about education, ete, I am afraid it
1s not within the purview of this
supplementary demand, because this
supplementary demand about educa-
tion that has been asked for is only
in respect of certain colleges—medi-
cal college, egineering college, etc So,
there is no scope for a general debate
on education under this supplemen-
tary demand 1f, for example, there
are certain things which can be done
for the purpose of linguistic minori-
ties, [ am quite confident that the
State administration—either the Pre-
sident’s administration or the State
Government after the elections—will
surely take all these circumstances
into account.

Dr. K B. Menon: Will it be possi-
ble to extend the time for correction
of clectoral rolls a little more?

Shri Datar: That will also be con-
veyed to him

Mr. Deputy-Speaker: 1 will now
put cut motions 1, 3 and 4 moved
urrder these heads

The cut motions were put and nega-
tived.

Mr. Deputy-Speaker: The question

18-

“That the respective supple-
mentary sums net exceeding the
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amounts shown in the third
column of the Order Paper in
respect of Demands Nos. XI, XV,
XVII, XXV, XXXIV, XXXVII

Demany No, XXV—MISCELLANEOUS
DEpARTMENTS

“That a supplementary sum not
exceeding Rs 100 be granted

and XLIV be granted to the
President out of the Consohidated
Fund of the State of Kerala to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1980, in respect of the correspond-

to the Premdent out of the Con-
sohdated Fund of the State of
Kerala to defray the charges
which w1 1 come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Miscellaneous Departments'.”

ing heads of Demands entered in

the second column thereof™
DemaNd No XXXIV-—-CONSTRUCTION

or IrmcaTiON, NAVIGATION, EMBANK-
MENT AND Drarmnace Worxs (Now--
COMMERCIAL)

The motion was adopted.

[The motions for Demands for Sup- ¥
plementary Grants which were adop-
ted by the Lok Sabha are reproduced
below—Ed }

“That & supp'ementary sum not
excecding Re 42,300 be granted

Drmanp No XI—ELECTIONS

“That a supp'ementary sum not
exceeding Rs 15,00,000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which wi'l come 1n course of pay-
ment during the year ending the
31st day of March, 1960, 1n respect
of ‘Elections’™

Dzmanp No XV—PoLice

“That a supp'ementary sum not
exceeding Rs 2.76,400 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which w1'l come 1n course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of Pohce'”

Demanp No XVII—EoUcATION

“That a supplementary sum not
exceeding Rs 9,300 be granted
to the President out of the Con-
solideted Fund of the State of
Kerala to defray the charges
which wiil come in course of pay-
ment during the year ending the
31st day of March, 1980, in respect
of ‘Education’”

DEMAND No

to the Presaident out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which w1l comc m course of pay-
ment during the ycar ending the
31st day of March, 1860, in respect
of ‘Construction of Irngation,
Navigation, Embankment and
Drainage Works (Non-commer-
cial)* "

XXXVII—CAPTTAL
Account oF Crvi. Works OuTsoe
THY REVENUE ACCOUNT

*“That a “upp ementary sum not
exceeding Rs 35,100 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which wi'l come i1n course of pay-
ment during the year ending the
31st day of March, 1960, 1n respect
of ‘Capital Account of Cwvil
Works Outside the Revenue
Account'”

Demano No XLIV—LoAaNg ANB

Apvances BY STATE GOVERNMENT

“That & supplementary sum not
exceeding Rs 1,00,000 be granted
to the Premident out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of pay«



%139 Motion re:

ment during the year ending the
J1st day of March, 1960, in respect
of Loans and Advances by State
Government'.”

14.09 hrs.

MOTION RE: POLICY OF GOVERN-
MENT IN REGARD TO PUBLIC
BORROWING—contd.

Mr. Deputy-Speaker: The House
will take up further consideration of
the following motion moved by Shn

A C Guha on the 28th August, 19589,
namely —

“That this House takes note of
the policy of the Government in
regard to public borrowing and
urges upon the Government to
bring necessary legislation regu-
lating 1ts borrowing power as
envisaged 1n article 202 of the
Constitution ™

Shri Naushir Bharucha (East Khan-
desh) Mr Deputy-Speaker, Sir, 1
think my hon fricnd Shr1 A C Guha,
Shri1 Peroze Gandhi and his colleague
who tabled this No-Day-Yet-Named
Motion deserve our gratitude for
focussing the attention of the Honw
o a very mmportant qu stion, mz, the
pol:icy of Government in iegard to
public borrowing and the need for
having legis'ation so a~ to fulfil the
intention undertying article 292 of the
Constitution Though 1t 1s an enabl-
ing article, article 282 defimtelv con-
templates that there should be svome
sort of limitation placed on the bor-
rowing power. It savs

*The executive powner of the
Union extends to borrowing upon
the security of the Consohidated
Fund of India within such hmits,
f any . " ote

It is true it 1s open to Parliament not
to place any limits, but my submus-
sion is that there are definite dis-
advantages in not placing such limits
In the first place, it encourages reck-
jess spending. Secondly, it does not
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rouse the Government to a sense
urgency to find out where all
borrowed money goes and how it
spent, Thirdly, with excessive

rowing there is a possibility of
credit of the Government being
paired. Therefore, I think by

large, it is necessary that some sort
of limitation should be placed. I am
not contemplating a limitation by
means of figures; it may be a flexible
limitation, which may be connected
with the rise and fall, in the amount
of the Consolidated Fund of Indis. If
we say, for instance, that the borrow-
ing should not exceed, ten times the
amount of the Consohidated Fund of
India, it will give sufficient elasticity

in the borrowing powers of the Gov-
ernment

wEa

1131

A large portion of the borrowing is
concealed 1n the form of guarantees
as well. Because, what the Constitu-
tion contemplates is not merely what
the Union of India borrows but also
what the Union of India guarantees.
To my mind, 1t 1s as good as borrow-
ing, though you may not be called
upon to fulfil the guarantees at the
moment ‘Therefore, that point also
requires to be borne m mind in find-
:ng out the extent of concealed bor-
rowing in the form of guarantees.

There 15 one point to which I want
to invite the attention of the House
particularly, to which a passing refer-
ence wa, made by me earher. The
borrowing 1s not merely borrowing in
th¢ open money market. It can also
be 1n the form of treasury bills issued
by the Government., This House wall
tecollect that the device of treasury
bil § existed in the time of the British
Government and then it was used as
a <ort of stop-gap device Whenever
the rcvenues lagged behind the ex-
penditure which had to be incurred,
this device wag resorted to, The reve-
nues_of the Union of India do
come steadily at a regulated
they come up in fits and starty,
that 1t often happens that whem
revenue has not come, the expanditure

1955
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has to be incurred in regard to admin-
istration. The gap between revenue
and expenditure, which occurs season-
ally, is made up by selling these trea-
sury bills. These treasury bills are
generally for three months Then
they ar~ renewed again, f necessary.
What our Government has done 1s
that they kept on borrowing from the
Reserve Bank under the guise of
treasury bills—for thev are nothing
but IOUs by the Government—to
the extent of thousands of crores of
rupecs It i1s not a matter of a small
borrowing of Rs 100 crures or 200
erores, but thousands of rrores of
gpees Ace hring hoceowed an the
form of treasury bi'ls Then the
Government waz not able to pay those
bills Sao, one fine morming the hon
Prime Munister. who held temporanly
the portfolio of the Finance Minster
and presented one of the budgets,
declarcd that Rs 1,400 crores of those
treasury bills should be converted into
long-term debt with appropriate matu-
rittes The meaning of this must be
understood by the House correctly
In plain language, the Government
tel's the Reserve Bank- we borrowed
so much on the basis that we shall
pay vou within thre~ months or six
months; we have berome completely
bankrupt., we are not going to pay it
now., we will pay it after 15 or 20
»ears What i1s the plain mcaning of
this” {1 other words, the Govorn-
ment of India, being debtors, informs
the Re~serve Bank of India. the credi-
tors, you will not get this now, we
are imposing a moratorium of 15 to
20 years on this That 1s the plamn
meaning of converting treasury bills
into debts of long term with appro-
priste maturity. This 1s the meaning
of this procedure and this 13 our
borrowing policy.

Having converted those Rs. 1,400
crores worth of treasury bills into
long term !oans, we start with the
same borrowing policy—the same old
game of borrowing for three months,
Alter two or three years they will
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88am come and say: this is also going
10 be converted into long term iocans
of appropriate maturity.

When these things are applied to
&N grdinary person, we say that he has
SUypended payment and he 15 a bank-
Tupt Because this 1s Government, so
YOu cannot say so; because, the Gov-
CT™hmont has got the power, But this
IS part of the borrowing policy of the
Goverament  So we want to know
hoy long are you going to usc this
deyyer, intended temporarily to fill up

v gap between revenue and expendi-
ture, for financing long term projects.

The princip'e involved n 1t 5 ise'{
Wrong Temporary borrowing 1s re-
“Oi{ed to and then long-term projects
Are heing financed, because when you
83} that this money 18 to be repaid
after 15 or 20 ycars, that money is
being used for long term projects.
Therefore, the whole barrowing policy
FeGQunres to be looked into, including

Is 1ssue And ! would hike to know
from the Finance Minister what exact-
¥ 15 the amount of treasury bills out-
slanding at present 1 think  the
Hoyge will be surprised by the answer
thyg ;¢ gels

Therefore, 1t 15 absolutely necessary
thyi a check must be placed, acelling
Mt be mmposed, an the borrowing
POW%ers of the Union of India Other-
Wi, what happens 1s borrowing goes
on mernily, because there 13 no ceil-
INE placed, and this amount 18 b ng
useéq in projrets which, as 1 have said
refoatedly in this House, are not going
o yvield proper returns

The steel project is supposed to be
2 hroductive project. What 1s gomng
10 be the position there? In the Thirty-
thitd Report of the Estmates Com-
Mittep they have said that it s very
doybtful whether the steel planta witl

able 10 pay back the loans which
the Government have made to these
stee] plants. Out of a total capitsl of
Rs. 500 crores in steel projects, Rs. 300
CIOres are regarded as capital and
Rs 280 crores sre regarded as loans
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by the Union of India to the Hindustan
Steel Company, The Estimates Com-
mittee says they won't be able to pay
back the loans, and still the same game
of borrowing merrily ad infinitum is
resorted to for all purposes without
studying the economies of such pro-
jects, It is also doubtful whether they
will produce steel which w.!l compare
with the imported stee’ The other
day there was a question on the
Rihand Dam project where Shn Feroze
Gandhi pointed out that the project
costs Rs. 46 crores, 1t was a multi-
purpose project, that an aluminium
factory was bemng given power to the
extent of 26,000 k.w and so he want-
ed to know whether this was an eco-
nomic investment One does not know
and Government does not care for the
simpl~ reason they can go into the
market and borrow without hmt
When I say this thing and warn that
heavy borrowing 15 hkely to shake
the credit of the Government. I can
very well anticipate the replv of the
hon Finance Minister He will say

“look at our loans, look at our credit
in the money market, the moment we
float a loan the hist 1s closed within
a few hour-, and our loans are over-
subserihed ™ But ov¢ r-subscnib d
for what reasons® Because, thes bulk
of the loans are contr buted by insti-
tutionz; which are under obligition to
gsec that money 1s put intn the Govern-
ment securities That does not neces-
sarily refiect the credit-worthiness of
the Government The ‘'nctitutional
investment dors not necessarilsy reflect
the credit-worthiness of the Govern

ment

Therefore, I sav that this 1~ an
important motion which ha, been
moved and the House must conuder
it. 1 do not say that we should fix
a limit at this, that or the other figure
Probably, a Committee may have to
go into it, which will have to take
into consideration the future plans, the
size of the plan etc and then, in the
light of that information. we may
have to fix a ceiling on borrowing A
celling has to be fixed and that s
fmportant. And ! hope that the dis-
cussion in this House will focuss the
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attention not only of the money mar-
ket and the public outside but of the
Government itself on this important
aspect and that the Government will
impose a restriction and will come
forward before Parliament with a
legaslation restricting the borrowing
power of the Government, If that is
done, 1 think the intention of the
framers of the Constitution, which has
been a very good one, to place a salu-
tary check on the borrowings of Gov-
ernment, will be fulfil'ed and it will
also be in the best interests of our
own credit

Shri Panigrahi (Puri): Mr. Deputy-
Speaker, the motion which has been
moved by the hon Member, BShri
Guha, 1s a very important one 1 do
not ke to confine myself to the Con-
stitutional provision, so far as the bor-
rowing power of the Government is
concerned, but to another very impor-
tant aspect with which also the ber-
rowing policy of the Government is
concerned

The total debt of the Government
of India as on the 3ist March, 1958,
comus to nearly Rs 33,61,70,00,000 It
includes rupec loans, sterling loans,
dol ar loans and loans from US.S.R
S'nece the commencement of the-
Second Plan the Government of India
has incurred foreign loan amounting
to R, 832 crores I was looking into
the countrywise distnbution of this
loan and 1 found that the Government
of India has incurred loans from the
USA of Rs 246 crores, fram the
World Bank of Rs 131 crores, from
the USSR of Rs 123 crores, from
the International Monetary Fund of
R~ 95 crores, from Canada of Rs 12
crores and from other countries of
R. 135 rrores 1 was also looking into
whether the Government have improv-
od capital goods against all these-
loans from the<e countries, You will
be surprived to find that these loans,
«n far as US A 1s concerned, mostly
+rlatc to consumer goods Out of these
Rs 248 crores of _loan frome
U SA,. about Rs 175 crores relste to
loans under PL 480, wheat and other
foodstuffs agreements. It is not really
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diffieult for a Government to borrow
«capita} good and invest them in
industrialiming the country and thus
create the potentiality of repayment.
There 1s no harm if the Government
goes m for such kinds of loans The
dufficulty arises when a particular
country or a Government incurs loans
only for satisfying the needs so far as
consumer goods are concerned and
does not create any potenhality of
repayment by industriahsing its own
country With regard to these loans
this pomnt shoud b: clarfied ot
these Re 832 crores of foreign loans
1 think 75 p°r cent relate to consumer
goods which 1~ not a very good thing
s0 far as our position 1s concerned
As our hon friends argue there must
be a | mit to the borrowing power of
the Government in respect of such
loans

Going into the States’ development
plans we will find that almost all the
States want more and more money
from the Central Government every
year 1 was alsg looking into the
report of the Second Finance Commis-
sion They have stated the amount
of loans which have been advanced to
the different States I do not want to
<fte all the figures for all the 14 States
but only in the case of a few major
States I will cite the loans that thcy
have taken from the Government of
India The loans made by the Centre
betwern the 15th August, 1947 and the
31st March 1056 to the different
States run hke this

Andhra Rs 52,31,14,000 -
Bihar Rs §1,99,00,000 =
Bombay Rs 59,50 00,000 -
Orissa Rs 70.43,00.000/-
Pll.ﬂ}ib Rs 1!54&9-"7;@01'

Altogether the loans advanced to
States come to about Rs 900 crores
as on the 31st March, 1856 and I feel
that by this time, that 1s, during 1857,
1958 and 1959, the Central Govern-
ment might have advanced Rs 1,200
crores of loans to the State Govern-
ments,
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Now, the gquestion is whether the
State Governments are investing these
logns in productive projects or whe-
ther they are 1n a position to repay all

ese loans Once I raised this ques-
tion here and the hon Mmister, Mr

a a Reddy, saxd that the Govern-
Ment of India 1s paying every year
Rg 140 crores as interest on these
Ioans So, the Government of India
Canno‘ write-off any of these loans
Which have been advanced to the
Various State Governments

The Second Finance Commussion
Met al] the States’ representatives, the
Corat Monisters, tre Fonance Muiwters
8hd had put forward before the Gov-
etnment of India certain suggestions
They have said that many of these

ns are really unproductive Many
Of the State Governments have also
t5ld the Stcond Finance Commission
that the loans that they had taken
for unproductive or semu-productive
Purposes should be written off or
should bear a nominal or reduced rate
Of interest The difficulty with the

overnment of India 13 that because
it 13 paying Rs 140 crores as interest
oh these loans incurred from foreign
Chuntries 1t also wants to charge inter-
€5t the rate for which vary in the
Case of different loans to different
States

With regard to the rate of interest
there 1s one thing which 1 really
Strange  The World Bank advances
16ans to the Government of India, the
Public sector and the private sector
Gn loans which the World Bank gave
t6 the public sector, that s, to Aur-
Inda International, DVC and the
Rajlways, the rate of interest in the
Case of Air-India International =
54 per cent and in the caseof the DV C
111, 5§ per cent and in the case of the
Railways 1t 1s 5§ per cent. But to the
Private sector the World Bank has
8dvanced loans, for example, to the
Tatas at a rate of interest of 4} per
Cent How is it that when the Gov-
€rnment of India guarantees loans



in the Audit Report for 1957-58. It
criticised this variation in the rate of
interest. So, the Government should
consider whether a time has come
when these loans which are being

a8 3-year or 30-year period. There
are certain loans of which the rate of
interest varies between 1 per cent. and

cent So, the rates of interest should
be rationalised

It 1 better to consolidate the Joans
because & ume would come when
many of the State Governments will
write to the Government of India to
write-off all these loans. The Govern-
ment of Orissa had undertaken a loan

est on the loang is being added on to
the capital has also to be revised. For
example, the Government of Orissa
has been advanced loans for the Hira-
kud Irrigation project. A sum of
Rs. 80 crores has been given. They
will have to pay after 40 years. Bvery
year, the interest which is due on this
capital 1s added to the capital again.
The Government of Orissa has to pay
compound rates of interest, com-

really used for productive purposes.
You will see that from these loans, a
huge amount is going to non-deve-
lopmental expenditure. So far as the
Centre 15 concerned, in 1951-52, non-
developmental expenditure was Rs.
97'07 crores. But, in 1958-39, this non-
developmental expenditure came to

was only Rs. 196'21 crores. But, in
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at the Centre and in the Statey on
is

non-developmental purposes. This
teally a serious position and the bor-

rowing policy should be taken into

consideration 30 that no further loans
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ing else. It may be any limit, maxi-
mum limit or any limit. We can only
say in the legislation that we fix this
limit. I do not think that the article
contemplates that, In my opinion,
while making the legislation we have
got every right to say that under such
and such conditions so much money
can be borrowed, I request the hon.
Finance Minister to make it clear
whether straightaway we should say
that we fix the limit of say Rs. 4,000
crores up to which Government can
borrow, or we can give conditions
also in the legislation, that so much
money can be borrowed under such
and such conditions. He had given
three or four criteria, I do not want
to go into them,

Secondly he said that no point had
been made that there had been waste
of money, and as such Shri Guha
should not have come to the House
with this proposal. I could not under-
stand him. Shri Guha said in the very
beginning itself that ours was a very
solvent economy. The question that
I should like to pose before the Fin-
ance Minister is whether it is neces-
sary in framing any law under this
article to point out before Parliament
that there has been so much misuse,
waste and therefore it is necessary
that we should enact it. In my
opinion, irrespective of these things
we can enact it.

I have already said that I do nol
want to say anything in favour or
against it. It may or may not be
expedient to enact, that is a different
matter, But I want the hon. Finance
Minister to clear these two points.

The Minister of Finance (Shri
Morarji Desai): What the motion con-
templateg is legislation under article
292 of the Constitution. I wonder
why my hon, friend who moved the
motion, when he was one of those
who ran the Ministry, did not think
it proper to do it at that time. He
has stated that at that time, in his
own time, it was said here that it was
not necessary. It seems he has revis-
eod his views since then. That is pos-
sible, everybody is entitled to do so,
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but has there been any reason for
revising the view? That is all that
I have got to say.

What is required in the Constitution
is merely a permissive legislation.
There is no question of any manda-
tory provision. If it is required, then
it may be done. Here, there are two
“may’s”. The article states:

“The executive power of the
Union extends to borrowing upon
the security of the Consolidated
Fund of India within such limits,
if any, as may from time to time
be fixed by Parliament by law
to the giving of guarantees within
such limits, if any, as may be so
fixed.”

Therefore, the charge that this Gov-
ernment is disregarding this article,
to my mind, is thoroughly unjustified.

Moreover, I wonder why my hon.
friends forget that this Government is
putting all this before the House in
the Budget. There is nothing which
is done beyond the Budget, The whole
programme of loans is put before the
House at the time of the Budget, It
is debated, and it is also in the Appro-
priation Bill and the Act which is
passed. According to that all this is
done. Therefore to say that there is
no authority with Parliament to
keep a check on the Government in
the absence of legislation of this nature
would not be correct.

It is also forgotten that in this
country we are working according to
a Plan which is also discussed fully
in this hon. House and which is also
approved, and Government has never
gone beyond that, If at all, it has
gone under that. Therefore, this
argument that this is necessary in
order that Parliament may have power
to keep a check does not stand. Par-
liament has sufficient powers and pcca-
sions even now to exercise the check
which it is exereising, and no extra
check is needed. If any extra check
is made, perhaps the results may be
different from the ones which my hon.
friend has in mind, because «f _ any
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Shri Naushir Bharuocha: Nor am I

been turned like that. But these are
relations between the Reserve Bank
and the banks and ourselves and not
with the public There is no question
of not paying the public, according to
the terms of the treasury bills

Shri Naushir Bharucha: That i=
not borrowing?

Shri Morarji Desal: That 18 borrow-
ing from the bank itself, and it is with
the bank, it 13 an agreement with the
bank or an arrangement with the
bank. Therefore, 1t is not a question
of not making a payment, as my
friend says And he can use
as he likes; he can do s0; bat
1s a different thing; I do not
it, and [ always look forward
using such words because that
shows what study he makes and
arguments he applies
that does not affect me in any

Then, the hon. Member from
began to make an indirect
almost an incitement, to

els
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that they should not pay back the
loans; for, Orissa has got a large loan
to pay back; therefore, all other loy-

the States would not exist I do not
think that this condition of States can
ever be allowed Let nobody think
that the Government of India cannot
recover these loans There are ways
and ways of doing 1it, and that will be
done. And I do not think that it will
be proper for any States to take up
this attitude, 1f there i35 any State
which takes up that attitude, then in
future no loans can be given or will
be given. How can a loan be given®
If the Government of India has sur-
plus money or capital, I am prepared
to give that money to the States,
because they are sharers in it; nobody
1c obliged, when the Government of
India give money to the States; they
are all sharers in it; but they are also
sharers 1n the debts

Shri Panigrahi: When the Govern-
ment of India are getting loans at
lesser rates of interest, how is it that
they are advancing loans to the States
at hugher rates of interest on the same
loans”

Shri Morarji Demi: They are not
very high rates of interest; thev are
service charges which this Govern-
ment have got to pay

In the same way, the hon Member
has said that compound :nurqt is
charged Where 15 compound inter-
est charged? If the Statey do not pay
the interest as they have to pay, that
amount has got to be advanced to the
States to pay interest, because the
Covernment of India have got to pay
interest to those from whom they have

re: RHADRA 1, 1881 (5AKA) Policy of Govern- 5360
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borrowed. How is that to be paid,
and who is to pay? Bhould the Gov-
ermment of India pay money on
account of the States also and suffer
lonses? But from where? That also
has got to be considered. Ultimately,
it is the States who will have to pay

ries, which are very small. But other-
wise, it is the States who will

ponmible. Such a suicidal policy, if it is
adopted by anybody, will ultimately
hurt them. Therefore, let there pot be
a wrong kind of selfishness coming on
in this matter. If that comes on ...

Shri Nagi Reddy (Anantapur): The
hon Member wanis exemption omaly
for Orissa, not for all the States.

Shri Morarji Demal: 1If it is only
for Onssa, and if Orissa can run away
with it, then every State can run
away with it. Why can the other
States not run away with jit? How
can a difference be made between
Orissa and other States® I do not
know.

It 1s possible that some of the
schemes which are financed out of

to pay That 13 how the loans are
bemng utilised

Then, 1t 1s said that sometimes some
non-productive use is made. It may
be on the surface a non-productive
use, but 1t is not a non-productive use
if it increases the capacity of the peo-
ple to produce; and if it enables them
to increase the prosperity. Take, for
example, some of the irrigation
schemes [ know of one or two Siates
where the original schemes have not
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ways these moneys. Therefore, they
do come back.

We have some gqueer notions about
developmental and non-development.
al expenditure, Some of the criticisms
may be justified, but not the whole
of it, as is said in a blanket way or as
the criticism is levelled, against all
non-developmental expenditure. All
non-developmental expenditure, ag it
is called, is covered up by all non-
plan expenditure, but all non-plan
expenditure is not all non-develop-
mental expenditure.

Shri Panigrahi: No, they are sepa-
rate; non-plan and non-development-
al expenditures are separate.

Shri Morarji Desai: The two things
also get mixed up many a time, There-
fore, more scrutiny should be applied
to these, before specific statements are
made or criticisms are levelled. That
is all that I have got to plead.

As I said, there is ample provision
for Parliament, as it is, to exercise a
sound check on Government in the
matter of the borrowing policy,
because at the time of the Budget
discussion and on other occasions,
these things can be criticised and pro-
per decisions can be taken. This extra
legislation is not necessary. If it were
necessary, this Government would
have brought it forward immediately;
that is why they have not brought
forward; and the moment it is found
that it is necessary, Government will
certainly bring it forward.

Shri Nagi Reddy: It will be too
late.

Shri Morarji Desai: . Nothing is
ever late, But nothing premature
should be done. Nothing ig too late.
Both things should not be done. That
is all hiat I am pleading for. It is,
therefore. that I plead with my hon.
friend Shri A. C. Guha and reguest
bim to withdraw his motion.

Shri Panigrahi: He will do that.
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Shri A, C. Guha (Barasat): Mr.
Deputy-Speaker, Sir I can understand
the point of view of or the stand taken
up by the Finance Minister. He is
quite frank that no such legislation
is to be undertaken, because it is not
necessary.

But there is one remark of his on
which I woud like to say something.
He has made some reference to what
I could or could not do when I was
in Government. I think such refer-
ences should not generally be made...

Shri Morarji Desai: 1 withdraw it.

Shri A. C. Guha: That would mean
that a Member sitting once on that
side and later on coming over to this
cide will always have to keep mum on
any subject.

Shri Morarji Desai: Not necessary.

Shri Harish Chandra Mathur (Pali):
And also to divulge some secrets.

Shri Morarji Desai: He cannot do
that.

Shri A. C. Guha: Moreover, I think
since then, conditiong have changed
not only quantitatively but also quali-
tatively as regards the loan position

In 1955-56, our loan position was
noti as bad or as serious as it is now.

The Deputy Minister of Finance
(Shri B. R, Bhagat): Not bad.

Shri A. C. Guha: Now, we have
been incurring huge deficit financing.
foreign loans or external loans, but in
1955, when the reply to which the
Finance Minister has referred to was
given, the position was quite easy;
rather, we were earning some foreign
exchange. During the whole of our
First Five Year Plan, I think we spent
only Rs. 50 crores from out of our
sterling reserves for implementing the
First Five Year Plan. Now, we have
been incurring huge debts, about
Rs. 800 crores annually.
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Moreover, in the Constitution, Arti-
cle 292, there is also a provision as
regards guaranteeing any money lent
out to certain parties. Already, the
Government of India have given
guarantees for an amount of Rs. 161
crores, which should also be added to
the loan liability of the Government.
Out of these Rs. 161 crores, Rs. 90
crores were for private enterprises,
not for government ventures. So that
is also a serious matter. The House
has practically no information on this;
ao paper has been placed before this
ilouse on any occasion. But Govern-
ment have guaranteed to the tune of
Rs. 90 crores to private enterprises
and the remaining amount of Rs. Ti
crores is for government enterprises,
making a total of Rs. 161 crores of
guaranteed money.

15 hrs.

As regards deficit financing and the
issue of treasury bills, 1 think the Fin-
ance Minister just casually referred
to one transaction. Last year, in July,
Rs. 300 crores worth treasury bills
were converted into a permanent loan
by a process which is known as fund-
ing process. That also does not come
to Parliament. It is not true that*
Parliament has got sufficient control
over that. It may be that Parliament
knows something—that this is the bor-
rowing programme of Government,
or that the Government may go in fer
d-ficit financing up to this amount and
so on. Of course, in most cases, tht
estimate for deficit financing for the
year does not prove to be quite correct.
So it is not true that Parliament has
got any authority over these things;
it may get some vague idea about the
borrowing proposals of Government
and also their deficit financing pro-
gramme, Possession of some informa-
tion is not control.

I now come to some remarks made
by Shri Morarka. I am sorry he is
not here. I feel happy that he has
been converted to certain new ideas.
In his speech yesterday (page 7532),
he mentioned that even the three
#teel plante—about which, I shink,
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on several occasions he made the
loudest noise in this House—are ‘going
to bring sizable revenue and are
going to make a good contribution to
the Central Government’s revenue’.
I am glad that he has been converted
to this view. I have never taken such .
a pessimistic view as he had about
the steel plants. So, it is good he has.
changed his ideas.

He also made the remark that the
industrial enterprises financed by
Government in the public sector to
which I referred yesterday, are ‘all
under construction’. If he would have
cared to look into the details, he
would have found that at least 50 per
cent of these industrial enterprises
have been working for a number of
years and the total return on the in-
vestment of Rs. 430 crores is expect-
ed to be in 1959-60 only Rs. 1-28
crores.  So it is not correct to say
that all these industrial enterprises
are still under construction and so
there cannot be any return. More
than 50 per cent 'of these have been
working for a number of years.

Then he spoke of a ‘very delicate
mechanism’ in public borrowing. 1
do not know what it is. When alt
other countries in the world can do
it, what is the delicate mechanism
}.)teculiar to us? I cannot understand
it.

Another argument of his is  that
under article 292, ‘only limits of bor-
rowing can be fixed and nothing more.
I do not interpret article 292 of the
Constitution in such a restricted
sense. The wording is ‘within such
lfmir.s. if any, as may from time to
t!me be fixed by Parliament’. That
limit may not be only as to the
amount ‘of money; there may be
other conditions also fixed by this
House. Moreover, article 292 at least
does not debar a more comprehensive
legislation to include other conditions.
It says that Parliament may pdss an
Act fixing the limit, It does not say

that legislation regarding any other
condition is barred.

I have only two more points  to
mention.  Yesterday the ° Finance
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Mr. Depuiy-Speaker: Has the hon.
Mamber the leave of the House to
withdraw the motion?

The motion was, by leave, withdrawn.

1509 hrs.

MOTION RE: REPORT OF NA-
TIONAL SMALL INDUSTRIES
CORPORATION PRIVATE
LIMITED

Shri Harish Chandra Mathur
(Pali)- 1 beg to move:

“That this House takes note of
the Third Annual Report of the
National Small Industries Corpora-
tion Private Limuted for the year
1957-58, laid on the Table of the
House on the 27th April 1959".

Shri Naushir Bharucha (East
Khandesh). Is this motion also going
1o be withdrawn?

Shri Harish Chandra Mathur: I
am not going to withdraw 1t—he may
rest assured—because there 1s nothing
to withdraw.

I ventured to ask for the valuable
time of this House not only because I
wanted to refer only to a few figures
given 1n this Report or to make a
reference to the achievements or
failures of the Corporation during
the period under review, but I have
asked for the valuable time of the
House by moving thiz motion for a
much larger purpose as 1t has al-
ready been mdicated to an extent in
the points I have stated for discus-

son

1 have clearly stated that I want
this House, while discussing this Re-
port, to focus the attention of the
Government on particularly these
five points

The need to strengthen the Or-
ganisation;

The effective working of the sub-
sidiary corporations;

Private Limited

The need to avold procedural de-
lays;
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Now, so far as the procurement of
orders is concerned, during the first
year, the Corporation obtained orders
worth about Rs. 10 lakhs for the
small-scale industry. Next year for the
quantum of the orders was of the
order of about Rs. 60 lakhs. But a
year later, that is after this Report,
it has gone up and it is much to the
credit of the Corporation that it is
about Rs. 256 lakhs. That is, orders
to the extent of Rs. 256 lakhs have
been obtained for the small-scale in-
dustry from the Government by this
Corporation. We can certainly pay
an ungrudging compliment to the
Corporation for doing a good job on
this item.

Regarding the Hire-Purchase divi-
sion, which is another very important
division, it is doing exceedingly im-
portant work. During the first year,
the Corporation made available about
191 machines valued at Rs, 10 lakhs.
During 1957-58, it was about Rs. 64
lakhs and I think in the subsequent
year it is more than a crore of rupees.
While I comment favourably on this
development and growth of the work
of hire-purchase, I have no hesitation
also in saying that T am not at all
satisfied with the work of hire-pur-
chase for various reasons.

When we say that the hire-pur-
chase has increased from Rs. 10 lakhs
in the first year, to Rs. 64 lakhs in the
second year and to Rs, 1 crore and a
little more in the third year, let us
not forget that 5439 machines have
yet to the supplied to the wvarious
applicants and the total value of the
machines would be more than Rs. 4}
crores. It shows what a back-log is
there. It has not been able to dis-
charge its duties. It should have
been able to supply at a much speed-
ier rate. It should be obvious from
this how the small-scale industry is
coming up in this country and that
this Corporation is not in a position
10 meet the demands of that industry.

Again, so far as this hire-purchase
& concerned, though 1 have no hesi-
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tation in saying that there are certain
officers in the Corporation as well as
in the Development Commissioner's
Office who call for appreciation and a
good word from us—and I do not
wish to say anything which would
demoralise these good workers—let
us also face facts. I make these
observations because I want to con-
vey through you our sense of grati-
fication and appreciation both of the
Corporation and its officers. I have
mentioned the figures which are com-
plimentary to the Corporation; but [
also feel duty bound to mention what
is against the Corporation.

What is the—state of affairs regard-
ing hire-purchase? Even from the
date the application is accepted—the
application is made; it goes through
a certain process and then it is ac-
cepted—even after its acceptance, it
takes not less than 6 months for the
actual delivery of the machinery. Un-
fortunately, what further happens
now is that there are certain subsi-
diary corporations and the inter-
communication between the subsi-
diary corporation and the residuary
corporation is so much that a man
who applies for a machinery is driven
from pillar to post. Sometimes the
papers are not traceable, And, these
subsidiary corporations, instead of
being at all of any help, have become
a sort 'of hindrance and delay. That
is another weakness to which I want
to pin-point the attention of the
House.

Another thing about the business is
this. There is no commercial attitude
at all in the Corporation. Qur
friends in the small-scale industry
are giving all sorts of management
training. But, I would suggest to the
hon. Minister that the first training
should be given to the officials of the
corporation in wmanagement. They
must not behave in a “bureaucratic
manner. It is none of their fault
because all the people are drawn
from this service or that service—
even the clerks are drawn from the
Sceretariat or here and  there—and
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ey go on jolly well in the same
way as they have been doing all
dong. But that attitude is entirely
diferent; it is not at all conducive
to the growth of small-scale industry.
They have got to bring about a com-
mercial approach; they  must com-
pletely re-orientate their outlook In
dealing with these matters. So, I
would suggest strongly that what-
wer business management  training
las been set up, every member of the
Corporation right down to the clerk,
must get it. I attach greater import-
uce to the mental attitude and ap-
woach and outlook of the officials of
the Corporation right from the lowest
ittom. They must undergo a com-
pete change and they must also try
o learn how to behave in dealing
vith the customers. I do not know if
ay official of the Corporation has
wer paid visits to the industries con-
wmed for the purpose of hire-pur-
thase transactions. I was really sur-
pised that when the managing direc-
tr of one of the biggest commercial
bouses in England happened to visit
Delhi—he had certain queries from a
mill concern—he had not the least
hesitation in going to that small con-
em and in trying to understand
beir difficulties and in trying to ex-
pedite things.

I think the same approach will
bave to be made by the officials of
e Corporation. Let them not think
thet they are doing any favour or
fiving any patronage or that every-
me has got to go to their office. They
must adopt the same attitude as is
being adopted by all commercial
houses in dealing with people and
they should make themselves felt as
the real friends of the people and that
they are going to do business.

I once again repeat strongly that
there are certain people who are ex-
weptionally nice and very helpful. I
now of a particular officer who was
posted somewhere in Punjab. I have
never seen that man but I have heard
shout him. He used to be such a
great friend of small-scale industry
that on his transfer there was a re-
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presentation. If he goes to a parti-
cular place and comes back, the re-
presentation is that that particular
officer should be sent back to that
place. I do not want +to name the
officer here. I wish that such officers
are appreciated.

Passing on to the projects division,
I have very great pleasure here again
in paying a great compliment to the
Corporation for putting up this mag-
nificent industrial estate at Okhla.
They have done an exceedingly nice
job. Anybody who is not carried
away by superficial observations, who
goes and sees things will find that 1t
is a really good job. If it has been
left to the Delhi Administration or
the Delhi Directorate, I am sure this
would have never come up. I express
my deep gratitude to the Corpora-
tion for having set up this exceeding-
ly nice industrial estate. Then the
German prototype is added on, I hope
it would almost be a show-piece.
Then it would have done a remarka-
ble service to the country.

I now come to the marketing side.
I am not at all happy with its market-
ing division. It has not done well at
all. I will not devote much time to
the mobile vans. I must make a pass-
ing reference, though my friend may
laugh, because I have been putting
questions about it and whenever I
had an opportunity I have said that
they should not be carried away by
these ideas from foreign experts who
know nothing about the context here.
They started these mobile vans and
unnecessarily wasted a good bit of
Government money. I am glad that
they have now come to the conclusion
to stop this. But I was a little
amused to read from this report that
there was another American consult-
ant who had to give them certain
advice on marketing. They have pro-
mised in this report to give consider-
ation to it and do something to im-
prove the marketing on the basis of
his suggestions. I hope the hon.
Minister will be able to tell us some-
thing about it now because this re-
port is more than a year old and by
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the hon. Minister to explain wheth
the Josses on some of these Mems are
not avoidable. I know that HRs 3
lakhs at least are an avoidable loss
because they were spent on the vans.
That idea is gone now. In the previ-
ous year they had made a profit of
Rs. 8 lakhs but this year there b a
losh of Re. § lakhs. This calls for
some explanation.

§

beginning, it has got Secretary-
General of the Federation of the
Indien Chambers of Commerce and
Industry. It is unfortunate because
af certain reasons. The gentleman
who holds that position is personally
known to me; I have absolutely
nothing ageinst that person; he is a
lovable, likable person. But I do not
want him to be there in his capacity
as the Secretary-General of that or-

it will have to completely change its
attitude in this matter; it must know
thet the smali-acale industry is going
to play an increasingly importan
role in the development of our coun-
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small-scale industries spread all over
this country. I cannot understand
kow it can function with a ridiculous-

'mlhe\fm meof
hire-purchase of machinery—requires
that it must have a capital of Rs 2
crores. Even at this rate of supply,
the Corporation is unable to meet it.
There is a much greater demand, and
that demand 1s going to grow and
grow every year and every day. How
is this poor Corporation going to
meet that demand. We call these
corporations autonomous bodies. But
this Corporation has always To be at
the mercy of the Development Com-
missioner or my hon, friend for a
loan, otherwise it would cease to func-
tim. It is a huge joke to call this
Corporation an autonomous body
with an authorised capital of only
Rs. 50 lakhs, when only one section
of this Corporation requires Rs. 2
crores at the present developmental
stage to function properly. We must
realise the situation. As I said, the
importance of small-scale industry
is increasingly realised everywhere.
If those duties are to be discharged
and fulfilled, if this Corporation has
to do anything, its authorised capital
will have to be about Rs. 10 crores.
You are having the Intermational
Corporation, the Development Cor-
poration for large-scale industries
snd all that where you give Rs. 10

Industries

authorised

Another gentleman could be the
Director of Industries of that State
Then, one or two more persons could
form jnto a small Board and every
State can have a branch of the Cor-

indebendent powers to function there
and to distribute machinery and do
everything Otherwise, Sir, it would
be ohsolutely impossible for the Cor-
poration to di its functions
only it will be able

able ty serve the country-side at all
No =maller towns and no rural areas
could be served by the Corporation
sitting here in Delhi. How could it
function? You want to develop small-



the rurel areas, more particularly, aad
sbout the development and growth of
wour industry, I want to point out that
there is & myth that India has always

tries were there. We used to gsend our
goods outside. It is only during the
‘British regitne over & period of 300
years that our industry has

more important and he will have to
play a much greater role
comes, again, this Corporation, It has

i

Modcrty A Do wmmed-mtle dndanty
thi,1d definitely be seen and the Cor-

tion should only encourage wsuch
m whose products have a
Plice in the market. We must mot
PE&mit our funds to be frittered away
Ju& ¢5 carry out certain old fads in
thi; country,

! have raised this discussion today
On y4he floor of this House. When I
haye done so, I am absolutely alive
10 ¢he position that small-scale indus-
IrY. i the responsibility of State Gov-
€Timents, The Central Government
hay nlayed more than its part. I have
;‘“’l the least hesitation to say that.
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Btates, during this course of the time,

Directorates are properly manned and,
particularly, the technical sude of 1t
18 fully looked after

If we are to do justice, if we are
not agamn to face the same catastrophe
whith we faced during the Second
Five Year Plan, we have got to take
these steps Our greatest failure s
1n the sphere of employment We have
not been able to discharge our
responsibility in this respect, and this
15 the most dificult affair If the
Education Ministry 15 faced with a
ersis, 1t 18 sumply because there 12 no
outlet for the boys They do not know
what to do  The only outlet, the
possibility for a potential employment,
is only through the small-scale indus-
try and handicrafts If we have to
discharge that responsibility, 1f we
have to see that fuller employment 1s
provided in the Third Five Year plan
or even from now, then a real gcheme
will have to be drawn up for the
small-scale industry and the Corpora-
tton which 1s, again I repeat, in a key
pouition to cater to the needs of the
country and to promote small-scale
industry should be properly geared
up from now so that it may be able
to cater to the needs of the country

Now I will deal with my last point,
which I have already submitted
earlier. So far as credit is concerned,
our banks are absolutely hobeless—I
must say it It has been & very sad
experience 0f mine and I have expres-
198 L8D-7

more, even if they take the example
of Japan But stil it 1s the com-
merical banks and the central banks
which will have to play an increasing-
ly important role
that this view

some extent found the support of the
Government The hon. Finance Min-

]
The Governor of the Reserve Bank
also referred to this matier last week.
He was talking to the bankers and he
felt called upon to make a reference
to this point He has in one para
summed up m an exceedingly nice
manner the importance of small-scale
wdustries and the role of the banks.
Mr Iengar said that there was grow-
ng emphasis on the gmall-scale indus-
tries as part of the planned develop-
ment Mark the words—

“They afford the fullest scope
for private initiative and streng-
then the economic base of demo-
cracy They also promote greater
economic  quuiity and foster
robust and wvigorous economic
growth ”

He added,

WMMdWM
no &oubt that ™
commercial banks in the finarding
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[Shri Harigh Chapdra Mathur]
of swall-scale industries should
be of high dimensions.”

Nobody could have put forth more
strongly the importance of the small-
soale industries snd the responsibili-
ties I hope the hon.

“That this House takex note of
the Third Annual Report of the
National Small Industres Cor-
poration Private Limited for the
yeoir 1057-58, laid on the Table of
the House on the ITth April,
1888."

Shrl Panigrahi (Puri): Mr. Deputy-
Speaker, Sir, my friend, Shri Mathur,

I think I need not refer to that pont.
The major problemg which the small-
scale industries are facing in this
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Small Industries Corporation wants
to meet these three problems and
to help the small-scale industries
to develop. Mainly because the Plan~
ning Commission considered that in
enlarging the scope of employment,
the small-scale industries have a
prominent place to play in the nation'y
economy, More emphasis was given
also to the problem of providing
employment to a large number of
people 1n the villages and the country-
side. Let us see how far they kave
been able to solve all these problems.

With  regard to the aupply
machifes to smallscale  industriy
units, the Corporation has its hire
purchase division, I was looking info
the number of applications received
by the Corporation, the number of
machines which the industries requir-
ed and the number of machines which
have Been actuslly delivéted in 'the
year 1857-58 The number of
machines asked for comes to 4,175 and
the actuzl number of machines
delivered comes to 978.

One of the main objectives of the
Planning Commission was to
encourage small-scale industries in
thoge places which are n
bécause large-scale industries are con-
centrated in large towns and ecities
like Calcutta, Madras, Bombay and
Delhi, So far as smal]l industries are
concerned, the Planning Commission
had in its wview the providing of
opportunities in the villages, so that
the small industries may spread in
the countryside The Corporation
divided the whole country jnto § or
8 regions and the machines have been
distributed in the following ratio. Out
of 978 machines actually delivered,
the Madras region got 240, Bombay
247, Calcutta 215 and Delhi 276. You
will find that in States which are
really neglected hike Assam, Tripura,
Orissa, Bihar and Manipur, not many
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and Delhi cities only have been.given
all these machines.

With regard to the estimates of
omployment, through the development
of small-scale industries, the Planning
Cammission made a rough estimate
to provide employment to nearly B8
million people in the villages. I would
like 0 know from the hon. Minister
the actusl number of peaple who have
been provided with employment in
small-scale industries.

The Minister of Indusiry (Shrl

Manubbai Shah): Are we discussing
the employment problem or the report
of the Corporation?

Mr. Deputy-Speaker: The report
and those points that have been high-
lighted in the report,

Shri Panigrahi: I refer only to the
Small Industries Corporation, which
has as its object encouraging small
industries and providing employment.
What is the actual employment pro-
vided by them?

Then I come to the question of
encouraging export promotion. From
the Report I find that so far as shoes
are concerned, they have been export-
od to certain countries, USSR, Poland

Private Limted
With regard to the degree of depen-
of small-scale indusiries on
and large-scale industries, we
w given to understand that the
Small-scale Industries Corporation is
EGing to encourage ancilliary indus-
tries around big industries functioning
n different States, How far and In
Which sector of industries these ancil-
ligry industries have been encouraged

{

3

Which will feed the large-scale
heqvy industries functioning, say, like
Tatas and heavy industries in Calcutta
and other places? Thet is also, not
Wentioned in the Report. 8o, we
Would like t0 know from the Minister
a2 to what has been done to that
effoct.

The Corporation, as far as the report
EGes, has selected only the following
items of small-scale industrisl pro-
dycts for export promotion, namely,

i
5%;
g

{1
B

§
E
%
;

stall-scale industries is growing fast
byt the Corporation is lagging behind
and ;s not in a position to meet the
demands.

With regard to the marketing dvi-
sion of the Corporation, all the pro-
ducts are not being sold and they are
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[Shri Panigrahi]
not been constructed And where
sheds have been constructed, no indus-
tries have been shifted to those sheds
and so they are not functioning well.
Therefore, whatever orders ure being
placed with the small-scale industries
80 a3 to help them, I think, are being
placed only with the small-scale
Industries which are working either
m Calcutta, which has & regional
office there or in Delhi, Madras or
Bombay but not in the distant aress
like Orissa, Andhra or Assam or
Manipur, which are backward States
When orders are being placed, the
regiona] service institutes are taking
nto consideration only those lactorics
which are nearer to them and which
are easily approachable, I think 1t
needs improvement So far as placing
of orders on Government contracts
with the small scale industries 1s con-
cerned, 1t also heeds improvement

One pomnt more and 1 have done
So far as Government contracts are
concerned, out of a total value of
Rs 62 Jakhs in 1857-58, the small-
scale industries functioning in West
Benga] alone got orders worth Rs.
4,600,627 The orders have mostly been
divided between West Bengal, Bom-
bay, Punjab, UP. and Delhi and a
small portion is left to Madras, The
Government contracts are not fairly
distributed among the different smali-
scale industrial units functioning in
all the parts of India

So, we find that the Small-scale
Industries Corporation has not been
able to fulfil the objectives for which
it was established and 1t has not been
able to provide maximum employment
to those people who are engaged in
the gmall-scale industrial units So,
its objective » has really not becn
fulfilled,

Shri Heda (Nizamabad): When I
loock at the past, present and future
of the Corporation, I get different
reactions in my mind. When we look
at its past, what do we find? Look at
the name: National Small Industries

Augus-“..m Report of Nationsl Small <88
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Corporation. Its first and last word,
“National” and “Corporation” would
give us an idea that something hig is
coming, But what we find is that a
corporation iz coming with only Rs. 10
lakhs as capital, out of which only
Rs. 2 lakhg is paid up. So, it is with
a small beginning that they started.
Then 1 was doubting whether it was
“national” or whether it was worth
the name *“National Corporation”.
Probably, they were taken away by
the second word that is, “Small".

However, iIf you look at its pre-
sent, the present seems to be satis-
facteey, heoansa S tha vwary pean
start Today there is not only one
main corporation but 1t has four re-
gional corporations, and their capital
come~ to about Rs 40 lakhs to 50
lakhs But when we look at its
future, I think 1t has to discharge a
very heavy responsibility As Shri
Panigrahy has stated, if we want to
solve, or think of solving, the unem-
ployment problem, and as Shri
Mathur stated, 1f we want to solve
even the headache of the Education
Ministry, that 1s, indiscipline among
the students, the Corporation will
have to create greater opportunities
for the young men and women, 0
that they may become usefully occu-
pied and they will look on the future
with cheer and hope

Shrm Panigrah: devoted most of his
tume to the regional imbalance. I am
one with him. He comes from Orissa.
1 come from Andhra. I think both of
our States are equally backward, So
15 the case with a few other States
also Therefore, 1t is really surpris-
ing that when there are four regional
corporations set up, they should be
set up in highly mdustrial places. I
am not talking of the States. Bombay
as a whole may not be very forward,
but certain parts are certainly very
much developed industrially. 8e,
when 1t is set up in Bombay city or
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that. But should we not try to
change the regional imbalance? Now
0 much has been said in our plan-
ning that Government wnll make a
conscious effart to improve, to deve-
lop industrially backward areaz and
bring them to the extent of develop-
ed areas and thereby the imbalance
would be resolved But that we do
not find

18 hrs.

Another thing in  this regard 18
that m such a big country as ours,
mn population ag well as in area, these
four offices are not enough I would
like to make a plea that at least there
shoudd be 2 regional] corperstion for
an area with a population of about a
crore of people which means that we
should have about 35 to 40 corpora-
tions Instead of that if we think of
big corporations m charge of 3 or 4
crores of population area the corpo-
ration again will not be solving the
regional imbalance problem  There~
fore let us concentrate on a small area
and instead of building every region-
al corporation 1nto a giant one, let us
have a greater number of corpora-
tions so that every corporation will
be able to cater to the needs and
develop Industrially the area, say,
with a population of about a crore of

people

Shr1 Mathur had mentioned the
Okhla Estate I had the fortune to
wisit it Of course, 1t was a sort of
an bird's eye-view with the hon M-
nister I was very much enamoured
by it Then I went with a friend
and when I went into lttle detauls,
really a sense of appreciation grew
mme Itisabig thing Itisa very
great thing that has been achieved

Industries Corporation

Private Limated
Oor are almost closed Then I found
that it 1s due not to any defect in
our plannming or due to the Small In-
dustries Corporation but due to a new
&xthsmem our so-
€l

Sa far, what was happening was
that a man with finarcial resources
was coming forward and wag trying
to set up a factory It was all right
So far as technical know-how was
concerned he would hire the services
of a technical person and go ahead
Then a new development came where
the technmical know-how person—an
engineer, a skilled person who knows
the Job or who has done the job some-
witere—wouid come up and would
like to start a factory He would go
1o some financier, get his assistance
and start a factory This was the
second development Now g thard
development has come Out of a good
thing sometimes an evil thing comes
The third development is the outcome
of a good thing that we started The
good thing that we have started 1s
that Government has started giving
financial assistance on a generous or
hberal scale  Therefore the new
trend 1 that a man who can have
some pull 1n the Ministry or who has
some political puil somewhere or
other comes forward On the one
hang¢ he assureg a financier, “I wll
get so much loan, you do not bother”
and on the other to a man of techm-
cal know-how he says, “You do not
worry, 1 will get the loan and the
scheme passed” Thus he comes for-
warg without any constructive con-
tnbution to the industry either m
financial terms or in the terms of ac-
tual workmg or 1n management or in
anything Because of his manouvr-
ability he 13 able to get a lion’s share
not only in starting it but also in the
profits But then what happens® The
man who has put in his finances does
no get satisfied 1n course of time be-
cause he might have given more ex-
pectations of the financial assistance
that he would be getting frem the

t and that assistance is not
forthcoming. The result is that then
there is 2 break-up in the partnership
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[Shri Hedal

Already, generally partnerships are
not very successful. Partnerships be-
tween a man with finances and a man
who has skill or know-how sometimes
carry on, but when there is a triangu-
far partnership there are more
chances of a break-up. Then a stale-
mate may arise.

I found out that the units that are
not so successful or are not able to
carry out our expected targets due
to this new trend. I hope that the
officers and the Ministry concerned
will take note of this new trend and
- try to curb this tendency and that
they will not allow anybody to figure
prominently unless he has got sub-
stantial finances of his own or ex-
perience or skill or know-how to his
credit.

Then there is another thing to
which some reference was made by
Shri Mathur. I agree with him. In
the industrial world also, thft is hap-
pening. Wherever we see, we see
the biggest men. The result is, only
the big people are getting represen-
tation. Even in the industrial sector,
the small people are not getting re-
presentation that they should get.
Take this case. I am not in favour
of one organisation or another orga-
nisation. But, I think there are cer-
tain organisations which represent big
industries and there are other organi-
sations like the All India Manufac-
turers’ Organisation, which represent
small industrial men. Therefore, in
this Corporation at least, representa-
tion should be given to or association
should be obtained of men in smaller
positions.

My last word is about the role of
the States. Shri Harish Chandra
Mathur has already made a complaint
that while the Centre is playing a
magnificent role, the States are not
up to ¢he mark. He is very right.
Another difficulty with the States is,
they are very amenable to various
pulls or of different parties. Of
course, that does not come in here.
Bometimes, I have found that small
industriat estates with 5 or 6 or 12
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units have come out in remote places
where there is no scope for industries
whereas towns with ample scope are
lagging behind. My plea is that this
matter along with the other work
that we have taken up, small-scale
industries servicing institutes may
be combined. It should be the fune=-
tion of the Centre. This Corporation
should have better powers and great-
er resources so that, without any in-
terference from or reliance on the
State Governments, we will be able
to develop small-scale industries.
With these words, I add my word of
appreciation to the work done by this
Corporation.

Shri Ajit Singh Sarhadi
(Ludhiana): Mr. Deputy-Speaker, it
is gratifying to note that this Corpo-
ration has enlarged its activities in
order to cater better to the needs of
the small-scale industries. But, there
are certain tests by which we have
got to see the achievements of this
Corporation. These are, how far it
has been able to deal with the hard-
ships and handicaps from which the
small industrialists suffer. I know
how the small industrialist suffers. He
has got some handicaps. He lacks
the right type of material. He lacks
the technical know-how. He lacks
proper equipment even. He lacks
facilities for marketing. He lacks
finances. It will be very difficult for
me to deal with all these subjects
each of which is very wide and
varied. I will take a few salient fea-
tures.

At the very outset, I must say that
it is unfortunate that despite the
efforts of the hon. Minister and des~
pite the appreciation that prevails
that small-scale industries are more
important today in the developing
economy than any other, the position
is what it was before. Not only do
they give increasing opportunities of
employment, but they also contribute
substantially to consumer goods for
which there is the increasing demand.
Yet, I am afraid, the treatment that
the Planning Commission has given

— hamacon.
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to these small-scale industries is not
proper. Sufficient funds have not
been sanctioned. They have given
Rs. 200 crores. That has already been
exhausted. The hon. Minister does
not know how to go ahead. I quite
"see his difficulties. You will appre-
ciate, Sir, in that connection, that he
hag tried to do his best. When I see
the Corporation,—this subject has al-
ready been dealt with by the hon.
speakers who have preceded me—
that such an important thing of vital
importance to the developing economy
of the country, should be dealt with
by such a corporation with small
finances, is very unfortunate.

But, more unfortunate is this. I
quite see that the Corporation has
tried to divide itself into different re-
gions and entrusted functions to each.
They have also created subsidiary
corporations and given marketing and
Hire-purchasing to them. For that
purpose, in the northern region, they
have one. I was really surprised to
see that the one we have got, the
National Small-scale Industries Cor-
poration, Delhi (Private) Ltd., con-
trols all the States of U.P., Punjab,
Jammu - and Kashmir, Rajasthan,
Himachal Pradesh and Delhi. You
can imagine how wide it is. Punjab
has got the largest concentration of
small-scale industries minus hand-
loom. Delhi is also developing in
this sector to a great extent. We
have got West German co-operation
and we are developing that. Such a
huge area being controlled by one
corporation passes my comprehension.
Therefore, I entirely support the
argument of the hon. Members who
have preceded me, and particularly
the sponsor of this motion, that each
State should either have a branch of
the main corporation or should have
a subsidiary corporation for the State
itself that would look to the interest
of the State itself. If Punjab has got
the largest concentration of small-
scale industries, there is no reason
why it should not have a branch of
its own or a subsidiary corpo-
ration or a branch of the main
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corporation with its «centre at
Ludhiana. How can a corpnration
with its headquarters at Delhi look
after the interests of Punjab? That is
my first point.

Here I may also submil to the hon.
House and to the hon. Minister
through you that looking at the re-
presentation on the Corporation I am
further surprised. I have got nothing
to say against the members. Each one
is the best in his own line. But what
do I find? We have got a representa-
tive of the Federation of Chambers
of Commerce. Let him be there, but
have we got any representation for
Punjab as such? I find the name of a
Punjabi is there certainly, but he
represents a certain concern at Delhi.
The Ministry is centralising the small-
scale industries in Delhi, and on this
point I join issue with the policy of
the Government.

Another object of small-scale in-
dustries is this, that we have got to
remove the regional disparities that
prevail in the matter of the industrial
development of the country. The hon.
Minister knows that out of Rs. 720
crores invested in heavy industries,
the per capita investment in Punjab
is only Rs. 13 whereas it is Rs. 98
or Rs. 104 in Bihar and Bengal. So,
this is another object of the small-
scale industries to see that these re-
gional disparities are lessened to some
extent. Looked at from that aspect
too, I would certainly say that Pun-
jab is entitled to have a separate cor-
poration at the hands of the hon.
Minister, and with all his appreciation
for the Punjabi, his traits and his
technical know-how, I am sure he
will see that the Punjabi gets his
share at least in this sector if not
anywhere else. He suffers because he
has not got the raw materials for
heavy industries. °

Shri D. C. Sharma (Gurdaspur):
He will praise the Punjabi, but will
not give him a corporation,




done. Punjab has got a total guota
of about 5,560 tons of steel quarterly,
and there are 500 registered concerns
on the State list, which means it
comes to 11 tons per quarter to each
concern. It is runmng short, and the
industries in Punjab are simply starv-
ing because of lack of raw materials,

Besides, another important thing is
about Government purchases. I am
glad that the achievements of this
Corporation have been creditable. The
figure has gone up to more than Rs. 2
crores, and I am sure they have been
g@istributed to the small industrialists,
but that is not sufficient. When this
Corporation 15 also concerned with
Government purchases, let us see the
needs of the entire Army and other
Government offices in the matter of
bicycles and hosiery. It will run
into many crores. 1 believe these are
the two small-scale industries
amongst others which prevail in
Punjab and other places. If the en-
tire order is taken over somehow and
it is given to the small-scale indus-
tries,—co-operatives can be formed—
I am sure the economic condition of
the Siate can be very much bettered,
In this connection 1 may also submut
that I quite see that it is necessary
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of complaints that they are not being
properly dealt with. I need not dilate
on that, because that has already
been dealt with by the hon, Mover.

The most important thing that I
would deal with is the gquestion of
finance. Now, Punjab Government
has started a fifancial corporation
with a subscribed capital of one crore
of rupees. They have already gone
into the market for borrowing another
crore of rupees. The demand, on the
other hand, is more than Rs, 2 crores,
out of which they have already allo~
cated about Rs. 1'50 crores. Finance
is the one thing for want of which
the small-scale industries in Punjab
suffer, and I believe, equally the in-
dustries in other States. This is one
thing to which the hon. Minister
must give his attention, and also the
Government of India must give their
attention It 18 very necessary that
the necessary finances should be
provided either through the corpora-
tion or by some other method. But
1 believe that if the corporation 1s
entrusted with this work, if its capi-
tal is enlarged, and as the hon Mover
has been pleased to state, if a corpo-
ration with Rs 10 crores capital is
established in each State and en-
trusted with all these functions, then
I think we can go a great deal and
contribute much to the betterment of
the small-scale industries.

oft spvepreen (ATTeT) - ggToTe
XY, N ST & T Ay X g
F wretv & gew § saer
ot awdt A f w0 & awgw woft
o wff \ vuiwd (w avaew F w o
faty &€ www fy dory wrgar 1 AW
aofy ol wY ek o ff suwer §,
Tg ST Y AT AT STeRRer
&Y v W oie oY 1 e o gy
Tz e g e ¥ 8
o AT gET W T @ wvwt ey
gt § 1 @ ag qor gt § fe @ OV
T areitew & eoerde st ¢ av oY,
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e sre wft ot § &Y w0 ey
N xgw Tt fr 91 w7 gt en S
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wg g fe & 1 &% 90 & ford
wz w2 WX I A A /07 A IO
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wwer g o vw ey & W W w0
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v § R oyt v PR W
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Zal ¥ AR A=A F JAL A
T gaaaFr  fwad olitgras gl
g3 & fad o, IF § agg FH AW F
- fod g e g€ AR wRiAY # aerg
* agd F9 &1 A% | T F 3TN wA wgad
T ST T AT(EA | TS AT AL
& fad a1 & TEdae #Y FATE g
FGONT AT FAF ITF AW
a1 g, smeAr & FF g7 avw 3 Al
GTET FT TFA &, AT T WA FIEX
$TFEIN F1 AT FEAT ARA § Al
ATT &1 IF & I AT FL S ®1 3T
ferr gerfga &A1 2T, g, WL G
HTE AT gAY AT | A FT Ig IeAT-
fga F31 ST G eq § AT AR
ZaTher Ggarew & oY | GET F 7 A9
faFar a3 ST ATEl & 9 G691 9gq 8
A S &7 S @9 g g S @9 A
Geqred o« &1 @9 W1 fy omar @
Jfra e IR g9t & 98 @9 7@l

HqFAT |

TF AT ST g e g A A g
g famr Sewdy arer S @R € 9 AT
ag waEta gy arfed fe s #rd
#T & aAY gS, A AR 7 a1 g% ot
FT AT ATfed A 57 qE & I A
Jeatiga &< =ifgd | § 79 A1aR
|IZT Ft arq § Quaar qgAd g fore @y
IAWT F FATASY A= T gy, A E
Sreaq #Y FAfeT 7=Ey 7 &Y, IT 1
7q geariea #fsd, afeF & v Fgan
g fF w57 1 fewrts w093, 7g
qOW | 4% Fg AN QE a4 1 Th
TH ¥ Qoo Wamd #=E 7 g &
A o9 §  wqrar fGaga 7 & ar
Gt =it F1 ot Senfea F@T wfEd
Fifs q& § a9 IAN AT FT BIRA
TS aTet A #Y &4 7 3 fGFwa
VMY 1 wifeen sfewm & & 9 A a0

AUGUST 29, 1959 Report of National Small 5198

Industries Corporation
Private Limited

THT | T W F 97 F STaT Ay v
ST AT FTAT ATEAT E 1 A AR
T AN AN § IT A wErpAfa G
ATt F AT qEF 8, I9 #1 Seariad
FCAT TG @I, & AR 9 &1 FaTiEq
FWE | weg A & g s w7 3
g fr Y, stoeft, ag <o sreel AE 2
FHIE AT Fa10 77 FX? S AT
TR & G A § aY 98 Fgar &
gH AT FL | AT ST FT q9 IAN
Ul HT AT {6 A T Ty
&% 8, S &1 AT FT AT ATIRA,
T AT T AN IT F TR F ATHAAT
HEIT STAQ § a9 a1 Ag GLH AT
w1 &1 sar & fF ag a2 g9 i @
¥ fF 3 St i & weaw s §
ag a1 Toq a9 g

7 faiw 9 g7 sarar 4w
=TT, T HFT { A1 Y AT 4 gAE
fe7 &, = & fF g widdse 99 9%
I &M |

Shri Damani (Jalore): Mr. Deputy-
Speaker, Sir, this Corporation was
set up in the early part of 1955 and
it was formed to assist the growth of
small-scale industries in the country.
From that time the Corporation has
taken many steps to assist small-scale
industries. I want to mention mainly
the procurement of orders from Gov-
ernment, the exploring of markets for
the products of the small-scale indus-
tries and the most important, the
giving of plant and machinery to
small-scale industries on hire-pur-
chase systemm. This is the most
important work which I feel the
Corporation has done.

In the first two years, the activities
of the Corporation were not encourag-
ing. But in 1957-58 and 1958-59 the
activities are very encouraging
and they are doing excellent
work. They are assisting the small-
scale industries to grow in strength.
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Generally speaking, the working of
any Corpora#fon or company can be
judged from the balance-sheet. But
this is not a concern where we are
concerned with profits and losses.
This is a concern to assist the small-
scale industries. Therefore, we have
to judge how far this Corporation has
been successful in achieving this
aim; how far it has assisted the
growth of small-scale industries.
According to me, it is doing all right;
and, I think, in the years to come it
‘will be very helpful to the small-
scale industries in the country.

Regarding procurement of Govern-
ment orders, I have to say that in
1958-59 due to the efforts of the Cor-
poration Government orders to the
tune of Rs. 2] crores had been ob-
tained whereas in 1957-58 the Gov-
ernment orders were to the tune of
Rs. 62 lakhs. That is, in 1957-58 the
percentage of Government orders re-
ceived through the efforts of the
Corporation was only 0°4 whereas in
1958-59 the percentage of orders re-
ceived from Government ig 2°5 per
cent of their total business. So, this is
a substantial increase. But still there
is much to be achieved because
Government is a purchaser to the
tune of more than Rs. 100 crores.
The business secured amounts to about
Rs. 2.5 crores. I hope in future years
they will be able to secure more
business from the Government.

I want to congratulate the Corpora-
tion that it was able to persuade the
Government to reserve certain items
exclusively to be produced by the
small-scale industries. It has under-
taken to give a guarantee about ihe
quality of these products and in this
way it has been made easy for the
Government to purchase more and
more of these products.

Regarding the hire-purchase scheme,
previously the earnest money to be
paid was 30—40 per cent of the total
and the repayment period varied frem
three to eight years. Recently these
have been revised. The earnest money
Tequired is 20 per cent and the repay-
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rent period is seven years, which the
public can afford as these are easier
terms.

We have to develop more smail-
scale industries in the country and
for that it is essential that more
funds should be provided to the Cor-
poration. I agree with Shri Harish
Chandra Mathur in this respect. At
present the capital is about Rs. 50
lakhs but the demand from the pubiin
for payment of the wvalue of the
machinery come to the tune of Rs. 3—
4 crores every year and the repayment
period is seven years. At this rate
they would require about Rs. 25 crores
worth of machinery and plant. They
must have at least half the amount as
capital. Otherwise, there are delays
and difficulties in securing loans. 1
support the suggestion made by Shri
Harish Chandra Mathur to increase
the capital to Rs. 10 crores. There is
one advantage at present. The Centiral
Government is giving about Rs. 200
lakhs as subsidy to this Corporaticn.
If the capital is increased, it will not
require this subsidy; it will stand on
its own footing and then it can meet
the demand. There are some changes
of the development of the small-scale
industries in the country because the
terms are easy. It is very helpfu.
Any man with a small capital can
approach it and start a small unit.
This will help to a great extent in
expanding this sector and I think tkis
will be beneficial to the country.

I want to make two suggestions. 'The
time is short and so I do not want* to
touch the other matters. It is essen-
tial for the expansion of the small-
scale industries that certain things
should be done. At present these
small unitg are in big cities; they are
not in the rural areas. Therefore,
something should be done so that the
small units are opened in the rural
areas. The tariff should be regularis-
ed in such a way that the prices of
raw materials and finished goods are
the same in every part of the country.
That will be very helpful. It is very
essential that some action is taken in
this regard.
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The second suggestion is that in
order to develop these industries in
the rural areas, some other conces-
sions should be given. 1 want to sug-
gest that some tax holiday should be
provided for such industries for a
small period of three or four years.
Then the public will have more attrac-
tion and they will go to rural areas.
The industry will also develop. That
mn turn will help in the decentralisa-
tion of industries, which is the Gov-
ernment’s policy Therefore, this
aspect of the matter should be con-
sidered for the growth of small-scale
industry in this country

Regarding supply of raw materials
1 want to make one suggestion I have
visited many small units. They are
satisfled with the supply of raw
material, but theiwr only complant is
about the wregular supply of raw
matenals In some cases the permits
are issued but they do not get the
actual supply and they have to pur-
chage the raw material from other
sources This should be checked and
a proper supply of raw material should
be made available to them

Shri Mulichand Dube (Farrukha-
bad): Sir, there 1s only one point
that 1 want to bring to the notice of
the hon Mimister and this House In
the ultimate analysis, Sir, it 1s only
the small industries that are going to
solve the problem of the country At
the same time, it has to be borne m
mind that unless we can send the
products of our small industries to
foreign countries we shall not be able
to develop small industries to the
extent that we wish. We have a
population of about 40 crores. If most
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Russia. It is a matter of very great
satisfaction to all of us that this has
been done. But, Bir, other markets
and other countries should be tapped.
We have got embassies and legations
In most of the countries. We have
also Commercial Attache attached to
these legations and embassies. The
question 15, why should they not be
asked to study the markets in those
countries and tee what things are
required in those countries. Then we
can see whether those things can be
produced more cheaply in our eountry
or not So far as labour is concerned
we have a plethora of it, that too
cheap labour

Therefore, my submuission 1s that it
we could tap those sources and find
out markets for our goods in other
countries, there would be a possibility
for our developing our small indus-
tries, so that we shall not only be able
to earn a great deal of foreygm
exchange but we shall also be able to
provide employment to our country-
men I hope the Government will
take this suggestion into consideration

Shri Manobhai Shah: 8ir, I am
very grateful to my hon frniend, Shn
Mathur, for having brought up this
motion before the House, because I do
feel that looking to the iumportance of
the small-scale industries in the
national economy it 1s but proper that



all the banking institutions, to which
category this Nationa] Small Indus-
tries Corporation belongs, have a very
low equity capital A normeal sche-
duled commercial bank does not have
equity capital of more than a crore of
rupees or so But 1t has a turnover,
including deposits and advances, of
more than Rs 100 crores We
have our own State Trading Cor-
poration, where we are doing
foreign trade with different count-
ries of the world, which 13 a
much more seiective thing than inter-
nal commerce, to the tune of Rs, 45
crores to Rs 50 crores But we have
Hot its equity capital of about two
crores of rupees So, I want to assure
the House that whatever be the other
drawbacks and weaknesses for which
we need the strength and support of
this House, the rausing of equity is not
of much importance, We are thinking
of even then putting in another Rs
50 lakhs and make it Rs, 1 crore. But
the Government have always been
helping us by arranging funds that we
need, whether 1t 15 Rs, 10 crores on
Rs. 20 crores. On not a single occa-
sion has the Corporation or the Min-
istry felt lack of finance as any
hindrance, as far as the working of
this Corporation is concerned As Shri
Sarhadi rightly said, we are not satis-
fied with Rs. 200 crores provided for
the Development of Small Scale Indus-
tries; we want more for the
over-all] development. But that
does not prevent us from raising
the corpus of the Corporation, if
we really feel that by putting

raore equity, we can strengthen

of
gentleman, who was a Member of
House in the last Parliament. He has

sympathy for the cause of the small
man and for straightening out (heir
dificulties I can assure the House
that he is not there as a representative
of the Federation,

We have another gentleman whe
represents the small mdustries direct-
ly. He 13 a local gentleman, who is
running @ small dye-stuff factory—
Sardar Ssntokh Singh. He is also
rendering useful service. It is not the
assoclation of one or two representa-
tives from such a vast continental
country like ours that really comes in
the way of the functioning of this
Carporation.

Regarding the hire purchase system,
for which fortunately there was une-
nimous appreciation from hon. Mem-
bers including Shri Panigrahi, I osn
say this that the Corporation has been
doing much more than what at one
stage we expected it to do in this
direction. More than 10,000 machines
have been asked for from the Corpora-
tion. More than 3000 have been phy-
sically delivered. In
things, as matters stand today,
for foreign supply or
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[Shri Manubhai Shah]
a gap of six months for the considera-
tion of applications......

Shri Harish Chandra Mathur: I was
referring to the delay in the C_orpo-
ration in the disposal of applications.

-

Shri Manubhai Shah: I am coming
to that. So, the time lag which some
hon. Members pointed out between the
orders being placed and the actual
machinery being delivered is more
due to this fact that the manufacturer
takes not less than 12 months,

Regarding the time lag between the
receipt of applications and their dis-
posal also, I have the figures. About
3,000 applications were received, out
of which 2642 have been disposed
of and entrepreneurs asked to go for-
ward. 358 is the balance. Presently
we are receiving applications at the
rate of 150 to 200 a month. This is
not a very big number, but 80 per
cent of the orders are not booked just
because the entrepreneur has not put
the earnest money, which he is requir-
ed to do. I hope that the House will
agree with me that unless a Corpora-
tion of this type gets at least earnest
money from the entrepreneur it will
not be in the interest of the Corpora-
tion nor will it fructify if we place
an order in advance of receiving the
earnest money. Actually speaking, the
backlog on account of administrative
difficulties or bottlenecks are not too
many. I know there are many and I
would not like to minimise the delay
on account of the bureaucratic struc-
ture of any Government, much less of
the Government of India or the State
Governments in this country, where
the standard of social efficiency and
administrative efficiency are not very
high. The bottlenecks do exist and
we in this Corporation have been try-
ing to remove them. And here I must
add my gense of appreciation for their
work in spite of our having many
drawbacks and weaknesses in the
Ministry; the various corporations
with which I am associated, this Cor-
poration has shown less of red-tapist
or bur‘eau,cratic tendency than many
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other bodies that we are handling,
from the administrative point of view.

There was alse a point that the
under-developed areas are not being
given proper representation in the
purchase of products for export. I
must make it quite clear that this is
a drawback to which I had occasion
myself to draw the attention of the
House several times. We have been
trying to urge not only on the State
Governments of the different States
concerned but also on the entreprene-
urs everywhere. This Corporation
is at their service, But this Cor-
poration which supplies  them
machinery,—cannot also produce those
products on their behalf. Unless
and until we get from the hon.
Members of this House, from the
citizens of this country, from the
various entreprenuerial class, support
for this particular corporation to pro-
mote or initiate orders from the differ-
ent areas, it will not be able to func-
tion. I ean assure my hon. friend
from Orissa that if he and the local
government and the entrepreneurs
there place orders on this Corporation,
—I am prepared to give a categorical
assurance—we will certainly develop
the small industries of those areas,
even if we fall short of money—and I
do not think the Government will fall
short of money in this Corporation—
and we will assist those industries in
the States from which orders are com-
ing. Now in the matter of develop-
ment we are not taking States as such
but districts; we are taking a district
as a unit. The more backward in
industrialisation a State is, if more
orders are forthcoming, the more we
will go out of our way to help it in
developing. Actually, we are seeking
orders, canvassing orders. We are
trying through this Corporation, of
sponsoring orders from the wunder-
developed areas.

Shri Panigrahi: So far as Orissa is
concerned, 24 applications were made.

Shri Manubhai Shah: I had answer-
ed that point in reply to a question
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by my hon. friend. Out of these 24
people, 12 people have written even
personal letters. But earnest money is
not forthcoming from them. If the
hon. Member writes to them and if
they deposit 20 per cent, we can con-
sider those applications. As Shri
Damani has rightly pointed out, we
have already reduced it from 40 to 20
per cent. And I was going to say
that we have a scheme under conside-
ration where even out of this 20 per
cent, if the State Government is pre-
pared to extend a guarantee to the
particular entrepreneur, we are pre-
pared to tick off 15 per cent of this
20 per cent, and the Corporatron is
prepared to give machinery to those
enterprises which pay only 5 per cent
of the earnest money. I do not think
the House will expect us to be more
liberal or more generous in this
matter. As a matter of fact, when we
told this to the Japanese team, they
were rather surprised and were of the
view that perhaps we are over-doing
the liberalisation, if it can be called
by that term.

Then, my hon, friends, Shri Sarhadi
and Shri Mathur rightly pointed out
the great need for marketing assist-
ance from this Corporation. That is
absolutely one of the most important
aspects of this Corporation’s work. If
what they have done so far is less than
what they should have done, it is not
due to lack of efforts. Though a real
probe into the marketing problem
has not arisen, I must say that in
spite of the fact that there does exist
an impression that marketing at the
moment is one of the most important
tasks which the Corporation should
really undertake, if we analyse every-
where the conditions in India today,
most of the industries are booked for 18
to 24 months, as far as the mechanical
industries are concerned. I am not
talking of the handicrafts or cottage
industriess or the handloom sector
which are purely normal consumer
items, but I am referring to those
items which go to build up the
national economy in the real techno-
logical sense and lay foundation for the
industrial structure,
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Even so, we are not minimising the
importance of marketing. My hon.
friend, Shri Mathur, knows that in the
last standing committee meeting we
took a decision that every State should
sponsor a corporation of its own, not
for the hire-purchase which will*
remain with the Apex corporation bug
for marketing, for running the indus-
trial establishment, for opening the
raw material depot and for doing
wholesale work in as many trades and
industries as possible, Two States have:
already come forward. Uttar Pradesh
has already instituted a corporation.
West Bengal has promised that it will
float the corporation very soon. We
received a proposal from the Kerala
Government also for sponsoring a cor-
poration. I do hope that by the end
of this Plan period every State will
have at our request and instance a
marketing corporation at the State-
level as was the desire expressed by
Shri Sarhadi and various other hon.
friends who mentioned this matter in
this debate.

Then, on the question of participat-
ing in Government purchases, even
though I should express my satisfac-
tion at what the Corporation has done,
there is much room for this type of
activity. I may also like to clear
certain misapprehensions due to in-
adequate information. Out of the
total Central purchases of about
Rs. 150 to Rs. 200 crores which for
the various ministries the Director
General of Supplies purchases and
which the Defence Ministry also pur-
chases outside this scheme of this Cor-
poration, goods worth several crores
are being purchased by them through
direct tendering from small-scale
industries sources. We are trying to
get a proper analysis done. We have
not yet been able to have the analysis
because the goods move through so
many hands. The man who stenders
to the D.G. Supply may not be actually
the man who produces it but is the in-
termediate agent. But from some sam-
ple survey that we carried out we and
that more than 5 to 10 per cent of
the purchases of the Govemmen!, the
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[Shri Manubhai Shah]}
Centre particularly and to a lower
extent of the States, are being made
from the small-scale industries. We
would not like to compel them to come
the Corporation every time. We
ot going to undertake that work
unnecessary nature when there
direct connection between the
uter and the Government of
such, it 15 not necessary
e NSIC to show its work and
work and butt into it. But I
can say that the price preference
policy of the Central Government by
which 15 per cent extra premium is
Ziven to the products of the small-
scale industry has greatly contributed
to the purchase of goods of the small-
scale industries by the Centre. We are
encouraging more and more the State
<orporations to come 1n and the NSIC
1tself to try to open & wholesale depot
in each State for items like hosiery in
Ludhiana or items like bicycle parts
in some other part of the country and
some specifically major developed
industriegs in the small-scale sector. I
have no doubt that the marketing
assistance that will be offered by this
Corporation will also be very valuable.
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Then regarding the standardisation
of products to which there was unani-
mous support from all hon. Members
of the House—I was very glad—we
are now launching upon and would
have to concentrate on the production
of high standard goods from the small-
scale industries. There have been
very rightful complaints of sub-
standard goods being produced by the
small entrepreneurs. This 1s quite
natural. I would not like to say that
anybody is particularly blameworthy.
In a country that is trying to industri-
ahse itself 1t has to industrialise itself
in the modern way and not in the
classical sense. My hon. friend, Shri
Mathur, pointed out that at one time
‘we were itrading across the seven geas
in various commodities like mulmul
or Dacca cloth. This itself is worth
remembering, but beyond giving a
little inspiration of a glorious past
through which this country has passed
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it does not help us. What we face
today is a new stage of underdevelop-
ment and technologically high dagree
of backwardness both in science and
applied science as such. Therefore
this problem of standardisation aof
goods and of production of quality
goods 1s one to which we want {o give
the utmost attention.

I was glad that Shri Jhunjhunwala
pointed out the need of placing before
the entrepreneurs some model schemeas
with as much detail as could be given.
Of course, this 13 a high degree of
spoon-feeding but we are domng it. I
may place those facts here by inform-
ing the House, as most of the hon.
Members already know, that we are
overdoing sometimes the spoon-feed-
ing. We have prepared more than 186
schemes which are very practical. I
would always like to be corrected on
that, that is, if any scheme 15 defective
we will try to bring 1t up-to-date and
make 1t as modern as possible. But
you can take a horse to the trough,
you cannot make it drink If anybody
thinks and believes that industrialisa-
tion can be done by all the States
sponsoring at every stage, I can say
with all humility that it will be
putting the clock back. If entrepre-
neurship means that we sow the seed,
we also grow the plant, harvest the
fimished products and also make the
dough ready to be put in somebody's
mouth, such a helpless state of affairs
will never bring industrialisation. It
can only come through the real
strength of the two shoulders of man,
self-respecting man, as an Indian is
trying to be.

But, with all these warnings that
we are going that way, we are trying
to do as much as possible in preparing
schemes, and giving technical assist-
ance through the network of the
small-scale industries servicing insti-
tutes. In one single year, more than
12,000 advices and guidance have been
registered at the various servicing
institutes.
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Also, my hon. friend Sbri Harish
Chauura Jealour mendonséa about the

‘Prufis WAKCA Wad SDOWD D Res trade
15 Dot proas. At was tne excess of
faaat graawd by tne Lenwal Luvern-
meu, (@ she Lorporation 1o meét 1B
losses, which nada to be adjusted in
ihe QuX: year. il any credit is aitach-
o¢ 10 1O¢ Previous yeal 8 periuimance
or the shwwing Oi poout of its, 3 lakns,
it 28 not so. Losses are contouing.
As the other hon, Members ngbty
pounwea out, they do not expect tne
cuwtry aves not expect, and the Gov-
ernment does not expect, that a pro-
mytional corporadon of this nature
reauy should be able to make any
pront as such.

I can assure hon. Members that in
spie of wnawver I nave sud In
aestnte OF in appreciation of the very
govu wurk done by 1nis Corporation,
nobuay J» Mule conscious of the tre-
mendous number ot shoruallg and
weaknesses trom which the enure
Oi1gan.sation ot smali-scale industries,
nu. ouly tne mecnanised one, but also
handscratts, handloom, coir, silk, cot-
tage and wvillage indusiries,—within
the entwre orbit, gamut of Rs. 200
crores—from time to time 1s suffering
i thus couniry. We are trymg to get
out of the woods. Today, our most
acute problem is shortage of raw
matersals. Many hon. Members point-
ed this out 1n & passing way. But, 1
can say this. If another Rs. 20 crores
worth of steel were available to this
country, with the small-scale indus-
tries as they are standing today, we
can lay at the door of the country in
the service of the common man goods
worth more than 60 or 80 crores. It
is not the man who is failing, it Is not
the orgamnisation that is failing, not the
internal resources. What we are des-
perately short of is foreign exchange—
external money and trade. From
every platform that we get an oppor-
tunity to speak from, I have been
urging that the most important neces-
sity of current demand of our national
economy is more and more forelgn
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financing on the side of balance of pay-
ment can be made. It is not poasible to
run a deficit sccount with fereign assis-
tance, Foreign assistance is a means to
an and. It cannot be an end in itself.
Therefore, it is trade promoted throygh
the small-scale industries, promoted
through the traditional items, promet-
ed through large-scale industries with
foreign countries which alone, in the
ultimate analysis, will be a solvent of
many of our national problems.

With these words, I hope....

Shyl D, C. Sharma: What about
giving assistance to backward States
like the Punjab—backward in the
industrial sense? What preference are
you giving?

Shri Manubhai Shah: About back-
ward Sta.es, 1| have menuomed. At
that tume, my hon. friend Shn D. C,
Sharma was not here. I can assure
him....

Shri D, C. Sharma: I was here. You
said some vague things. I wanted a
dehnite promuse,

Shri Manubbai Shah: As far
Dackwardness in Punjab 1is
1 do not share the opinion of my
1espucted friend. Actually, Punjab is
the most vital State. It has got the
greatest vigour today m
industries, This is a matter of pride.
That does not mean that Punjab does
not need development. There are
many other aress, I can assure him,
which require greater attention in the
matter of industrialisation than the

|

State from which he has the honour
to come and the State I have
been serving during the most
important years of my life, both
before 1 joined the Government and
after. What I am saying is that all
efforts are being concentrated to deve-
lop the under-developed areas, whe-
ther by way of loans, or by way of
providing industrial estates, or whe-
ther by way of starting various other

1rEeLg
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Shrl Narishk Chandra Mathar: My
hom. friend may talk. On paper it may
ast be there, but they were continuing

yestardey. They are winding it up,
Sut.¢thet is another matter. That
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liohg in future. We have beets asking
them to be wound up, but I wish

T8N be no compromise on this point,
and I wish that instead of cnly taking
theye compliments on other matiers,

erenc: i there is a
of the small-scale industry on the
Corporation, one who knows where
the shoe pinches, one who knows the
difficylties of the smali-scale industry.
Theye friends who are on the Corpora-
tion may have a broad outlook, but
they do not have the experience of
knowing what it actually meens. I
think jt will do the Corporation itself
%004 if they have real advocates of
the gmall-scale industry, particularly
w who know the particular work-

of it.

It the Corporation 1s not feeling any
difficulty regarding finances, it 1s all
right but it is obvious that it has got
to look up to the Government all the

. There can be no other way for
the Corporation but to look to the
Government for more and more
finances, K the ordinary responmbi-
lities of the Corporation are to be
discharged, the finances must come
from somewhere, and when shey come
from the Government, it takes away
the jutonomy of the Corporation, and
1 therefore think that the Corporation
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I bave nothing else to say, because
there 15 almost general agreement on
all points I only wish to point out
that the hon Mmmster did not refer
to a very important pomnt which was
made by my hon friend Bhri Jhun-
jhunwala, who expressed doubt as to
whether 1t was within the scope of the
Corporation to induce the large-scale
industries to take certain componenis
and parts from the ancillary and
small-scale industries As a matter of
fact, this 1s one of the important
functions of the Corporation We have
m our hands a small pamphlet circu
lated by the Corporatuon called
“Collaboration between Heavy Indus-
tries and Small-Scale Industrial Units”
Here again, the performance of the
Corporation has been exceedingly
poor, but I do not blame the Corpo-
ration for it That is why I particu-
larly did not refer to it, but 1t 1s a
matter to which I think the hon Min
wister will have to pay particular
attention It iz the attitude of the
large-scale industries which 1s respon-
sible for this unfortunate state of
affairs, that we are not having success
in setting up small units which would
be ancillary Again, I say that wher-
ever we are setting up small-scale
industries, we are going in a wrong
direction [ do not want that the
small-scale industries should be set
up m such a way that they would be
under the thumb of the large-scale
industries, the small-scale industries
and the ancillary industries should be
set up In such a manner that they
cover a vast ground and they make
a big base for the large-scale indus-
try as a whole and do not remmain

Corporation
Private Limited
under the umbrella of one psrhculas
industry d

When the hon Minister of Cam-
merce and Industry was spesking on
the Demands for Grants, he made &
reference to it I put this very qus-
tion to lum ‘TIs it your policy and
plan?” He said, No, 1t not my

House and proceed in that direction
accordingly

In conclusion, I express my deep
gratitude to you for having allowed
time for this discusmon; I would also
express my gratitude to all those
Members who have given such

tion has to play

i'll'. Deputy-Speaker: The question
“That this House takes note of
the Third Annual Report of the
National Small Industries Cotpo-
ration Private Limited for the
year 1957-58, laid on the Table of
:!;;9 ‘Boule” on the 27th Agril,

The motion was: adopted.

17.47 brs.

The Lok Sabha then adjourned #ilt
Eleven of the Clock on Monday,
August 31, 1950| Bhadra 9, 1881 (Seka).
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